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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
DEBATES

(PART II—PROCHBEDINGS OTHER THAN QUESTIONS AND ANSWERS)
Saturday, 26th March, 1949. '

The Assembly met in the Asserubly Chamber of the Council House at a
Quarter to Eleven of the Clock, Mr.. Speaker (The Honourable Mr. G. V.
Mavalankar) in the Chair.

QUESTIONS AND ANSWERS
(No Questions: Part’l not published).

e

ELECTIONS TO STANDING COMMITTEES FOR MINISTRIES OF Iik-
* TERNAL AFFAIRS, FOOD AND HEALTH.

Mr, Speaker: 1 have Lo inform the Assembly that upto the time fixed for receiv-
ing nominations for the Standing Committees for the Ministries of External
Affairs, Food and Health, ten nominations in the cuse of each of these Com-
mittees were roecived. As the number of candidates is equal to (he nunber
of vacfficies in cach of these ccinmittees, 1 declare the following members tq
be duly clected: .

Standing Committee for the Ministry of External Affairs.—Shri B. Shiva
Moo, Bhri 1, Srinivasa Mallayya. 8hri S. V. Krishnamurthy Rao, I'rof. N. .
inngu, Shrimati Renuku Ray, *endit Hirday Nath Kunzru, Shri M. Tirumela
Rao, Ssth Govind Das, Shri (5. 8. Guha, Begum Aizaz Rasul.

Standing Committee for the Ministry of Food.—Shri Kala Venkata Rao,
Prof. N. G. Ranga, Master Nand Lal, Saiyid Jafar Imam, Shri Nandkishore
Das, 8hri K. Hanumanthaiya, Pandit Govind Malaviya, Shri Radhavallabh
Vijaivergiya, Shri Ramprasad Potai, Dr. Mono Mohan Das.

Standing Committee for the Ministry of Health.—Dr. Mono Mohan Das,
Bhri Vinayak Rao B. Vaidya, Babu Ramparayan Bingh/ Slrimati Kamala
Chaudhri, Shri Sunder Lall, Dr. V. Subramaniam, Syed Abdur Rouf, Shrimati
Dakshayaui Velayadhan, Dr. P. K. Scu, 8rijut Kuladhar Chaliha.

MOTION RE RELIEF AND REHABILITATION SITUATION

Mr. Speaker: The House will now proceed wil' the consideration ¢f the
motion which will be moved by the Honourable 8hri Mohan Lal Saksena. He-
fore we take up this tusiness we should be clear as to the allotment of time
for this debate, because there is also the other motion by the Honourable Shri
R. R. Diwakar.

Shri B. L. 8ondhi (Jiast Punjub- General): It was agreed that the dixcas
sion on Relief and Rehabilitaticn should go on till 8-30.

.Mr, 8peaker: "Then the last half an hour will be reserved for the hona'nable
Minigter {0 seply. Is he going {5 make a speech now? '

The Xonourable Shri Mohaa Lal Saksena (Minister of State for Reliet and
Rehabilitatlor ):  Yes, Sir.

1911
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Shri H. V. Kamath (C.P. und Iierar: General): Then is the time only
one hour for Inforination and Urondeasting ?

Mr. Speaker: 1 referred to tiw time that the Minister for Relie! and Re-
habilitation would require for reply‘ng on this particular motion. ‘1hut means
this motion would be discussed by tke House up to 8 o’clock and at 3, [ will
call upon him to veply.

‘Pandit Thakur Das Bhargava (kast Punjsb: General): But 1t was .lecid-
ed that the time for this motinn eirould be till 8-80.

Mr, Speaker: I think honourable Members have not heard e properly.
I said this will go on till 3-80 but I wili call upon the Minister ro reply at &,
That means the diccussion by hononrable Members will be open up to 3. That
is the position.

The Honourable Shri Mohan Lal Saksena: Sir, I move:
“That the Relief and Rehabilitation situation in India be taken into consideration.”

Sir, T am grateful to you and the honourable the Leader of the House for

having found a dey for discussing one of the burning problems of the day.
I wish, in view cf the large numbcr of speakers who are desirous of takirg
part in the discvasion of this qucstion, that the whole day could have been
rescrved as had b2en orlginally decided.  But, as you have just now announc-
ed, as the debate isto go on till 8-80 P.M. I have decided to cut shoft my op-
ening speech. TIn fact, it was suggeeted to me that I should do away entirely
with the opening speech, but I felt it would not be fair to the House if I did vot
give an overall picture of the problern with its enormity and multi-fpced us-
«pects, the cforts that have hesd made by the Government to tackle it, the
measure of snecess thet we have achieved and the difficulties with which we
are confronted. I, therefore, igsued a statement yesterday, copies of which
were circulsted to che Members and T hope they must have taken the tiouble
to go through it. Still, with ycur permission, Sir, T would like to rend cut a
few extracts from the statement cleuling with the basie questions.

“The first phuse of cvacautinn engl relief is now praetically over and we
are concentroting all our efforts on rehabilitation...... Bince April last the
Government of Tndia have repeutedly impressed upon the Provincial and State
Governments the imperative n2ed of settling the inmates of the camips ond 1e-
ducing to the minimum the number of able-bodied persons on frec doles. I
must confess tlint our efforts have not met with any great success...... .. I am
sure if the l'rovineial Governmunts had to bear even a part of the expenditure
on relicf, things would have been different. Vested interests have grown
round relief ¢amups and have heen responsible, in no small measure, for pro-
longing them and retarding the pace of rehabjlitation, To meet this situa-
tion, the Government have decided to convert these camps into work centres
and wherever rossible to place them in charge of non-official .rganisations.
It has also been decided to emplcy social workers to look after the displaced
persons both in and outside camps..,.........Every effort will be made to ses
that within the next six months all able-bodied inmates find gainful oeeupa-
tiofs and become self-supporting.

Another important question which engaged the attention of the GGovernment
wag the care of unattached women and children, and a women's Section was
set up in the Ministry to meot this spesial problem...... There ure ut | resend
as many as 5,000 women and children in the ‘Homes’ opened for them in dif-
ferent Provinces and States in addition to those in camps. The policy of the
Government is fo make the unattached women self-supporting as soon ns pos-
gible and not to keep them permanently in these homes...... r



RELIEF AND REHABILITATION SITUATION 1913

In this cnnection I would like to mention the names of Shrimati Ramesh-
wari Nebru and Mrs. Matthai who have been in charge of the Wouen s Sec-
tion and to whose untiring efforts and those of their colleagues the success of
tha Women's Sc-tion has beea chicfly due.

[ will come to the questioc. of Rehabilitation now. As honourable Mem-
bers pre aware this is 3 unique problem with which the Governmert of India
nas been faced and notwithstanding the administrative difficulties and other
econoruie factors the Government of Indis bave tuken the responsibility of re-
habilitating all the displaced persons. 1t may not be possible to rehabiljtate
them in the uvocations in which they were previously engaged but still it will
be the responsibility of the Caveinmeunr of India to find suitable cccupation
and employment besides u residence for them. The problem is no doubt en-
ormous; but taking into consideration the fact that the Congress is committed
to find food, clothing and emgloyment not only for these few millions but also
for the entire 300 niillion population of this country the problem of rehabilita-
tion becomes only a part of a higger programme. It is in this light that I
léok at this problem. I have no doubt that the degree of success we wchieve iu
completing this task will be the measure of our capacity to tackle the bigger
problemn. .

I must admit thui the pace of rehabilitation has not been as satisfuctory
ns we had wished it to be. There are certain factors which have been responsible
for it. I might jist mention them briefly. A certain amount of delay m the
planning and formulation of reliub:ltetion schemes is inevitable, but 1 «m quite
clear in my mind that there are certain other factors which have retarded the
progress of rchabilitation. The forericst among them have been the provineinl
politics and local vested interests coupled with a general antipathy to the set-
tlement of the large number of persons from outside the Province. The secoad
factor :esponsibiec for the delay in rehabilitation was the unwillingness of dis-
placed persons themselves to go to distant towns and provinces and to take to
professions and employments other than those in which they were previously
engaged. “thirdly, the leaders of the displaced persons have been thcmsclves
responsible to a certain extent in delsying the process of rehabilitation. They
have been preaching thut it was the woeral and legul responsibility of Govern-
ment to give compensation for the property left behipd m Pakistan; and fur-
ther that loans sLould be giv:n to every one-of them for starting shops and
business, little realising that ‘i'voduction’ must necessarily precede ‘Distribu-
tion’, and that the scope for ‘business’ was strictly limited. There is to iy
mind no surer and quicker way of refabilitation than the one shown: Ly the
Father of the Nation—the way of sclf-belp and mutual co-operation, the wuy
of ruore productive callings and vocations and Jess of parasitical professions .
and epeculative trades and busiiess, the way of cottage and small scale indus-
tries and self-sufficient towns and villages; in short the way of simple living

* and high thinking. The experiment at Nilokheri has practically confirmed my
views in this respect. About 2,000 displaced persons from Kurukshetra (‘np
under the dinnmic leadership of Mr. . K. Dey, our Honorary Techni»ul Ad-
viser, have converted 500 acres of jungle into a model, self-sufficient colony
buzzing with iife and activity, producing their own requirements and working
on principles of co-operation. While in other relief camps Rs. 30/- per men-
sem are being spent on free doles and management, the workers of this colony
are sclf-rupporting and are caruing on «p average Rs. 50 to 60 a month. Men-
tion may also be made of a new cxperiment in collective farming at Neevali
farn at Alwar. Here facilities have been provided for wechanical oultiva.
tion by tractors and the new settiers huve been able to stand on their feet with-
in less than six months. And I may inform the House that among the new
,8¢ttlers we have got lawyers and men who were in service and professione.
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In this conmection, I shouid menticn the name of Mr. 8. K Der wha is
the author and organiser of our experiment at Nilokheri. He deserves all praiss
because not only did he give up his job of an electrical engineer in order to serve
1, AM Ube country after the independence—he felt that while others had made

sacrifices to win jndependence .he had done nothing, and so he
decided to sacrifice the job in owder To serve the eountry—so not onlv «did he
sacrifice his job but whan the problem of providing employment to displaced
versons was hefore the Ministr7, he came forward and we ulilised his services.
He @us made a ruccessful job of it. If the experiment at Nilokheri sucereds.
we can multiply it and have many Nilokheries all over India. But it requircs
mre organisers und we have wmade nrangements for the training of other or-
ganizers who may start similar eclonics in other parts of India.

’

T might uleo 12ention here the smount of work which non-officinl ¢reonisa-
tions have dene m carrying on telief all over Indian. Besides the numes of
well-known organisations like the Uunited Council for Relief and Welfare, the
Central Relicf Co:nmittee of Lhe (longress and the Marwari Relief Scciety,
there were scores of other orgaiiisations which have been helping us in carry-
ing on this great work. ‘[he (invernment is grateful to them for extending the
helping hand. T must also express my thanks to all the non-official Members
of the House who have co-operated with the Ministry as Members of the Advi-
rory Commitice, wnd others whe have served on other different Advisory Com-
mittees whicl: were set up froin time to time in connection with religf and re-
habilitation.  There might heiv been complaints here and there, but etill I
have no doubt that they have worked at great inconvenience to themselves and
have rendered serviee to the displaccd vpersons.

T might nlso bring to the nolice of the House the great  deal of inferest
swhizh the Prime Minister and tle Deputy Prime Minister have taken in the
work of relief and rehabilitation and the constant anxiety and care they have
shown. T must state that to a great extent the progress of rehabilitation
has been expedited because of their personal interest.

C'oming to the debate today, I would like to say a few words ~n it. I am
one of those who believe that inforined criticism of the State and its multifari-
ous activities by cilizens and their representatives is the very essence of De-
mocracy and there is nothing for a popular Government to fear from asuch
criticism. But there are occasirns wher: in the House or outside, if state-
ments are made by responsibls Members which are not fully justitied or which
arc baseless, without serving any useful purpose or helping the common cause
they provide n handle to our opponent: to denounce us. T ean cite only one
instance just now. Honourable Members will remember that Acharya
Kripalani made a statement in .the House. T have got great respect for
Acharya Kripalani. He said that not éven five per cent of the displaced per-,
sons have lLeen rehabilitated. Fe did not take care to get information from
the Ministry or even to write to me. Honourable Members will remember .
that immedistely after taking up <he office, I had addressed a ecircular letter
{o them requesting them to ask me for all the information they wanted, snd
also soliciting their suggestions in 1egard to the working of the, Reliaf and Re-
habilitation Miaisiry. T am sorry t» say that as regards a question of my
friend Babu Rnmnarayan Singn 1 did not get even an acknowledgnient und he
even thought that by this method 1 wax trying to take away the mght of inter.
pellations in the House, although it was not so. 8ir, T was saying that my
friend Acharya Kripalam coull very well huve referred the point o me and
ascortnined the cxact position. Bubt without doing so he made a statement
here. T have got facty and figures o show that that is entirely incorrect snd

. 4
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wholly unjustified.  We have figurcs which show the large number of dis-
rleced persons who have been rchubilitated either by their own efforts or by
the Government's cffort. Stiil iis statement, was utilised by the propagun-
dists of the Azad Kushmir Govermmnent. It was represented that while.in P:ik-
istan all the refugees had been rehabilitated, in India, not even five per cent.
could be rehabilitated. T will read a broadcast nddress made by them:

“Recently Mr. Kripalani, Ex-President of the Congress while criticising the Indian
Government Budget in the Indian Parliament revealed that the Indian Government could
nov so far rehabilitate oven five per cent. of the refugees. He blamed the Government
for is failure to solve the refugee problein and check hlack-marketing and profiteering
in the country. But the drum beaters of India ... "

Thereby meaning the National Conference of Kashmir,

. ..vonduct false propaganda and say that India’s finances and economic condi-
tions are very good, very sound. When we take into consideration .the statement of Mr.
Kripalani, this propaganda carries no meaning.”

’
Further on referring to Pakistan Government. it goes on to say:

“In spite of all these difficul*ies, the Pukistan Government re settled and rehabilitated
all the refugees in Pakistan whore they are living quite happily. Desides this, Pakistan
has provided shelter to five lakhs of Kashmir Muslim refugees whom the oppression
of the Indian forces, and the Ahdulla Government forced io run away from Kashmir."

T was saying taut any stulement like that in the House which is bascless
or unjustified, without serving any useful purpose, does n lot of harm.

Kimilarly, there w»s one statement made by my honourabler friend Mr.
Shiva Rao when he said that at the instdflce of the Relief and Rehabilftation
Ministry goods worth fifty or more crores of Rupees were held up with the
Disposals and the Relief and Rehabilitation Ministry made purchases during this
period for a total value of a few thousands of rupees. This is entirely wrong.
1{ the honourable Member hall curd o refer {0 me, T would have given him
the correct inforination. It was a different positicn when we were in the op-
position and we had no opportgnity to get the correct information and we bad
to depend upon the information supplied by some disgruntled officer or by some
subordinnte in the Ministry.  Now, when there is an offer by every Miristry
to supply informution,—no, 106 dn cffer: it is the right of everv member to
have information fiom every Ministry—I think it 8 not proper to make a
statement which ic not confirmed or verified by the Ministry concerned. In
regard to this, 1T may state thit the Kmergency Commitiee of the (ahinet
had ordcre? the freezing of the stores in the Disposals for the rehabilitation
of refugees! towards the end of 1947. Even in November snd December, ceox-
tain categories of goods were released. During the period October 1047 to
Decemher 1948, this Ministry and the East TPunjab Government {ook over
goods worth 27 lnkhs and 74 lakhs respectively consisting mainly of textile
goods. The Technical Adviser alsc took over a lot of materials for the t:ain-
ing centres for the refugees. Some time in January, certain othir categories
of goods were reiensed. In the month of March, under the instructions of the
Houourable Mr. Ne¢ogy, the ban imposed on the heavy machines wnd other
things was lifted and the Industry and Bupply Ministry was duly informed.
The policy is to give preference te refugee indentors at the time of the dis-
posul of stores which they may require for rehabilitation purposes. When
statements of this kind are made they create a very erroneous impression and
do not do any good to any one. I hope that this debate will enuble me to
know es to- how honouravle members feel about the poliev and working of the
Relief and Rehahilitation Ministry. I hope ngh 8 word will be said here which
is likely to irritate or excite our displaced ‘countrymen outside. The work of
rehabilitation has reached a critical stage; for. although a large number of
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pirsons have beer rehabilitated by thsir own efforts or by the efforte of Gov-
2rmnent and have reconciled themselves to the changed conditions, it must be
acknowlédged that there are large numbers of persons who are down and out
anrd who have not been able to reconcile themselves to the changed conditions.
Their slender resources have been nearly exhausted and they require careful
hundling and their feelings require tc be assuaged. I hope the honourable
Members, whose one object and one concern is to help them and to expedite
their rehabilitation, will bear in mind this point of view.

With your permission, 8ir, I would like to make a few observations which
are more or less of a personal nature. Whether you read a story or sce a
picture, a tragedy is always depressing. You can well imagine the state of
feelinys of one whose job for the last nine months has been to listen to har-
rowing tales and serrowful stories of dozens of people every day. To see and
hear the vietims in flesh and blood, you can visualise the amount of conflict
of head und heart to which he must have been subjected. While the heart is
out for help to the victims, there are considerations of finance and other limit-
ing factora. When. with your best efforts, you find that things do not move
and the conditions inside and outside the camps do not improve, one feels
not only guilty, but also like ‘running away. There have heen many ocecasions
when T have been subjected to that kind of feeling. Honourable Memnbers
who have knhown me rother intimately must naturally be wondering what is
it that has kipt me on to this job. T must tell them straightaway that it is
not the lure of power or the glamour of office. For, office carries with it such
a tremendous responsibility and constant care and anxiety of almost an un.
ending nature. Power is hedged on all sides by red tape and many other
limitutions. It ir not mercly a sense of public duty or even a burning desire
in me {o serve the millions of my countrymen in their distress and hour of
need; it is the shining and inspiring example of my leaders, the Prime Minis-
ier and the Deputy Prime Minister of India who for two and a half yeary hawo
been toiling daoy in and day out to make the newly won freedom safe for gen-
erntions to come, who have been toiling for b®ding up a new India at this
advinced age, with no little risk to their life and health.

Sir, T feel it a privilege to be with them. to be associated with them, to
work with them and to share the responsibility. Not only that, I consider it
my sacred duty to assist them to the best of my ability in the grent task
on théir hunds, the task of preventing the Ship of the State from being over-
whelmed by the waves of Communism, Communalism and Provineialism and
the task of making-the Government of India a powerful instrument for promot-
ing peace, progress and prosperity throughout the whole country, the task
of resuscitating to normal life and to pristine glory Mother India, whioch had to
undergo a terrible operation with so mueh bleading. (An honourable Member:
‘It is amnputation’). Whatever you muay call it, it is a great task to resuscitate
Mother India and after its amputation the task becomes still more difficult,
Sir, they are engaged in the task of banishing Imperialism and exploitation
from the Continent of Asia; they are engaged in the task of making India
a stabilizing factor in the world peace, and lastly, in the task of propagating the
message o our masses, the message if Satya and Ahimsa (viz., truth and
non-violence’) and promoting the welfare and happiness of mankind.

Sir, there are occasions when I have not seen eye to eye with them and there
are questions on which I hold different views, but not to extend to them the
fullest co-operation or to think of running away. fromi their side at this most
eritical juncture I consider, it wili be nothing short Bf betrayal; betrayal of not
only old ccolleagues and friends, of tried generals and trusted leaders, but of
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all that our companions and comrades have suffered and died for during the last
thirty years, and in short the best interests of the country. S8ir, it is with that
background and in that spirit that 1 have dpproached. my task and I have tried
to put in the best in me, not to spare myself in carrying on the task that I huve
undertaken. The task is no doubt gigantic and it requires patience; but I hope,
Cod willing our effortg will bear fruit.

I will be glad and gratified if it is granted to me by the will of God to
witness adl early fruition of our labours and speedy progress of the rehabilitation
work; but still more will I feel happy and relieved if I can hand over charge to
someone with greater drive and energy, with more imagination and sympathy
and resourcefulness, and knack, to obtain speedier and better results, or if that
is not possible, if we can devise any other means by which the speedier and
quicker rehabilitation of our displaced countrymen can be ensured.

Sir, I would like to say one word, about which I know there is a lot of feel-
ing in the ccuntry. This is about the evacuees’ mp/ropsrty. The Government
of India iy as much concerned as any other person in” getting a fair value fer the
properties left by our brethren in Pakistan. We have made every possible
effort to arriv: at some settlement with the Pakistan Government, but I must
adit that our efforts have so far failed. Mr. Liaquat Ali Khan, the Pakistan
Prime Minister has repeated'y urged for the promotion ¢f good relations betwaen
India and Pakistan and to him the Kashmir problem is the only stumbling-
block; but I have said again and again and I have impressed upon him that so
long as the question of evacuee property is not solved to the satisfaction of all
concerned, there will be a great deal of heart-burning and bitterness amongst
the people on both sides. KEvery effort has therefore to be made by the states-
men on either side to  bring about a just and fair solution of the evacuee
property.

Lastly, Bir, T would like to pay my tribute to the strength, courage and
fortitude of the displaced persons themselves. Any other people who had to
meet with such a calamity would heve broken down and it is indeed a matter
of great pride for us that they have withstood all this for such a long time and
they have borne it with cheer; they have tried to face the situation valiantly
and I hope that very soon they will be out of the wood, although the effort and
sympathy with which they were received at first has diminished to a great
extent and this has sddedy to their suffering and misery. Just as in a railway
compartment when a person is standing outside there is always resistance fo
take him in, but once the man comes in, there is always an effort to-accommo-
date him. BSimilarly, however much may dislike to have more men in our
villages, in our towns and in our proviilces and so long as they are not absorbed
in the economy of the town or city, they will be a burden on us, but once they
are absorbed, they will become an asset. I have no doubt that our displaced
countrymen who have come out have got great ability and if we can help them
properly in the economy they will be a source of great strength and they will be
an nsset instead of a linbility. With these words, 8ir, I move.

8hri R._ K. 8idhva (C.P. and Berar: General): 8ir, I do not want, to mini-
misc the efforts that this Government and the Provincial Governments have put
in to give relief and rehabilftation to these unfortunate persons who have come
out from Pakistan. I do feel that a great deal still requires to be done. The
work of evacuees is more or less complete, but the question of rehabilitation is
of such a gigantic nature that unless the Governments with all their serious-
ness and with all their sincerity that they have all along shown put in some
concrete war-like 1measure, I doubt, Bir, that the question of rehabilitation
could be solved even after three or five years. I lay great stress upon the
question of provision of houses for thig class of people. That is the first thing.
I consider, tn be taken up in the work of rehabilitation. To what a pitiab!
position these persons have been placed for want of accommodation, not i
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Delhi alons but in the whole country, it is only those who have suffered can
realise the magnitude of this question. ] know that our Government have done
a greut deal to relieve the sufferings of the displaced persons. They have spent
crores of rupees for the purpose and I know that schemes have been prepared
for building houses for them and creating new towns in the different provinces.
But all that is not enough. The paper schemes have to take oconcrete shape
and the programmes should have s datum-line for their completion. Within
8 fixed number of years the new townships should grow up and the displaced
person should be housed. Crores of rupees have been sanctioned for building these
towir.ships. The responsibility for their supervision and all that has been en-
trusted to the provincial Governments concerned. The question whether the
provinees will -ulso contribute something for the purpose is a different question,
What I feel is that unless there is a central agency to look after thiz work, it
vannot be expedited.

Out of the eight lakhs of displaced persons settled in different parts of India
in various camps, one hundred thousand persons are in one camp tlone in
Kalyan, Bombay. The Government of Bombay have resolved to build a town
for them and have apiointed Major Bhonsle of the I.N.A. as Director of
Relief and Rehabilitation, for carrying out their scheme. Major Bhonsle has
served in the army and he has, during the war, been responsible for erectin
so many permanent structures in the shortest possible time. He has ﬁgreeg
to complets this work also energetically. Even he feels that it will not be
possible to build a township on s five-year programme, unless it ig treated as
war-time measure. I see no reason why the assistance of the Defence Ministry
should nct be taken in this matter and the houses completed within thfee yearg
and the work started immediately. As the Government are importing steel
from foreign country and cemens is available here, there will be no di%culty
with regard tc the supply of the required materials. The only things lacking,
I see, are push drive and vigour.

The honourable Minister referred to the fact that our Prime Minister and
Deputy Prime Minister have been teking interest in this matter. With due
deference to the honourable Minister, T must say that is exactly my complaint
thut when a mipister cannot work he summons the help of the Prime Minister
and the Deputy Prime Minister who have undoubtedly the necessary push and
the drive. Why should not our Minister also have that push and drive?
Our Prime Minister and Deputy Prime Minister have tremendous work i do
in their own Ministries? Why should their assistance be sought by nther
Miristers? My honourable friend has ®een given ample power. In the early
days of his asemning charge as a Minister he really showed good work and T was
very hopeful. In fact he himself took up the pick-axe and shovel to build
houscs and called upon the refugees to do likewise. I was glad to see thab.
But I do not know why after six months the whole enthusiasm vanished and he
had to seek the help of the Prime Minister. I heard that in a place which the
Prirae Minister visited, he found the roof broken up and issued an order saying
that that place should be re-built in -three months. After three months he
quitely visited the place again and found that nothing had been done. It seems
he then summoned the Minister, the Secretaries and others and expressed his
dissatisfaction with the way things were being done. That seems to be the
position even today. What has our Minister been doing, T um asking him.

" After thig incident I understand that a Conference was called and a High-

level Committee was appointed to set matters right. The honourable Minister
has mads a reference to this now. I cannot understand why such things. should
hippen. Why should there not be enough drive and push in him? Why should
he not fix a date-line for the construction of houses? Why should under his
Administration the affairs should be such that even the Prime Minister's orders

- are not carried out? With due deference to my friend T must say that he must
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put in more viilour and energy in, getting things done. He is doing a thankless
job. I do not dispute it. Nobody would thank his Ministry unless the refugees
get 100 per cent. satisfaction of .their demands. I quite realise that. But at
the sume time I am asking what is being done to settle these people? 1If a
man is told that he will be settled definitely at a patioular place he will be
happy. A displaced person now does not know whetger and where he will be
settled. He does not know where his future lies, in Bombay, in Lucknow, in
Allahabad or in Andamans. He wants to be settled down somewhere and there
is nobody to guide him properly. This is the position as regards Goveriiment
relizf and rehaWilitation nad housing measures are coneerned.

Now I want to know from the honourable Minister what he has done to
render help, t¢ those who want to stand on their own legs. 'I'he other day [
put o question ns to whether any co%operative societies have been formed and
whether the dispiaced persons have made any application to the Government to-
give them plotg of land and the answer given to me was ‘None’. 'When I
quoted my own visit to him in that eonnection, he said: ‘he had not the honour-
or pleasure of meeting Mr. Sidhva on this question’. That was the answer he
gave me. Keading that answer in the papers a gentleman, who has formed such
a society & year ago, wrote to me saying that-he had written half a dozen “etters
to the Minister in regard to this matter asking whether he is prepared to give the-
required land and that no reply had been received by him. He has given mne-
a copy of the representation which was dated as far back as March last {A»
honourable MemberX ‘Ouly twelve months!’) and he has had no reply. Then L
wrote to my honourable friend stating that in reply to my question he answer-
ed differently and I quoted him the instance. After some time, I received a reply
that he would be pleased to see that gentleman. I asked the gentleman to go-
and se: the Minister. He saw him only ten days ago and Sir, the honourable
Minister told him, ‘“Why have you come? I have not got the papers. [ have
not called you.’* Then that gentleman showed him my letter and the Minis-
ter’s reply ‘to that. Then the Minister talked to him and the gentleman placed
his proposuls before him. This society consists of nearlv 28 Superintending
Engincers and Executive Engineers and Chief Engineers of the Punjab who have-
been responsible for building a number of houses in the Punjab; they heve re-
timd and have come away. They say, **We are prepared o give you all the
help. We will build the houses for 7,000 or 10.000;fa.milies there. You kindly
give us plot and vou only give us loan., We shall put our heart and soul and
our energy into it. We shall’ concentrate ourselves on. it. We do not vant
anything else from: the Government.”’ If people are prepared to work such a:
’achgn;e on their accord, why cannot Government decide on a policy of giving
ands?

My poiut is this: fortunately in Delhi there is nmple space uvailable for ex-
pangion.  Oue who has planned New Delhi has foreseen things and made pro-
vision for ¢®pansion for fiftv years. During war many houses having heen built
vet there is so much vacant space available. This gentleman told the Minister
that there are so many plots for agricultural purpose which he could requisition
and which are not used for any particular agricultural purpose. The reply was
not forthcoming. The honousble Minister suggested some other place bub -
water is not available there. At the site where these people want to construct
colony, water and evervthing within a space of a few varde is available. This is a
problemy which somebody has to solve. If T want to build a house and T say
T will pay the money and I will do everything, I do not want anything, kindly
give me a piece of land—in such a case. if you have real sincerity, why not
Rive nt least a few ncres of land mark it out and give it to these people? I
therefora expect that the Honourable Minister will kindly bear this in mind”
and see that this scheme of giving plots to the various societies or individuals is
taken up without delay, so that the work could be started simultaneously with
the Government scheme.
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Then, I come to the Inter-Dominion Conference that took place recently. -
Tn the latest Conference at Karachi it was announced and people were jubilant
that the evacuee property question would be solved. I can tell you that some
poople did go to Karachi thinking that they would be able to sell the property.
They went there, and I know 0? instances where they had the certificate of
income-tax also, and yet they were not registered even to this day. On the
Board of the Registrar's office at Karachi it is written, *‘No property of Hindus
-or Bikhs will be registered.”” I wunt to know what (Jovernment™has done in
this direction. So many properties are lying there. I have no property of my
-own. in Karachi, but I may tell you I hacf' 8 considerable share in building muny
-co-operative societies in Karschi. I shudder to think really what has happeued
to these poor people. Several small people, clerks getting salarieg from Rs. 50
und 120 and peons, sturted co-operutive societies and I got for them sslf-con-
tained houses built. Every month, from their meagre salaries they used to pay
Rs. 6 or 7 towards the loan. Now, those poor people had to come away alter
partition. All these houses are lying there in Karachi. 1 want to know what
the Government has done about them. In Lahore, I have seen the Model
"Town, with what emount of effort the people had built it. Men who had what-
-ever little savings from their salaries, they put it into those houses and built
hundreds such. I shudder to think of them, because I was & party in gettin
them plots from the municipalties. 1 got money for them from the banks: ang
these people built houses. Now, nothing is being done in fhis direction. I am
very sorry about that. These” peopie who have come here and are living hand
to mouth for their existence, they sny, What are we to do? We have neither
a profession nor a business nor & house to live in. Bomething should be donse
in this direction. Why not the Pakistan Government be compelled to pay?
When the last delegation went from here, T requested Mr. Gopalaswami
Ayyungar, who was leading the Delegation, ‘‘Please, when this question of
these buildings comes in I can help you. I have some knowledge shout it."’
“There are plots which were sold by the municipality and one of the terms was
that_plots not built within two years, they wiil revert to the municipality. I
was Chnirnan of the Standing Committee and I got extension for three years.
After three years expiry, under the law, if the buildings were not built, aubo-
matically it reverts to the Corporation., Put somehow by the time division
came, evervthing was upset and the Pakistan people are now faking uudue ad-
vantage of it. I told Mr. Gopslaswami Ayyangar, ‘‘Will you please tell your
Secretarics that when this question is discussed, I should be cslled, so that T
could be present and discuss this question with the Pakistan officers and im-
press upon them the necessity of releasing these plots’’. Mr. Gopalswami
Ayvangar wue good enough to make a note that 1 should be called, hut after

the Conference was over, 1 found T was not. called and I was told that the office
people forgnt. -

In Kurachi alone there are Rs. 200 crores worth of property which non-
Muslims have left. At least the property which Pakistan Government have -
taken, why do not they pay the value for themg When a man volunteers to
come and help vou, why should you not take him und take other friends 'who
may be piensed to place their case before them? Tf the honourable Minister
feels that he is above everybody, that is a different matter, but then you can-
wt say that members of this House are not responsible persoms. You cannot
blow Hot and cold ut one and the same time. 1, therefore, suggest to him ﬁhat
at the next C‘onference which I sm told is going to take place in New Delhi he
-should take assistance of sll those who wish to give. T am personally not at all
anxious o go, but 1 want to nlace fhese facts and impress upon them. Leb
m= have the satisfaction that I have placed the case of these poor people who
‘have lost immensely. Let me have the satisfaction, the consolation that the
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case hus been properly placed. I do not say the Minister will not place it, but
it makes a little difference when one who knows something places it. I sub-
mit from that point of view. I do not say that he is not presenting ably.
They ure able men. They are presenting the case very well. But I feel that I
could do a little better knowing the facts as I do. I therefore submit that
this housing problem which has been agitating the minds of the refugees here
should be the main topic of this Government, and unless this question is settl-
ed, the refugees will not be happy. Whatever else you may do for them, they
cannot be happy. You can just imagine the feelings of s man with a wife and
children roaming about from place to place. I have seen so many camps in
Bombay, the C.P. and the U.P. I know the conditions under which these
refugecs live. But I am keeping my mouth shut. I have written letters to
the Ministers concerned and their Secretaries and they have been kind enough
to reply promptly. But that does not solve the problem. Therefore, when I
cinnmot render any help to them, I keep quiet.

1 am thankful to Government for giving us this day for ventilating our views.
But it is only fcr half a day. Somehow Broadcasting has intervened. We
would like this question to be discussed for two days. As such, I appeal to
Prime Minister to give us another time, .

Mr. Speaker, you are ringing the bell. I am sorry that I have re{l)aa_tedly to
go counter to your suggestion to sit down. PBub what am I to do when T bave
a uumber of points to touch on. I cap not place my grievances in fifteon
minutes, )

Mr, Speaker: It is not'a question of going counter at all. I am merely
making a suggestion because others ‘are anxious to speak. He can go on for any
fength of time. -

~ Shri R, K. 8idhva: I know many others have good points to make and I
shall not come in their way. I am sure that no other Government could have
done botter thun our own Government, There are certain classes of people who
are attacking this Government and the Provincial Governments for the suke of
attacking. The honourable Minister has said in his speech that there are other
reasons for their attack. Some persons, with their future political statuy in
view are placing hese refugees in a most confused condition. Several refugecs—
responsible people—have come to me and asked me to take over presidentship of
this or that union. I have refused. I have told them that the circumstances
under which they have selected their leaders precludes me from joining any of
their organizations. But I will do my work in my humble way and that is what
I nm doing. '

LY

Thercfore, while I appreciate that difficulty is there, 1 cannot get out of
thiy fact that Government have been slow in providing houses for the refugees.
T shall say something about the Custodian of Evacuee Property. So many
peopl¢ go to bim for houses—doctors, lawyers, etc. with thejr families. There
was one lady doctor from Lahore. I will mention her name. I# is Dr. (Miss)
Naoroji. She was a very well-known Parsi doctor in Lahore for a number of
years and all the women used to go to her for aid. All her instruments were
simply etolen and in this last trouble she lost instruments worth Rs. 10,000.
Bhe ecams to Delhi to practise. She wrote to the Custodian to give her a room
8o that she could do her bit of rendering aid to suffering humanitv, especially
for the people from Lahore. But there was no reply. She came to me ahout
it. T .7ent to the Custodian but he said that he had not received her application.
Bhe then quoted the registered number under which she had applied. He
said he could uot do anything. Up to date she hus not got a house and I he-
lieve she hus gone to Bombay. The policy has been that Doctors will get
certain quota This doctor has been in Delhi for 15 months but she has had
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nothing. DBesides her, there are many other dooto t-oo
for accommodution but with very ;ﬁgr reml:.lt.oc - + Who have come to me

I submit, that there should be a definite policy with regard to this m a
it IEghciuld be strictly followed. I maintain t%l)aa'b ff you arg not gan; toa:rt:fl:)wnﬂ
polizy but just act haphazardly, then you will not be successful in solving this
problerS. It is a gigantic work. I do not deny it. But the point is. that un-
less you put this relief work on a war-like measure this question cannot be solv-
ed. I would request the Minister to see that he is not guided by those who say
that materials are not available. There may be insuperable difficulties in the
way. Those difficulties are meant to be overcome. I must say that unless you
are sincere, you cannot do this work. ~The honourable Minister says in -his
speech that ."'it is our intention to find a house for every displaced family and
also the means and opportunities for keeping them guinfully employed. ' But how
is he going tc expedite this work of rehabilitation when he says: ‘I have Lren
told repeatedly that rehabilitation is a slow process.”” Who has fold him so?
Probably it might be his officials! And then he refers to instances of the slow
process of rehabilitation ,of European refugees in spite of the heavy expenditure
sanctioned for them. With this before him, how can he expedite matters.
But why must it be said that this rehabilitation should be a slow process?
Have we not in London seen—I have stated this in questions and the honour-
uble the Health Minister had to nccept my consention at a later stage—that
1,60,000 houses, bombed nnd destroyed, were put up within a period of six months
by the Government of Great Britain? They had the desire and the will to do so
for their own people and they did it. In another gix months another 2,15,000
llOuReS.we:'e repaired and made fit for habitation by the same Government. So
wlo hds told you that this process of rehabilitation must be a slow one? Of
course, if unybady does not want to do it. then it can take ten years. My
point is that there is no push and drive in any one. If we can have this drive,

Iolu.mdcbnﬁdent that many of the difficulties now confronting us will be re-
solved. - :

{n this connection 1 would like to remind the House that when the late Mr.,
Llyod George was the Prime Minister during the first Great War, he had three

iding points in fighting the war. Those were: (8) We must decide our
objective; (b) We must select the right type of men; and (c¢) Give the exccu-
tion of the work to this right type of men. I am sure if we could have some
such three points in our policy with regard to rehabilitation here.

Sardar Bhopinder Singh Man (East Punjab: Sikh); The list contains the
names of thirteen speakers. May I know what is the time being allotted to
each speuker so that we may know whether we will get a chance?

Mr. Speaker: ] explained yesterday that sometimes 1 get the list and some-
times not. Rut I do not go by lists. T. have had a lot of complaints from
Merabers that, in ten minutes they are unable to make any point effectively. I
have also expresscd my own view ithat I prefer fewér speeches with points. I
do not know how the House has been impressed by the present s enker, but
I think he is mnaking some points. So starting with the idea of having a fifieen
minutes’ time limit, T gave the first warning ring for the fifteen minutes’ limit.
The second ring was after twenty minutes, and then when the speaker felt that
he was not getting sufficient time and he felt that perhaps he wae going coun-
ter to mv suggestions, T wanted to disillusion his mind of this feeling and I
preferred that he should restrain himself from speaking furthier rather than t_ha,t,
this restraint should come from the Chair. As it is he has now taken thirty

minutcs. -
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Shri BR. K. 8jdhva: I am thankful to you for whatever latitude you have
given me. I close my speech.

Pandit Laksbmi Kanta Maitra (West Bengal: General): Just a few minutes
teforc I came ta this House, I received the statement-issued by the Ministry of
Relief and Liehabilitation. I have carefully read and serutinised this document
and 1 have also very carefully listened to the thirty-eight-minute speech delivﬁr-
‘ed by my honourable friend, Mr. Mohan Lal Baksena.. 1f I tell him at the
very outset something which may not be palatable to him, let him not {hink
that I have got any feeling of bius against him, or that | am sctuated by any-
thing, in what 1 am going to say, but the best of motives and the sincercat of
intentions, which I think should be the guiding principle in all speeches in cun-
nection with this motion. Mr. Saksena knows very well that we are old col-
leagues here and in the past we havé both Shared.gogether all the frustration
which we used to have during the days of the British regime. If tedgy ho is in
the fortunate poeition of doing something to his country it is the duf% of every
one of his old colleagues to give him the best advice, help, guidance and assis-
tance. Therefore I would beseech him not to take some of my remarks amiss.

The question of rehabilitation of the refugees has assumed such proportions
of nutional importance that it is no mere idle rhetorical flourish to say that it is
the one national problem at the moment. As to how this problem has been
tackled during the course of the last 18 months this docyment gives in scme
measure the 1eply. Frankly speaking, the document is a disappointing one—
disappointing because it has very little to point out by way of achievement, dis-
appointing becauvse it is not clear und categorica: with regard to the policy and
attitude which this Government is going to take concerning this vifal and burn-
ing problem; it iz disappointing, because’it is intersperseg with all manner of
pious platitudes, which I do not very much like. But the speech also did not
‘throw, any further light on what is contained in this document. [Let us try to
see what this documenjggontaing and what the problem is like.

To begin with let us see what is the size or number of the refugees. Let
me tell the House that the Government of India has not got any accurate figures
whatsoever. If any painstaking member of this House would care to examine
the replies to the various questions and supplementaries that have been put
from time to time he will find a bewildering number of statemen¥s. Let us
assume for the time being that the present strength of the refugees from West
Pakistan comes to about 50 lakhs and that from Eastern Pakistan about 16 lakhs.
Of course it ig a great deal more, but I am not going to quarrel over thut. I
am going to deal with the figures as have bheen given by the honourable Minis-
ter himself. 8o the tctul is 66 lakhs of people. T find from the report that 14
lekhs of people have so far been rehabilitated. T will nccept that statement at
its face value, face velue in the sense in which it has deen given, namely, that
theyr have been rehabilitated in evacuee property left in this country by the
Muelims. In other words, though they have come to oceupy evacuee property
in this country they have mainly rehabilitated themselves on their own initin-
tive, self-will and their own effort. Let nof’my honourable friend think that 1
am going to under-rate in the least the enormity or the magnitude of the pro-
blem which he Hhas-to tackle. T know another Minister before him, a very
eminent parliamentarian’ and g sensoned veteran and he had to leave the Minis-
try. This does not mean that I am inviting my honourable friend to leave it.
But let him not every time get up and throw the challenge that he is prepared
to relieve himself of the burden. That does not help anybody. Why did he
get into his, predcoessor’s shoes at all?  After might or fen months cf cffice he
wants to sneak out of it. He must boldly face his task and the House will
give him every possible help, assistance and advice. I :perfectly agree with

him that nothing should be done or said here which will exasperate the feelings
of the refugees. '
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I appreciate the observations made by the honourable Minister that the:
12 Noon Problem ot rehabilitation bas been retarded due to a vuriety of culises
buy the most imiportant cause, let me tell you, and the cause which
he has slurred over in his speech, is that the Government of 1ndis did not know
its own mind as to what to do with regard to this problem. There has been con-
siderable delay. in planning out what their administration is going to do. That is.
the main reason. Ther~other causes came in the train. The provincial govern-
ments did not co-operate—uunother dismal confession of failure. Today we have
got provincial governments functioning, under one political system, under cne
political organisation, the -Congress Party, from the Centre down to the Pro-
vinces, Municipalities, district goards and other-local organisations. So whatever
the honourubie Minister hag referred to has occurred under the Congress organisa-
tion. In the circumstance#*does it lie in the mouth of any one of us to say that
the Centrél Government was their friend but the provincial governments aid not
come forward and co-operate. They are talking of all manner of excuses but those
are poor explunations for not getting any thing done.

Sir, I shall be brief, because time is pressinghand as one who is goiug to place
* the cdse of Eustern Pakistan in this House, 1 hope I will have your Indulgence
for a few minutes if 1 am making some general observations.

With regard to this problem no clear-cut policy has yet been evolved. Here
is a pious platitude, their aim is to provide every man with a home and gainful
occupation, just the kind of thing that is said in political speeches, every man
should have a decent standard of living. But this kind of rheotoric does not help
us. Cheap heroics should be done away with at the present moment. Let us
see what are your resources. ILet me tell you-frankly and personally I do nos
feel that this Government is equal to the task of rehabilitating the number of,
refugees that we have and honestly I feel they cannot do it. The entire re-
sources of the country will not be equal to the magnillde of the task but that
does not mean that Mothing should be done. Let me tell you that with the
best of efforts and policy you can not rehabilitate more than 20 per cent.. If
you can rehabilitate even that 20 per cent. out of the total number of refugees
that have come from both West and East Pakistan you cdn be proud of that
achievemeng but you cennot do it, for the simple reason that you have no co-
ordination, cohesion or anything of that kind, The Central Government makes
one sort of declaration and the provincial government goes counter to it. On
the question of the dispersal of the refugees in the different provinces the
Central Government makes a decision that such and such provinces will receive
such and such quotus of refugees from different parts of Wost Pakistan.
Several lakhs of refugees were allotted to provinces like that. So far as Fostern:
Pakistan refugses are ;gncemed Bihar, Assam, Orissa and the neighbouring
states were set apart and they #vere not meant for the reception of refugees from
West, Pakistan. Lo! and behold, what happens there. The provincial govern-
ments refused to accept any refugees from Eastern Pakistan and the pity of is
is that the Central Government cannod force the provincial governments to
accept some of these displaced~ people from Eastern Pakistan. What a fine
country and what fine arrangements we have got T do not uaderstand. These
unfortunate refugecs fromn Eastern Pakistan are trekking in and apart from-nob
doing anything tangible for them they are get.t.ing all manner of coufusing state-
ments. 1 will ot guarrel over the figure bub I think somehow or other they
have come to some definite figure, 20 lakhe or so. I am not going to quarrel
aboub that; let them stick to that. Now, thess Provincial Governments, the
Governmente of Assan and Bihar, have declined to take anybody from Pergal.

Babu Ramnarayan Singh (Bihar: General): Did Bihar refuse?
Pandit Lakshmi Kants Maitra: Yes. They flatly refused.
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There was a Conference convened by my honourable friend, Mr, Mehr:
Chand Khanna, Rehabilitation Adviser to the Government of India, at Calcutta.
At his requesp [ ‘accompanied him to Calcutta at the end of February last.

In my own humble way I have been doing something to alleviate the lob of
these unfortunate pecple. ]

Srijut Rohini Kumar Ohaudhuri (Assam: General): May I ask wien did the-

Government of Assam refuse to take Bengal refugees?

Pandit Lakshmi Kanta Maltra: I hope the answer to it will he given by the
Minister concerned or by others in suthority. All 1 know is that in the Culcutta
Conferenze which 1 had the honour and privilege to attend, held in Febriary
last, the Assam Government said that they did not want anybody from Bengal.
The Government of Bihar was also represented and their attitude too, was most
unsympathetic. 1 am not going to quatrel about it. After all it is your con-
cern; you may receive them or you may not receive them. My honourable
friend, Pandit Thakur Das Bhargava, asked me about that Corporation—he
perhups means the Rehabgitation Finance Administration of which my honour-
able friend, Dr. John Matthai, is the creator. It is meant to give loans to
displaced persons seftled in business. We do want to help them. But here
again, to a certain cxtent, we are dependent on the Provincial Governments,
in matters of enquiry, collection, ete. We have tried all these months in vain
to get any responge from the Assam Government.

Sir, this is the kind of co-operation wec are getting. We for our part feel
thap we are having a shabby deal. The refugees from Eastern Pakisfan feel
that they have no place in the whole of India today. They are like the wunder-
g Jews. 1f they are to get any shelter outside West Bengal, they have to
ac to the Andamans, the erstwhile penal settlement, and not an inch can be
found for them arywhere in India. My honourable friend the Minister of State
for Relief and Rehabilitation should see to it that this state of affuirs is reme--
died. He must make an honest effort in that direction. Every Provineial
Government i3 a unit for gdministrative convenience. Provinces are nop the
patrimony or the private property of anybody. It is the property of every
ﬁdg.le Indian and h: should be entitled to every inch of space in any part of

ia.

It is rather unfortunate that in the matter of refugee rehabilitation party-
politics has come to play. It is most detestable. I agree with iny honourable
friends that this question of refugees has been a pawn on the chess bouard of
our politicse. We must now to take the wind out of the sails of these&;olit-i-
cal agitators who want to make political capital out of the miseries of the re-
fugees. Of course, T know it is impossible to achieve anything epectacular in
a short period. But if we set about this work of rehabilitation in a planned
manner, I think we can make much headway.

8ir, T want to tell my honourable friend the Finance Minister that any
money that is spent on the rehabilitation of refugees is ultimately going to be:
an investment. I do not say that the amount spent on relief is going to be
very productive. But today in having to face the enormous task of feeding and
rehabilitating 60 lakhg of peoplt we have got this splendid opportunity of
fashioning this uprooted mankind to suit the economy of the Indian Union.

Bub a planned scheme is necessary. Mere verbiage, mere platitudes will no#¥
help us.

8ir, I will put one or two questions with regard to these unfortunate people
from Eastern Pakistan. In reply to a supplementary questiorr put by me the
ther day my honoursble friend, Mr. Mohanlal Saksena, said that there was no
{iference in the treatment of refugees from Western Pakistan and Xastern
Pokistan, The honourable the Prime Minister clarified that. He explained
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that those who had alreudy come and settled in the Indian Union wouid Le
treated on a footing of equality. In this statement my honourable friend suys
that there is slight difference in the treatinent of East Pakistan refugees.- I
want him to categorically state as to what is the exact difference. I am not
going to quarrel about the facts that he has given, because they are all debata-
ble things. But even assuming the facts as they are, will he kindly state to
the House, for \ae information of my people what are the differences in the
matter of treatment of the refugees from Pakistan, East and West.

It is extereinely unfortunate, Sir, that in the Special Employment Bureau
which wes set up for finding employment to the refugees, not one member from
lastern Pakistun was taken. Not even a branch of the Bureau was started
{o Calcutta. I am grateful to the honourable the Finance Minister that he has
allotted Rupees five crores for the rehabilitation of Fast Bengal refugees. But
if thig object is to succeed, I would plead in all sincerity that an autonomous
bard shoull le sct up free from all manner of politieal influences. This bLoard
should be charged with the duty of going on with the work of rehabilitation. If
vou do not do that pelitical influences are bound to come in, and utilise the oppor-
tunity for their cwn ends. Therefore, 1 suggest that a board should b set up
which should be charged with the duty of earrying on this work of rehabilitation.

While dealing with this question, I want to tell my honourable friends. Mr.
Mohanlal Saksenn and Dr. Matthai, that while I realise the importance of
physical rehabilitation, I attach more importance to moral and intellectual re-
habilitation. About sixty lakhs of people, about ten lakhs of whom are young,
én the 1008t formative stage of life, have come with bitter past experience, full
of jeulousy and hatred. Unless we set about actively to salvage this portion
of humanity, unless w'» make adequate arrangements for the education of these
people, what is going to be the future of this county? These people will be the
rifi-vaff of soeiety. You have to guard against that. Whatever might be the money
we spend, we must take good care to see that a good percentage of it is set apart
for the education of these refugees. In this document there are two sclf-con-
tradictory statements. While on the one hand it is said that in the course of.
the next six months all the refugee camps will be disbanned—I want that they
should be wound up—at the same time it is said, arrangements are being made
m the camps for the cducation of boys in the primary stage. It is also seid
that steps are being taken for imparting secondary education in the camps.
1t passes my understanding how secondary education can be arranged in camps.
T would, therefore, request my honourable friend, to earmark a special grant,
in addition to the amount set apart for relief and rehabilitation, for the iuteliec-
tual, mentnl und moral rehabilitation of these unfortunate people. 8ir T had
wvery great difficulty in dealing with educational institutions which we sturted for
the education of refugee students. ILet the Central Government make it a
condition that a portion of the amount will be earmarked for the education of
refugee boys and girls.

Sir, T do not propose to take any more time of the House. I sympnthise
with my honourable friend, Mr. Saksena in his plight. Tt is an enormous task.
I.do not blame him. All-T say is, let him not feel despondent. T.et him not
throw out a hint now and then that he would resign. I do not want any resig
natior:, We want you as a bold man to go forward with your task and harness
all your energy {7 the service of the suffering humanity. That is a great task,
that ig an opportunity for ns to rise equal to the occasion. Tet us not falter row.
1.et the Central Government and the Provincinl Governments all work to-
gether, The Central Government has got the lever in their hands—finances.
They can compel every provincial government to tow the line with them; if

/
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they do not do that the Centre has got adequate powers to muke them do
it. I have explained how the provincial governments are behaving, how they
are not even caring to obey the directions of the Central Government in this
respect. As I told you, my people are forced to go to the Andamans for shelter.
Nothing can be more shameful, nothing can be more- painful. I hope you
realise the prychological effect of that. I therefore plead in all earnestnoss.
Let all the heads of the provincial governments sit together er the leader-
ship of the honourable the Prime Minister and the Deputy e Minister, let
them chalk out a plan that we will spend 3800, 400 or 500 crores of rupees
spread over a period of four or five years. Leb it even be one hundred crores,
but fix & target amount and the period over which this’ work should be spread
out. Let us all work together, put our shoulder to the wheel. Let us see
if we can d> something for this unfortunate Bumanity.

sTet sfewatm @ @Ed wR, § q99 @S A9 arfas fafaey
s AIFAGTS TRGAT &I ATAG FAT I@AT & 1+ 99 772 & IFA
WEH M aNA g A fomr F mggm wrar g 7 e 0w &
qEagF & | IA%T fAgad) Zeal wym & ~Agw Fatv fim oavg ag
AW gT FINF AGEAT N & qTAWE FN AT A A7 7F , HfAS
araw & | SfFT T zad fr gw ¢9 wgER ¥ FW 97 w1 T
g7 & g |raar wifgd f- sAay #1 59 wgTH F a1 7 JFIF U
FT & | g AEST FRI AR 9 AZH & § | TT9 ASTET AT o
HES gATC |TAT 78 € | UF AEST FT0@IT AT HIT w@aw T 97 )
TR AW W FT qAHST 91, FRLES AT AL F7 wWT AT | THE
FFTAT FITAIT FT qgaT A 971 | & 57w a<g a2 17 &qmae 9, I
atg g8 feagsll &1 W oF WES| 97| g6 AU T § HIT S
e g f7 gwd qwy wwas ) ge &1 fear § ) ofFA @ wwe
# qafee® @M T FATFWM AT E ) T qY MY F X q1TH A
TN AT F1 A fGE 9 qwEH FIET F | TEST WEST LI0AR
ay Bea & wFeT AT | F awwar § 5 fggeaa ¥ oRaw agoaw
IW WES FT AHF g, 99 & fas & wifa § fF 9z mger =@y
TRAET QAT & | y7 W aO®F T Fwdz A4 § 1 oA @
¥ § yafeos @re § AR FafEl @ qafes o awfedl &
qafees W a8 wa1w § e gwd 57 weEw 97 1 a7 foar § %
‘T 7ot fear T &1 FeAw AT O w@er § & AW g feoTA A
0 frogres %2 3o fae mar &, s oY @8 & ag @1 AT |

3few fegts & atag N &1 7ame #7471 4 I F awEA
FTOE AT A T AT &7 A 1 AT AT AL AN § WAL &
f& anit & g o @oIdt g gww wETgs § S g€ A, ag
o Q4 Sfed ag qraTE ol @ fes F fomdfly F @S @ ava
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[=ter sfesa T )
T &\ ¥ gumar § fr oWl & feel § @9 @ 1 qgew g 5 9wy
F 76 wuafeer & @A g fear sat & ag wewr 9_TEen, jR
FUT °7F T F1H & foF s=gar @ fe@ @@ M v FAT =@T
g% fear T s e A fod AR 30 FAT @ @
fet & il N N9 AR gRaw v § T wow dar
ff waqe 7 aga go foar &) ST €@ @ @y N ag v §
ff warm N fogly § 37 feel & s wgaw €, wigE €
g JE FE AT § Al IAR) FIF qWT AGLT AG A7q7T | qg ar
At ara § fy e w18 g 7w man € S @ Al 0
AT, 9% MA@ A IE A7 W W@ QA IE | A B {9
fodae agi WA #T AT §, I A ag T 4T WA AT R
Fw A § ara &1 3fFT T 799 IgT AR e It ) &, AR =9
Fgi qifeeara § § | 99 9T qwN dgi WA §, Al S9 @ H TG
T T qHT | T AR WL qIAT FF HAT g | qona § qferara &
TF 4Ta § agt 9@-awa ¢k wsfeat § 1 gan fafosat agt w
It & f5 g o et axg fwe #2 F 913 | IfFA gw g &
9 &) g fam @™ 9% oM@ § ME g IAAY aw A o |
A 7z 3@ g ot ag AG Yo N |

sa YOd F qafees fafwex awE & s fr @ daw
RAEATHST ad @ W@ E | AT aWHIC 4 I qg a9 *7 &
192 #Y &% T CFRAA TAGAC Fa® 9T Y, A TfFE qvET )Y
T% & s faear § 6 38 @ 9T N Fg 78 FT 994, 0F
IH qg orama fawar & | g@h gw N 7 warw faemr € sw A
A gt & fggfs ) wgdt A &1 F Jwar g fF s F FO9
w03 @d frd &1 3feT o B i frad 2 &, o 2fad
JI T F 92 gF § A UF-AL AE, TH-9 AgET § 91 F 2@
ZT & | FAT AT =T FT AR § 6 $79) | ag 3% A | @ A9 § |
TZ AR TEAN FTFAM9 £ AT T & NE I8 QA VA F1 Faeq & av
Fz g3 AT AT AT AL FEAT qF T2 A%F F | ATH 3T TS
F1 30 TEW &' @ # | 9= fad fo agiaar grew g1 wEdAC 7
g @7 ®geyd fear § 1 @fFF wig s § o3l &
T ARHY WY §F FTTRAASFIE § | SfFT g I F T T
RIS A% FT TFAATH ALY I9T | I F AGT 2 ITA 997 @H g,
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Sfe ozt a1g FOS) T @Y TR § I IB oM@ A &% @
STaT 1 W5 ol arq 4t § | ofw g8 e wregw fewdde &
STaT & AT F AT ¢ frds A A ¢ oma qoar @4 0 AR
Tige T axg feat @ & R SR de g fae qar o=
oz & I A A FANE 1 AW I 5 SENLSET A w7 AT
énqgmg?mmaﬁﬁﬁnmw%@ﬁﬁ*mm@ﬁmam
AR * o A F 737 I e 9T § | a1 ey e ag s
§ o K wFqac & 98 € W ¥ aq% Tgi 97 * ok 7 w1
7gTR F1 NATT & T 9P aE § 5g W gAAH g | FAF fou g
7 % 1 SAET 1 R T EE NHET g @ N gea |
T fod @ @ A &) # wwew § fr greife e
T ' @ w3 @ & A fR N T & fe & A da
AN E gy T TR @ g W oA At aw &
stfaga aft & 1 398 4 W & 9 g afs g wiwal #
Tood § 9919 FX GF | I9% QA AGL § A G §, T I § |
g gW T Fz A e wEAde A aXE & wEAT A faan smar
B groq & @ @1 Freor Lack of imagination g1 v faeslt A
T FYF AT F 0| T T IR ATH g A ATS-A1E W & wAT
¢, SffT Ia8 foq 7 Z2d R A g § T A I TR 1 Tq
Mt & Ag o 43 & 1 AT § AAR ArfgEE AR AT AT
Td &, Sfe fedt 9T waw A ghr 1 A AEAR AT TF-T4
TR que T &, Bfed i o A Taw Ag @ T § 19
oA W S A qedr | oW o@ gredd a1 SR fael &
Far grs g faarr wgd & wT g @y asa)E | AT AT
za®y za SAfad | 9@ AT AET q9 F jowdw @ 9 @
3317 Fa1 a1 fF qaqae Fomza e AT 1 gW A A8 AW A G
g% fr wa corzw faw wnad | AffT wEzaT &1 AGALIIT T
e war may fr femeas & fAw wnaw ) ag ot @ AT fae &g
T fe LA § fae aEd | 3T ag ot qwe aar ) fam Rl
@ gai et @1am #—“we intend to provide houses.” afew
Fri¥e & +ft ot foer & 1 g@@r d o #E femn & 1 w9 a1 rE
m.aga“sf%agé’mﬁamgméaﬁﬁ gz zTETed ¥ |4 fF ag feae
$ae1 & B A wwmr @1 wifE Gt @ FgAl AOT W | W& @
% fasl & wrav agr 3@ AT g |
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9q I AT & | AU g9 for fiw FT wear @r oo
A B 37 & o IIE-AR gia-9i= 70T A7 I7 § 1 9z s
Fegr f fedivgaem A I 3T | 6T syd oifedt age 5 @&
Framqifea TEEET F1 & | I9F 417 N9 R qrfedr agh fF
T8 fediasre T X1 A CF AT AWM TF A 9@ § 6 @A
T A AT aW% | 9@ o9 g7 &7 gae Sifie | Sfe-
I H TAHE FOT § | A & F@r o & gt afes @iE
Tgt 37 &1 *gr 7ar fF g 9@ go fo ¥ @@ & ¥’ & Loan
fsmr | agi g T @ Fgoaar € 5 gw g A o 1 f6T
qoTE A Fgd & fF §eX{ AV | O 39 avg a8 IgT § g, "
q go o ¥R zlo—cr’to édmﬁwmﬁﬁmé‘ril W AW F W
feeget students § ST rﬁas;ﬁﬁ gaT grar € 1

macﬁmmmfﬁmﬁvaaﬁwqiwﬁé’r ga1g wg §, fres
sreg o1gw fafrex aga N § At e ar & fomede #1 ""er
g® &l wam, 3T ag Rl go A g\ fafeew o w20 & fo
W& ZW GEI A &9 mefHAl F1 Wod € R SME g & fF @ fown-
T A S B A IC TG 1% g9 qgT & AIMAGT M & A TFa,
#FifF g T § AT T qore T fear ovar @ T oaem
aidt &1 g7 fRege 9 fqarg wedaw o Arad & @ g awar
g Lo Frgsit & fao & ST dar @1 a7 € | 99 F) @F aFOIs IS
T VEIE | UE a1d AR qg A g fF e ag oifeeam & am g @
39 F U@ qIeT FgATIAT 97| SfFw W Im-zw, dw-NE whHA *
937 FEM @A TATE| 998 N 99 9 3g faw 19, s fa=F
T3, awah*wuga’ttmmmgaa@ama:mﬂwﬂ
I qGT AFOIH T g |

ST @ maw g g P aqww ATl & 4% g9 wWT F | T
eigfar 992 g fF femgslie # fao & agat g weaw & madAe
F aga 1@ foan, 9 39 e Sfew ol @ W #18 2o AE gam
ZAT TIEEE F24 g fo arfecar wmade qadY ag & 1 W owd &
fo ez Sfas 97 atd g W § AR A o arfeeaw maeEe
T& wiad | sfew ot ot § sz AT A ag O fafaee @ & w2
FFAT § | AR FATL F3 G OHEH TFIEC A4 w1 ag
fomr & aT@ T AT T WAS 0T AR FEAT § fF A w1
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qiffeare TaRe F| A AWdEr | @ fad ® ¥ e Ak &
qgr & W fafred AN §1 @ feegphta & wHeT g B A=A
rEdamR I aR W e § N wa sfws e omm @
%mwma&am#@awmaﬁwmaﬁ
AU A

Feq feild & a § WEEE F E 5 4WR W A A oA
qifedl 1 59gR fFar 98 aga =91 97 | SRR 999 gD g %
FfaqT F1 FE7 7q FU Y fF 19 ITH IS FE@A & ITH HA=o0
FHITFA S SfFT @ oo F NFF Far § AITH Fg
ol GEt 7Y & fF fom Y saeTagedt wdw aE fem omam @
stfarags (Provincial) ramdz s7eq #r 1€ & | IT KT 99 N &, I8
Tga w0 § A q fafred 1 aga ww Feaw faw @ @
fearsits & fasrs 9 & fogag € fF ag Fva & JmT 7Y AT
IR Iwl garfew w< foar g @ N fafase o fafasdt
wrgdrg fafred orf SR respond  AEY A | R FrSIORAA
frgsadi famwr & NI F @Iw 71 § | F 3T qETR FEA
FargEa g e afes war AT ge &1 90 g@ vt a1 §, 9K
T g AT G wAw & frgd qwT g W FTAT q¥AT & | AW
77 &% 0 F@ gU ahrat A § | g @ i R
AR AGS g S foF, 7 fa% o @R 7 fou @ fafeed @)
HFYAT T 7 X HIT TAFT AT HIA S 3 &, a1 ¥g F9 3w aA
grarg | feed feal &6 qafes & aeadr oY | feEw afeaE &
T 99 AT @ F q AR A AR aD SN AR gl o | S
IR B A A9 aqi F orag@ A faw ag #2 faor fF s oy
goa W, @ TG Ig Tag I qEAY, AT WW Ig ATHST &F
R TaT 1 {g & arq fasst 7Y R wiwem § @ @ A9 | 4 FEA |
- fip qifreaTe AT gATA 19 AT Ag &, X gur Saw Aaifeard
7g fafqed st a8 & W 7g dour | SfFw T s @2
WRNIAWIR & 3, goife a8 aga @ &Y I9§ R 37
T FTH S, AT qF 097 goiaE 37 wfuhy it &, 3fF = # faarg
A 9 T § WR 9@ oF R fge gk fax 9T @8
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CFF AT A Y & ¥ET T2 g, IAHT FGH g AT |
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ITH INT A FEA H (F TAOF {IAT 9T §T @9 FQ &, IAW

wizIfear g IR oF WR AT ? femmamn, W R &

I A W I @A IGF AFF A7 a9 §, A qg  grafaw
e AR AW AT v § |,

wied § 9@ R aifgg & wear %@ g fr oag gg O
mam far e R oA 351 & R Tauwe 7 @ ae & %%
MATOIgE FfEaTag o s A fF qqyy FI@ § §T IWE |
T A, W AES B g@ A | F e § queAT arfaw § grdAr
FATEH @ Ao &1 g@ o2 § o foar oma, agf @ &wr
w1 g9 ® ot AR AR R g wram R gw WS # g ad
¥ F |

(English translation of the above speech)

Lala Achint Ram (East Punjab: General): At the very outset I wish to
congratulate the honourable Minister 8hri Mohan Lal Saksena for the manner
in which he handled this job. I think he really deserves praise. His miseion-
ary zeal is worth praising and the manner in which he has always been keeping
#he ideals of Mahatma Gandhi before him is worth commendation. But beforo
we pass any judgement on the achievements of the Ministry we ought to ase
certnin as to what opinion the public holds about this department.

This problem has been before us for the last 20 months. Besides this
many other problems have been before us. One was that of Hyderabad and
other Btates. Besides this were the questions of Sangh, Communists gnd
Akalis. Along with these questions the problem of Kashmir was also before
us. This problem of refugees also was like the other problems. We think,
and the people also think, that we have solved all the problems. But wha#
opinion the people hold about this problem ? If you were to look into the mat-
ter then I like to divide these problems in three parts. The first problem
was of Hyderabad that is to say of the States. As far as this question is con-
cerned, I feel that the people are fully satisfied that this problem has beem
successfully solved. Now there is no complaint about this matter. A eimilae
opinion is held about the Sangh. About the problems of Akalis and Commu-
nists the people hold the opinion that the situation has been brought under
oontrol and they have been suppressed. As regards the Kashmir problem for

Bhe present sume solutfon has been found out, what would happen in future
would be seen.

But what opinion do the people hold about the refugee problem? How far
the people have been affected by it? What is the opinion of the masses? As
far as I have been able to escertain I have come to know that the agitation
that was in the hearts of the people as a result of these problems has been
quelled but the people feel that the Government have solved this problem very,
magnificently. As soon as this problem came up a sum of 22 crores of rupees
was set apart for this work, although only 14 crores of rupees have so far been
spent, Similarly Governmepé have set apart 20 “erores of rupees for giving
loans and from the speeches that our leaders have delivered it becomes quite
slear tha} the Government have done quite a lot of work in this respect. Bul



RELIEF AND REHABILITATION BITUATION 1933

in spite of all these things it is & fact that the refugees still bear a sense of fru«
stration, a sense of hopelessness, in their heart of hearts. Wherever they,
go they do not see any way out. It is quite common that one ocannot forged
his relatives that are dead may ten years have elapsed or twenty. The people
cannot forget their relatives they have lost there and this is beyond our control
also. But at present here are a number of such persons whose families are
gtill in Pakistan. When their families are there then they cannot forget
ghis calamity. I know some such cases. In a West Punjab (Pekistan) village
there are 16 girls at this time. We receive letters from them urging us to
bring them away by any means but all of us are helpless. Whatever sources
they tap they draw blank. For this reason they cannot forget Ehis distress.

L]

About the question of properties the honourable the Minister has said thad
this question is being settled at the State level. When our Government pro-
posed thag the ssle or exchange of property should take place at Government
level then the Pukistan Government gave & reply that they were nob (Ere ared
to accept thg proposal. This reply was given not once but twice. Su ings
give the refugees o sense of frustration. I know that the Government have
spent crores of rupees. But now the Government ought to look into the pre-
sent grievances of the refugees. People are still lying in camps and have beem
there for the lasi three or four months. Do you think they cen live comfor-
tably in camps? Neither there is any privacy in the camps nor there are any
arrangements for the necessities of life. ~ Then how can people live there for
months together. Such conditions have been for the last 20 months. Now
see what is the condition here. ~The Government have improved the condi-
tions o bit but as you know even the poorest of the people use oil. DBuf in the
camps you will not find any arrangement for even six mashas of oil. It is said
fhat this would involve an extra expenditure, but when you are spending crores
of rupees and extra expenditure of a few lakhs will not st all matter much.
But when this matter is referred to the Finance Department, then it is said
that for providing oil a lakh of rupees will be spent. Thus the proposal keeps
on circulating and they do not ggt oil. For this reason they feel disappointed.
You see that the matter concerns small things. Take the case of Gur. You
will find that in spite of all possible efforts they get only two and a half folar
of Gur. They have been in the camps since August and October and as i:t
there is no provision either for their taking both or for housing them in a betiter
oondition. There is no provision either of Gur or oil for them. Under these
cireumstances a sort of discontentment arises in them. ‘Although the Gov-
ernment is spending a lot of money yet I think a sense of frustration is béing
created in them. Here what to say of pugree there is no provision of a Gandhi
cap even. They do not get coverlets in order to protect themselves against
mosquitoes in summer. They have neither coverlets nor screens nor waist-
oloths. We cannot say that money is not given by the Government. The
cause of this state of affairs is simply lack of imagination. I know the condi-
tions in Delhi today. It is since one year they came here but they have neither
latrines nor baths. They are residing under the shelter of the walls. The hon-
ournble Ministers nnd other big people pass from there but nohody is moved
by their condition. Months and months have passed but no arrangements
havelbeen made as yet. Nobody cares to look at their condition. When such
conditions prevail then what effect will be produced on their minds. Except
feeling helpless they cannot feel otherwise. You see it for yourself. When
Bhri Saksenn pnid a visit in June he had told that plote will be available by
October. We were highly pleased to know that now we will get plots. But
the month of Ootober also passed. Then it was promised that the rlots will
be available in December. When December also passed, it was said that they
will be available in March. But March also passed. In every report it 1s
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.mentioned ‘“We intend to provide houses.”” 1n both the repurts it is men-
tioned so. Intentions are however good but of what use are these intentions?
I had made a request that it would be better to hold this debate in camera
because it is not proper to say such things in the open session. Tn their heart
of hearts the people feel much aggrieved by such things.

Now comes the question of loans. You have set apart 20 crores of rupees
for this purpose. But four or even five months elapse before loans are grant-
ed. At irst it wus said that the loans will be given to the individuals. Then
you changed your policy and said that co-operatiye societies will be given loans.
Then you again changed your policy that instead of co-operative societies loans
will be given to individuals. At first you say one thing then another thing and
thon still another thing.

Now vou take the question of education. There is a Government College
at Tudhinna. The students were asked to get admission there. There they
were told that as their parents lived in U.P. so they would get loans from
there. When they went to U.P. they were asked to go back to Punjab. Then
the Punjab Government asks them to refer the matter to the Central Govern-
ment. _In this way they go on wendering about from here to Punjab, from
Punjah to U.P., and from U.P. back to Punjab again. In this way a seuse of
frustratien arises in the refugee students. -

« You hud told us that a Committee on the Cabinet level has been formed
which inclndes the honourable the Prime Minister also. It was presumed that
this problemn of the refugees will be solved but even then it could not be sslved.
The honeurable thc Minister says that when the Ministry sends those people to
the provinces and sek the provinces to re-habilitate them, the provinces refuse
to take them on the pleas that they cannot take outsiders due to shortage of
Tiving space or they have not been allotted a quota of refugees. Then
can these things have any effect except frustration and despair on the refugees?
'Todqy the refugees have developed a sense of fear. They are facing great
odds. Another thing is that when they ha# come from DPakistan they had
some money with them. But all that money has been spent during these 20
months. Their crnaments have been sold, their cloths have been sold, their
utensils have been sold and now they have nothing left with them. For this
renson also they are much troubled.

Now the question is what should we do after all this. This 18 a glaring
fact that the refugees are highly frustrated. The Government have done much
for them. Bt the problem has not yet been solved. Our Government alleges
that the Takistan Government does not come to any compromise. We won-
der why th: Pakistan Government is not coming to any terms even when talks
aro going on Government level. But what the refugee iz to do? He can only
request the henourable the Minister. -1f the Pakistan Government does nof
pav heed to ‘the request made by our Government then to whom should the
refugee go? Now we have to consider why the Pakistan Government does not
pay heed to our Government’s requests. I have very carefully read all those re-
ports that have heen gent to me by the Ministry. We well know this prohlem
of the refugees, and hy chance in this report also it is mentioned that in facl
the ct;:lwdiﬁons now are far from satisfactory and the work is not proceeding
emoothly. :

_As regards this reporb I feel that the polioy that was declared by the hon-
ourable Sardar Patel was very good. At the every outeet he asked not to con-
demn the mervices because best work can be taken from them. But in this

/
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report, as far a¢ 1 have seen, there is not.a single party that has uot been in-
.directly condemned, even the provincia.
The puce of the provincial governments is slow and the Ministry is getting
very little co-operation from them. The complaint against the refugees is
thet they do not want to leave the camps. The Ministry has made them op-
ponents. The sister Ministries like the Ministry~of Law, the Finance Ministry,
and others do not respond to the requests of this Ministry. If the Miniatry is
not getting nny co-operation then what is the ultimate solution. After all this
T try to think as to what the way out should be. My solution is quite com-
mon one, but at the same time very difficult as well, and I am sorry thet T
have to suggest this solution. 1 feel ashamed in suggesting this way out. 1t
the Honourable Surdar Patel, who has squared up all other problems, were to
pgt.rrmir.e this Ministry only for six months and take its rekponsipility upon
his shoulders then this mutter can be very successfully accomplished.  Dur-
ing the last days how much agitation there was among the public. Refugees
from Wastern Pukistan werc coming to India in large numbers and a great deal
of misery and.unensiness was prevailing everywhere,  But the Honoursble
Surdar Datel while -giving a statement at Wardha said only so much that if
the present stute of affairs continued then they will have to give the refugees
living place there and atonce the affair was squared up. No sooner he.said
this thing the affair was settled in a jiffy. Such sllegations, that the Pakistan
does not agree to what we say, such and such Ministries do not acknowledge
our lawful demands, will not work. Baut if Sardar Patel were to take up this
matter then, although he is getting old and has so many duties to perform, and
T also feel ashmed in giving such a suggestion, but there ig no other alterna-
tive except this and till Sardar Suhib is at our hack. T see no other way oub
.except this. I think that if Sardar Sahib were to take up this Ministry even
for six mpnths then arrangements could be made for those eight lakhs of people
‘who are living in the camps. Instead of saying that we spend one rupee per
head, they may be given plots of lund and ove thousand rupees in cash, then
within three months they can construct good houses on those plots and thus
‘housing problem can very soon be solved.

ar Patel to take up some additional
em in the same way as the Govern-
that there would be no food-itmports

Therefore 1 request the Honourable Sard
work only for six months and solve.this probl

ment solved the food-problem by announcing
after 1951. In the end I request the Honourable Shri Saksena that this pro-

blem be solved at the earliest otherwise the stigma that we could pot solve
“%his problem will remain on our heads for ever.

Dr. Bakhshi Tek Ohand (Fasy Punjab: General): Sir, I am fully conscious
of the fact that a great deal of time has already been taken and there are

. many honourable Members who have yet to speak. Therefgre, I will take only
& few minutes.

I wish to place only two or three facts before the House. After reading
the statement that the honoursble Minister has circulated and hearing his
speech, I fully ngree with what my honourable friend Mr. Bidhva has said

there is want of proper and co-ordinated planning as to the future rehabilita-
tion of these people. That is what our past experience has been and what the
present position is. It is now said that there are 800,000 refugees ir the vari
‘ous camps and that the (Government have decided that they should be disper-
ISec:I. It is quite right to say that Government cannot keep these refugees inde-
finitely in these camps. ~ But, what are the arrangements that you have made
for their dispersal? Before you disperse them, you must’ make, well-planned
and proper arrangements where these people are to go. T will only give three
instances to show how this dispersal is being made. = Some months ago, it was

1936
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decided to disperse refugees from the Karnal camp snd the provinciel and the
Central Govergzent J Oigt. Lehabilitation Board decided that they should be sent
to Bharatpur. About twenty families were so sent and they were despat

by the representatives of the East Punjab Government from Karnal with &
note that they are being sent to Bharatpur, where land will be allotted to them.
These persons arrived in Delhi where they were detrained as before their arri-
val, a telegram had been received from the officer in charge of the Bharatpur
camp saying that there was no room for them and that they should be detain-
ed at Delhi. They were accordingly detrained at Delhi and brought to the
Wavell Canteen which was already full and where there was not a single room
where a single person from these twenty families ocould be accommodated.
Bharatpur authorities refused to receive them, and yet the records of the Ker-
nal camp showed that these persons had been discharged, having been perma-
nently rehabilitated in Bharatpur.  For three weeks, they rerpmned in a ver-
andah of the Canteen after which some of them got mixed in the crowd of
refugees in Delhi and we do not know what happened to the rest. Some of
the members of the House, Mr. Jaspat Roy Kapoor and myself actually went
there and we saw their awful plight. This is one instance,

I shall give you snother instunce, where certain persons who were living in
the Kurukshetra camp were sent to Fezalka in Ferozepur disirict where they
were to be permanently settlel on land. In thix connection, I will refer to
8 Note which appeared in the Statesman some time ago from their Speocial
Correspondent who had visited Kurukshetra. These refugees had lived in
EKurukshetra for a year or so und Kurukshetra, as we know was the best managed
of all camps. They had some comforts there thev had shelter; they received
rations regularly and some other amenities as could be given. Thése men and
women came back to the Kurukshetra camp, after they had spent several days
in a fruitless effort in Fazalka to find the land which had been promised to
them. There is a very interesting account, and if I may say so, a very painful
dencription given by the correspondent. T will not take up the time of the
House in reading the whole of it, but will read only a few sentences:

“Bhortly after I entered the camp office two hundred women, holding their dim-eyed
babies, besieged it, making work impossible. They threatened to complaint to Pandit Nehru.
Their faith in the Prime Minister was complete.

‘For three nights we have slept in the open without shelter, without food, we cannof.
do it any more. Our children will die.' This is what the women said. The anger in their
eyes, as they shonted in chorus, was frightening.

A younger officer emerged from a room and addressed the crowd, ‘We can put ﬁ:

intc tents, but we are not permitted to restore your rations. These are the orders.
cannot help it' he pleaded.
¥

The incident revealed, as no briefing by officials could have done, an aspect of the
problem facing the refugees as well as the administration. A large number of refugess
who had been dispersed a few months ago are returning to the ocamp. 1t is filling up
algaix&.)o Reduced at one stage from 400,000, to 80,000 its population has now risen to about

I talked to scores of refugees. They had come back mostly from camps in Ferozeptr.
They were given promises of land and houses when they were moved out two months ago,
they said. They found neither. Nor were the arrangements for their stay as good as
those in Kurokshetra, they olleged. But above all they complained of a feeling of in-
security.”’

This is the second insfanse,

The third instance is this. The report which the honourable Minister cir-
oulated indicates that Kurukshetra camp is going to be disbanded and a new
township is going to be erected in.Rajpura in Patiala State where the refugees
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from Bubawalpur are to be sent. There are, I understand, 50,000 to 60,000
people from Buhawalpur in the Kurukshetra camp and they would not go.
Some weeks ago, I was told that every effort was made to persuade them, but
they did not want to go. Some of them saw me here-including also a gentle-
man who was” at one time a Minister of the Bahawalpur Government and
who happens to be now in Delhi, a displaced person like most of us. He said
that he tried hjs best to persuade these people but they would not go, as origi-.
nally they had been sent from Bahawalpur to Patiala State about a year ago.
But they found that the conditions were most difficult; they were unwelcome and
the Patials State officers subjected them to all kinds of harassments and °
ultimately they moved to Kurukshetra for these ressons they would not go back
there. They were assured that these might be past history and now that the
Centre is intervening and better arrangements were being made, and things
were changing; it is not the old Patinla State and the Government of India
are having Bupervieory jurisdiétior. over it and they'should go there. Day
before yesterday some people from Rajpura came and they said: ‘‘In spite of
our unwillingness to go about 5,000 persons have actually gone, but there are
very unsutisfactory arrangements; there is unsatisfactory supply of water, insuffi-
cient food and very poor shelter. The tents supplied are very small in
size and oyr rations are insufficient.” What is the good of this dispersal?”
In Kurukshetra your commandant will report that so many thousands of per-
sons have been sent for rehabilitation at Rajpura but really there is no plap or
proper arrangements to receive them. T say that if you are going to disperse
all these men without a definite plan and without proper arrangement, then
what is the good of all this? It will only create further disaffection nnd bad:
feeling. 1 ask the honourable Minister to see that no dispersal takes place until
and unless you have a well thought out plan according to which the refugees
should be properly housed. and properly fed. . Do not be in a hurry to.shut
up these camps until suitable arrangements for their settlement are made.

Now come to Delhi itself, which is under the direct charge of the Centre.
A refugee census, which was held in October last, disclosed that there- are-
8,82,000 displaced persons who have come from various provinces to Delhi,
According 4o the honourable Minister, the Census teport was defective, at least
an under estimate of ten per cent. Other people say it is much more. Tha}
the census was defective is evident from the fact that even the honourablé-
Minister’s Secretary who is himself a displaced person; and h% family and
several other persons working in his own office and who also are displaced’
persons were not included in tMé cehsus. But bé that as it may, more
than 4 Jakhs of displaced persons are here. What is the present sondition?

- Day bhelore yesterday, in anticipation of this debate, I went round and saw
how some of the refugees were lodged in camps and other places. T firsy went
along the City wall and T must say the position of perrons who have found shelter
there is bad and as appalling now as it was 20 months ago. A large number of
persons, 500 to 700 families. who have not been able to find a room, or other
decent place. have been living here during this period. They are too poor
to pay pugree or are t8o honest or timid to take forcible possession of any
house, and what is their condition?

In the old City wall, there are niches which measure 9 feet long and 4
feet wide; that is the only place where these families could find any shelter.
What they have done is they have constructed projections, of about 3 to 4
feet in width, with tin-sheets or wooden planks or mats and gunny bags so
that the nicho of 9 ft. x4 ft. has been extended and they have got a total
accommodation of 9 ft. by 7 or 8 feet. We found this is the position nesr the
Delhi gnte where a number of Sindhi families are living. Then there is Nicholsor
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Road which is the worst lacality. I wish some of the honourable Members could
-go and see it for themselves. There are families of Punjabees, and from the Fron-
tier province and other provinces in this locality.  They have been living
there since September or October 1947. In this small ares, 9 ft. x 7 ft. &
family with an average of eight or nine persons is living.  There is no cook-
. ing place, no bathing place. They have got small earthen ohoolas, which
‘ they put on the road and there at 7 O’clock. the ladies cook food. ‘‘How
many members are you?’ 1 asked n woman in one of these cells and she said
“We are nine.” 1 asked ‘‘How do vou manage to sleep in this place?’’_The
woman said: *‘Well the small children sleep on the chdrpoy, and we women,
eleep on the floor.”" **What abhout the bhoys and elderly men?” 1 aslked.
She waid: *“Well, they go to the neighbouring bazaars and wherever they can
find an open veranduly which is not oceupicd. they sleep there. There is no
fixed place; they sleep wherever they can find space.”

These people are undergoing such sufferings under the very nose of the
Centre.  These things are happening here and we are doing nothing. In this
House wo wax eloquent over the lot of the Commoen Man and say that we
must do this and we must do that to.. ameliorate his condition. Here are
‘thesc people who hava lost their relations, lost their livelihood; lost: everything.
They have been forced to.come here but they have heen quitely and patiently
living there for twenty monthg Now the hot weather is coming. What will
happen to them? T ask the hohourable Minister to reply. That is the position

. here.

I then went to another ploce in the vieinity. There was u gentleman
from Hazaru in the North West Frontier Province. He formerly had a hand-
loom factory. He then eame to Rawalpindi during the war and was earn-
ing Rs. 400 a month as a commission agent. He has a fomily of ten mem-
bers. Two niches in the City wall comprise his house: his family lives in
one and in the cther he has managed to instal a handloom where he is mak-
ing gold lace of the finest quality, and is earning ahout Rs. 5 a day. He seid
that if a proper place was given to him he could give employment to twenty

ersons, Then he showed Yme a receipt from the Municipnl Committee for

. 20 which be had to pay as rent for four months. It seems that bailiff
from the municipnl commibtee went to him and demanded thut amount for
rent for his escupation of this niche. That is the position of these people
and there mre thousands like him in Delhi under the very nose of the Central
Government. Ts that relief and is ie- rehabilitation? I usk the honourable
Minister what are you going to do foy them and when?

In the beginning the Punjabi refugees were told that they would be sent back
to their houses in Western Pakistan. Up to TFebruary 1948 that was the
idea. By Felruary 1948, it came to be known that that wag not possible.
"Then they said that persons from Waest Punjab shall he settled in East Punjab
where the new capital will be built and new townships constructed to
accommodate several lakhs of persons. On 18th November, 1047 the honour-
able \r. Neogy said in answer to a question that the capital was going to be
constructed very soon and new tcwnships were under® contemplation. Now
we are nearing the end of March 1949, Where is the onpital? Ts there any
gizn of .it snvwhere? Ahd when are "the new townships coming into exis-
tence? '

The Emst Punjab Government estimates that there is at lrast 13 lakhs of -
urbani.displaced population which has to be accommodated in that province
and that there are 1,10,000 Muslim evacuee houses which have all been oo-
~cupied.  Accotding to the Punjab Census report of 1941 the average number
-of persons in a house was 4.8, Even if you put five or six persons in each
evacuee house, it means that 6,560,000 persons can be settled in these and the
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remumning have to be accommodated elsewhere besides those who have come
to Dealhi and whom it is intended to send back to East Punjab. Whut has
been nccoinplished in this direction for 1} years? What are the facts? They
have u ruraber of schemes for the carrying out of which they have deputed
engineers und their architects und their Ministers have been flying from
Simla to Delhi and back. But what has been achieved? According to the
Report, 4,000 houses have been built and 6,600 plots huve been sold.  All
thes» taken together cun sccommodate only 70,000 out of the 7,00,000 people:
who arc homeless. In these circumstances how can you ask the Punjab refu-
gevs to go back from Delhi?  Apart from internul troubles, apart from par:jy
politics and ministerial tangles, to whick the honoursble Minister has referved,
what is the position? Where is the Capital, where ure the townships? _

On thes 10th September, 1947, the iast Punjab Govermwent uppointed e
committee, with the Financinl Commissioner as Chairman and with the Chief
Eugiveers und other officers s members to suggest within 15 days possible sites
for the Capitnl. That was the direction giveu. On 1st October 1947, an Emer-
gency Committee of the Central Government said: ' Within ten days the provincial
Govermnent mdst subwit u scheme for the capital’. But mouths passed without
auy tangible result. At last « site uear Chandigarh was found suitable. An
Engineer wus sent to America and other places to see how the capitul should be
built. In the month of June 1948 we heard of a scheme for a new town with all
the amenities of modern life, amenities which neither New York, nor London ror
Berlin possess. We have not been told anything more about it so far, I do nct say
it is a bad scheme.  But the Fust Punjab Government has got no money
to spend oun it.  Mouey has to come from the Centre. The other day 1 asked
the honournble the Il'inance Minister what priority was being given to this
gcheme. His answer was: ‘‘No. The question is under consideration.’”” Now,
the Punjal’ Governmnent is a deficit Government. They can save nothing from
their revenues. Thev cannot raise a loan. Tl Centre has to find the money for
building the capital of that Provinge. But the Centre is still considering how
much money is to be provided and when. Meanwhile where these hpneless
people are to go? -

Now. in Delhi itself, for refugees there ure resettlement schemes. Of these
Northern Exteysion scheme alone has been executed. As to what sort of
houses have been built there at a cost of over a crore of rupees I should ask
the honourable Members to go and see for themselves. All that I can say ia
that 1 cannot congratulate the persons who designed these housgs or those
who constructed them. * But still it is some relief to see that some sort of
protection has been afforded to some persons. '

When the honourable Minister took charge he started with great enthusi-
asm and vigour, Dressed in shorts and with spade in hand he. used to go to
Nizommnuddin every merning with a large part of hig Becretariat. The refugees
eaw a ray of hope when they saw in the newspapers photographs of this activity
of the Minister and also the bulidozers at work and so on. For several months
nothing more was heard of it. Nizamuddin has only 210 plots. They- were
levelled sometime in October. But upto this time no allotment has been made.

There is then the Shadipur scheme. The land in this area had been
levelled and improved and arrangements for water-supply made by the Im-
provement Trust many years ngo. Last year this was set apart for refugees.
The Press Communique recently issued about it showed 8,000 plots in this area
had been allotted. But & Member of the Allotment Committee told me yesterday
that they met four days ago and that only 420 plots were ready for allotment. He
also saic{ that further allotments could not be made until five months, That
is the information he gave me. How long are you going to wait? The other
schemes are all in early stage.

One word more, 8ir, I know my time is up.
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[Dr. Bakhshi Tek Chand]

Tt has been decided that these plots will be leased out. What 'are the
terms of the lease ? Only those persons, who are in a position to build with
their own money will be given the first preference. And what will they have
to-pay? In addition to annual rent, they will have to pay & minimum pre-
mium of Rs. 7.800 for a plot of about one-fifth of an acre in area. In addition
they will be charged five per cent. upon this Rs. 7,800 as annual rent. Even this
Rs. 7,800 is not a fixed amount. Tenders will be invited and the leases will
be sold by auction. If Mr. Sondhi offers Rs. 7,800 and Mr. Maitra says he
will pay Rs. 8,000 and I come and suy T will pay Rs. 9,000 and Mr. Himat-
singhka says e will pay Rs. 10,000; it will be given to him for he is offering
Rs. 10,000. This is how the ‘‘common man" is going to be rehabilitated in
Delhi under u scheme formulated by the Minister himself. (Shri B. L.
Sondhi: ‘Common man Minister!") Yes, ‘‘common man Minister.”” How will,
the common man come in at all? Will not the capitalist buy up all those
plots.  And why are you charging the premium when you are going to realise
the annual rent? (An honourable Member: ‘Betterment charges.') So that is
the position. I asked the honourable Minister, and he said he has been try-
ing his best, but the Finance Department does not agree and he has been
forced to put these terms in the lease Agreement. I ask, Sir, are you not exploit-
ing the misery of these people, who have left their property but were able to
bring with them a few thousands of rupees,—with which they want to build a
house here on land which is and will continue to be Government property? This
is what you are doing. This is the example you are setting. You blame the
provinces,  You blame the politicians. But what are you doing here? I
ask you.n all humility, is this the wn.{ to rehabilitate displaced people? Is this
the assistance you are giving? On the one hand, you are spending so many
crores; on the other hand you charge these exorbitant premia for leases. The
honourable Minister says the Finance Ministry insist on premia being charged. 1
do not know whether this is so or whether it is the Rehabilitation Minist;
or it is the Works, Mines and Power Ministry. But this is the position. ni
am sorry that I bave taken u good desl of time. ] have only two minutes left.

Mr. Speaker: There are three minutes.

Dr. Bakhshi Tek Ohand: If you will permit me, Sir, I will place one or
two facts more before the Mouse. I say that the whole policy requires
a radical change. Now, we have been promised that every man will get
either n plot of land or a house. An announcement was first made by the
honourable Minister in the month of June 1048 that by October 1948
every displaced person in Delhi, at any rate, will be given either a plot or a
house. October passed and nothing happened. We were told that rains had
intervened and the survey parties and others could not get on with their work.
After the rains stopped, another statement was made here that the plots will
be given in the end of December néxt. 81lst December was the target fixed.
December also passed, no plots were allotted. Now, it is March 1949 and
the honourable Minister has grown wiser. In his present statermnent he has
not fixed any limit—he merely says ‘‘“We inteid to give a plot ete.” Well,
these good intentions are there.  Nobody doubts them. But is this the way
to rehabilitate people? I say, Sir, thal unless you treat this matter as ore
of extreme emergency, treat it on footing of a ‘‘war measure’’ and set to work
with all your energy and fix target dates for everything, you will not he nble
to solve this problem. Day before yesterday, one of the refugees living in
the ‘niches of City walls told me ““T understand you are a member of the
Constituent Assembly.”’ T said, ‘'Yes. 1 happen to be.”’ He said, “Well. eo
and tell Pandit Nehru and go and tell others that they saved us from mass
massacres in Western Pakistan, saved us from the knives and daggers of the

4
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Muslim National Guards, saved us fromn the bullets of the Boundary Forece
which had been sent to protect us but which turned its rifles on our chests.
We are thankful to the Government for all this, but go ‘and tell Pandit Nechru
and Sardar Patel that we are now at the end of our tether; we cannot hold
on much Jonger—and let it not be given to them to be present at the mass
funeral of us all here in Delhi.”” That is his message. 8Sir, I have done.

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. Speaker (The Honourable Mr. G. V. Mavalankar) in ihs Chair.

Srijut Robini Kumar Ohsudhurl: 1 was greatly-ustounded to hesr from
Pandit Lakshmi Kanta Maitra that the Assam Government had refused to
take charge of the refugees of East Bengal or Western Pakistan.

Pandit Lakshmi Kanta Maitra: I never mentioned Western Pakistan.

Srijut Bohini Kumar Ohaudhuri: 8o far as 1 am concerned, I claim tog
know something and I know that the Government is very sympathetic to-
wards the refugees. As a matter of fact when there was an offer of certain
refugees from Western Pakistan, the Assam Government only pointed ouf
to the Government of India that there were certain ‘djfficulties. They were
(1) food: we are a rice-growing province and not wheat: (2) climate: it was
most unsuited to the people of the Punjab: and (3) safety of travelling from
the Palkistar. area.

At the ond of 1947 and in the beginning of 1948, the House will remewmber
how difficult it was for passengers to travel through Pakistan. -These wera
the difficulties he pointed out. Nevertheless, he sasid if the Government of
India rendered help, he would be prepared to take the refugees. As a mafter
of fact a place was selected for that purpose, so far as Bastern Bengal refu-
gees are concerned. As will be ndmitted by the honourable Minister, we are
now providing for no less than four lakhs of Eastern Bengal refugees and
the Government of India has not paid a single penny to the Government of

_Assam for properly rehabilitating them.
Pandit Lakshmi Kanta Maitra: That is Musliin infiltration!

Srijut Rohini Kumar Chaudhuri: Not only Muslims, but the Hindus also
have gore over In Cachar in Assam, from- Dibrugarh right up, these refu-
gees have started small shops called mani lari shops  These Hindu refugees
are muintaining themselves like that. Now the Government of Assam is ex-
pected to take the responsibility of providing suitable steps for rehabilitnt-
ing them, giving #hem proper accommodation and giving them fbod ulso
whenever necessary and also provide them with sources of employment. But
we have very limited sources of employment in Assam. We cannot under-
take to employ them but the Government of India ought to be able to find
means to employ them and ought to ndvance money and ought to help them
in order to enable them to be on their Jegs. That responsibility, I am afraid
the®Government of India is shirking and on the other hand they are putting
all the blame on the people and the Government of the provinge. -

Shri Jaspat Roy Kapoor (U.P.. General): T am one of those who has
very wide srmpathies for the refugees. But I am afraid, T eannot agree
with the previous speskers, excepting of course, iny honourable friend, Mr.
Rohini ‘Kumar Chaudhuri, because the other honourable speakers have paint-
ed a very dark picture of the situation. They have tried to make out that
nothing substantial has been done for the relief and rehabilitation of thg refu-
gees, that they have been neglected by the Government, that there is no im-
agination and planning, and therefora all that has to be said ix to condemn
the Government, but not say one word of praise for the work they have done
so far for them.
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Pandit Lakshmi ¥anta Maitra: Everybody has paid a tribute.
Shri Jaspat Roy Kapoor: Yes, | know in what way the praise’ has been .

given. Tiut so much has been said in condemnation of the Government thut
the feeling is likely to go about that very little has really been done for their
relief and rehabilitation. :

Pandit Lakshmi Kanta Maitra: We should simply give undiluted praise!

Shri Jaspat Roy Kapoor: ] do not =ay that undiluted praisc should be
- given.  Government should be criticised but not uncharitably condemned and
eriticised.  Thdt sort of criticism is not helpful at all. I know, Sir, that this
problem of rclief and rehabilitation has been engaging our attention for the
last on» year and=more and although admittedly, as the honourable Relief
Minister Limself said”the problem has not yet been satisfactorily solved, yef
we must admire the energy and the enthusiasm with which the honourable
Minister has been applying himself to this difficult and great task. In this
wpble and humanitarian work he has heen ably assisted by the devoted affi-
cers of his Ministry, and he has also had the advantage of the ripe judgment
and the wide administragive experience of the Honourable Shri Gopalaswami
Ayvangar who lias been earrying on difficult and delicate negotiations with
the T'nkistan Government. If only a fraction of this problem has beep solv-
ed, the fault is not either of the Ministry of Relief and Rehabilitation or of the
honourable Minister who is in charge of it. It is due to the vastness and
the cornplexiiy of the problem, and it is also due to the fact that the third
party, namely the Pakistan Government, has been adopting all along a very
unfeir and unjust attitude but for which many a difficult and delicate problem
like the sale and exchange of property, payment of Income-tax and realisa-
tion of rent of evacnee properties etc. would have been satisfactorily solved
leng ago.

Sir. we have been circulated this pamphlet giving a review of relief and re-
habilitstion during the last vear and more, und we bave also been circulated
Iate Iast. evening another pamphlet on the subject.” These pamphlets eu-
umerate ihe various good things that the Relief and Rehnbilitation Ministry
has been able to do so far. While T am glad to read all these achievements that
ther have elnimed in these pamphlets T must submit that T did not feel happy
when 1 came neross the sentence at the very first page of this report which
savs that it has not been possible to include details about refugees from Eastern
Pakistan. Sir, the problem of the refugees from FEastern Pakistan is assuming
very large propordions. The nimber of these refugees has gone up to as much as
20 lakhs Acecording to the information.given by the Minister for Relief and Re-
habilitution the other day on the floor of this House in reply to a supplemen-
tary question

The Honourable Shri Mohan Lal 8aksena: Muy | know what this report
or document is to which the honourable Member is referring?

. ,

Shri Jaspat Roy Kapoor: This is fromn the Relicf and Rehabilitation re-
view which vou have circulated, and T was referring to page 1. And when T say
that the number of refugees from Iastern Pakistan is about 20 lakhs T am refer-
ring to the information which the honourable Minister gave the other day
on the floor of this House in reply to a supplementary question. I was sub-
mitting that this number has  beea ever increasing. TIn the month of Adgust
last venr this number was stated to be ten lakhe. In the ‘month of November
it was sfited to be 16 lakhs.  And now it ir stated to be 20 lakhs. This shows
that the exodur from East Bengal continues almost every month to the :xtent
of ahout » lakh and fitty thousand. Nothing very substantial, T must admit
here; has beon done for the refugaes who have come from East Bengal. - In thia
ruatter 1 would submit that a complacent attitude ie being adopted both by the.
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Central Government as also by the West Bengal Government. The situation in
Rast Bengal is hardly satisfactory. Yet I find that the honourable Minister for
TRelief and Rehabilitation has stated on page 14 of the pamphlet circulated to us
last evening that ‘‘fortunately, conditions have now stabilized and the exodus
from Hust Bengal has stopped.”” I submit this is far from the fact. Those who
are in the know of the situation say that the conditions there are very far from
being satisfactory. In this connection I can do no better than draw the atten-
tion of this Flouse to a recent statement made by Shri Satish Chandra Das
Gupta, a very well known co-worker of Mahatma Gandhi which appeared on
the 6th March in the Hindustan Times. The newspaper report reads:

“Mr. Das Gupta is carying on the work initiated by Gandhiji there (that is in Noakhali),

. He said he expected improvemcnt following the recent Inter-Dominion Agreement and

the gradual implementation of its terms. As for Noakhali he was constrained to observe
that the situation there had very much détériorated during the past few months,”

- The report goes on to say:

“Mr. Das Gupta further revealed that Mr. Jeewan Singh, a worker, had been arrested
abeut six months ago on the fantastic. charge of abducting a Hindu woman for immoral
purposes. Two weeks ago, one of the most trusted workers of the Gandhi camp, Mr.
Viswaranjen Sen, and a co-worker were implicated in a murder case.” :

He goes on to say that the situation in East Bengal is so very bad for the
Hinduas that they cannot possibly be expected to stay there with any self-res-
pect and security.. That being the situation the question arises as to what must
be done by the Central Government and the Provincial Government. So far
as the Provincial Government of West Bengal is concerned, rather than taking
extra measures to give more relief to the refugees who are coming in ever in-
ereasing number from East Bengal, this is what the West Bengal Government
said in a communique which they issued in the month of November last. They
said: “‘In case the exodus continues at the present rate, financial difficulties
may compel the Government of West Bengal to discontinue giving doles to anj
person with effect from December, 18, 1948.”” I do not know whether they
have carried out this threat or not. As a matter of fact, after November 1948,
five more lakhs of refugees have come to West Bengal.  TIf unfartunately they
have carried out this threat into practice I am sure the condition of the refugees
in West Bengal must be a very pitiable one.  As regards the responsibility of
the West Bengal Government to rehabiliate them, this is what they stated in the
same communique:  ‘‘Government ave anxious that refugees find work for
themselves to earn their living.””  What sort of anxiety is this which expects
that the refugees must fall back on their own resources? ILater on they say:

“It is the immigrant himself who can through Ms own efforts find work
suitable for himself.”” Now that is the sort of relief they are giving to the
refugees in West Bengal and that is the sort of help that the West Bengal
Governmet is prepared to give to the refugees. I submit that both the Central
Government and West Bengal Government must take a serious view of the
- situation and must make iminediate efforts not only to see +hat better relief
ig given to the refugees but they must make also see that the exodus from East
Palistan now ceases. We must make it plain to the Pakistan Government .
that if they cannot create conditions there in which the Hindus can live with
security and self-respect they must certainly give us more land, as was con-
tended by the honourable Deputy Prime Minister some time back. It is no
use mincing matters. It is no use always saying goody, goody things.
Sometimes we must say things plainly and boldly because if we do not say
things plainly and boldly when it is time to say so we are likel; to suffer very
heavily. The Communist menace in Caleutta is already a serious one and
if the refugees from Mast Bengal are not taken care of we shall be simply
throwing them into the fold of the Communists which will be a great menace.

Sir, I was under the impression that the time-limit has been relaxed today.
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Mr Speaker: Having scen the effects of the relaxation it has to be restfrict-
ed now ut least in the case of the other speakers.

Shri Jaspat Roy Kapoor: I will then appeal to you on another ground and
that is that I rarely inflict myself on this House.

Mr. Speaker: [ want to give chance to ab least one more speaker. My
—2ye 1s on the clock, le must be given at least ten minutes.

_Shri Jaspat Roy Kapoor: I shall finish within another five minutes.

‘Mr. Speaker: Let the honourable Member conclude his senfence. His
last point was that the Communists will be given a chance by neglecting
the refugees. Yok

Shri Jaspat Roy Kapoor: Sir, I will only mention two or thrce more points
and I will not elaborate on them.

There are o few other points which I would like to mention. From the
census operations condueted they say that there are about 45 lakhs of refugces
fromm West Pakistan. Previously they said that there® were about 61 lakhs
of Hindus and Sikhs in West Pakistan. 45 lakhs have been accounted for
but what has happened to the rest? I would suggest that an enquiry should
be made iuto this.

Secondly, there is the question of the allotment of refugees to the provinces.
Soma provinees, particularly the U.P. and Delhi, have recgived more refugees
than the number alloted to them and we must be grateful to these “bwo
provinees. So far as Bombay and C.P. are concerned they have not received
so many refugees as were allotted to them. In addition they have 1mpo%ea
humiliat: ing restrictions with regard to their movement. I submit that these
two provinces should be requested to withdraw the restrictions imposed on
the refugees and accommodate &s many refugees as have been allotted to
them.

The last peint is with regard to loans granted to the refugees. I find from
he statement circulated that the loans are given in a very dilatory manner
nd secondly. they are not adequate enough for the refugees to rehabilitate
hemselves. Loans given after a long delay and in very small sums lose their pur-
jose. ‘iherefore I would submit that if loans are to be given at all, as thsy
nust be, they must be given promptly and in such amounts as may be of use
to the refugees. Otherw'se the whole money will be wasted entirely.

Therc are many other ‘things to say but in view of the shortness of time
“which of course has been extended in my case by the courtesy of the Chair
(for which I am very grateful) I could not mention all those pomts In: the
end 1 wonld only submit to the honourable Miunister for Relief and Rehabilita-
tion to go a litt'e faster. T know he has been going as fast as he possi inly
‘can but we only want to give him o little push so that he may go faster still.
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(Linglish translation of the above speech)

Sarder Bhopinder Singh Man: Sir, I wanted to narrate a long woeful
tale, but owing to lack of time, I will only make passing reference to its im-
portant aspects. - There is no doubt in it that History does not record any
such example when torture and vepression had been inflicted upon fifty to sixby
lakhs of people and they weculd have been compelied tc leave their hearths
and homes. I think that if any plan had been formulated to handle this problem
and the evacuation carried out in a systematic manner, then it could have been
easily tackled. I regret this and it pains me. I am, therefore, compelled to
say that our honourable. Prime Minister has stated that so far as the losses
sustained by the refugees are concerned, the moral and legal responsibilibty
therefore does not devolve on the Government. I weould like to know who
else is responsible for this? Who agreed to the partition of the country? Who
accepted this in connivance with the Muslim League and did injustice towards
the country? Who yieldedq before the fanaticism and tactics of the Muslim
League? The bargain of freedom was struck on the corpses of the refugees,
and now no responsibility is taken to cremate them. T feel that this is a

~ dangerous joke which is being cut with the refugees. If this question ig placed

before any court in this country, I am sure it will give the verdict that the
responsibility for this rests- with you. 1If not legal, at least there is no iota of
doubt i it that it is surely moral. We had thought that after Pakistan was
established, the evil days during which the demon of communalism had been -
appeased would be over. But now when Pakistan has been set up, and what-
ever agreement is arrived at with the Pakistan Government it has the tinge of
victory of the Muslim communalism and every agreement is made in a subdued
tone. 1 feel that if agreements are continued to be made with Pakistan in such
a manner, nothing good will come out of it. We bhad heard that the people in
India are subtle bargainers; but now it so looks that they transact business at a

~ loss. They have become very experts. If you look to this, you will find that.

the recent agreement arrived at the Inter-Dominion Conference held in Karachi
relates to the urban property only which is definitely advantageous to Pakistan.
They will certainly make that very agreement which is beneficial to their
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interests. They know that they are sure to gain on whatever point they enter
into an agreement. The Pakistan Government have decided that those people
who come to Pakistan for selling their properties cannot return until they clear

of their Income-tax dues. It means that they should go there and remain there
as prisoners. :

So far as the rich lands in the West Punjab are concerned, these  were
mostly owned by the Hindus and Sikhs. You negotiated in respect of urban
property; but you did not conclude any agreement in any of the Inter-Dominion
Conferences with regard to the/rural properties. So far as the rural property
and agricultural lands are concerned, these have become the property of the
Muslims living in the rural areas. Several hundreds of bighas of- land
belonging to Hindus and Sikhs—the value of which cannot be estimated—is
lying in Pakistan and in respect of which no decision has been made at all in
the Inter-Dominion Conference.  Therefore, these agreements and compro-
mises to which I am alluding to, manifest the same old weakness. So far as
the exchange of population is concerned, T fail to understand how can this be:
practicable so long as satisfactory exchange of property is not agreed upon.

So far as Bast Bengal is concerned, lakhs of people have come over here
and some have gone back; but their number is very small. Moreover,
no decision could be arrived at in the Inter-Dominion Conference in respect
of those persons whc have migrated from East Bengal after having left their
properties there.” We are told that the conditions there are improving. I
am not quite sure if the conditions there can improve. Therefore, I fail to
understand as to why you enter into every agreement with Pakistan in such a
subdued tone. The Honourable Sardar Patel had stated that -if the mass
exodus of population continues from Pakistan, then Pakistan shall have to
cede to Tndia a proportionate tract of land. Despite this statement,
twenty lakhs of people have been driven out of Bengal. May I know as to
what happened to that demand?

Sir, even uptil now a very large number of Hindu and Sikh girls are in
Pakistan and they have not as yet been recovered. So long as
our mothers. sisters and daughters are in the captivity of Pakistan,
this shall ever remain as a blot on our honour: Sir, I may tell you that I have
received a letter that a girl from N.-W.F.P. who managed to escape and come
to Punjab has’ told that there is a very large number of girls detained in the
Frontier. Tf this matter is considered and some importance attached to it,
then a lot of existing friction can be removed. The relations of India and
Pakistan cannot become pleasant so long as the curses - of these innocent
afflicted girls hover over us.

3 P.M.

Sir, the Government of Madras had stated that they can absorb ten
thousand refugees in their province. ~But there the lands are not good which
they can cultivate. ~Why cannot some reservation of posts be made for the
sake of refugees there so that for five years to come they shall be provided with
certain specific posts? In this manner, refugees can be rehabilitated in
Madras by absorbing them agaipst 25 per cent. of the services. The people
of Madras are living in different provinces. ~ What is the reason that people
from other Provinces cannot be settled in Madras? The whole of India has
derived benefit from independence. There is no reason why its responsibilities
should also not be shouldered by the entire country?

Sir, lastly, T would like to tell the honourable Minister that he _had
previously stated that the best way out is ‘‘Pure living and high thivking’'.
What a unique counsel! Our educated youngmen are plying tongas; they are
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running petty tea stalls; they have started to sell orange juice.  After having
lost magnificient houses, small girls are living in camps and huts and earn
their livelihood by selling newspapers in the evening. And wyen then you
will go on saying, ‘‘Pure living and high thinking’'.

“Yahan khak tak na rahi lahad men amir baqi
unhein marne ka hi nahin aitbar ata’

(‘‘That even the dust of my grave does not remain behind, but he is not
assured of my death’’):

Sir I will not hesitate to say that the Ministry of Relief and Rehabilitation
has been run in such a weak manner that it has now assured the form of a
bank only; its duty being confined to give luins =~ The entire leadership and
control has gone out of its hands and vested in the Provincial Governments
and States.  The Provinces merely furnish statistics of the propaganda and
relief work done by them. I would urge that the rehabilitation work should
be raised from the charitable to the national level and a satisfactory solution
of the problem achieved by concerted action and endeavours of the whole
country.,

Mr. Speaker: I may call upon the honourable Minister of Stats for
Rehabilitation at 8-30. He wants about half an hour. We may sit up to
5-80, if necessary, but not beyond that, because as T have very often said,
we have to take into account the strain thrown on the Assembly Office staft.

Sardar Hukam Singh (East Punjab: Sikh): Sir, I am grateful to you
for having given me this opportunity. Though I will not be able to dilate on
all the points at any great length, it will certainly give me an oppartunity to
touch certain points on which I feel very earnestly.

The honourable Minister of State for Rehabilitation has got circulated
a statement to us. I got it this morning and I have studied it as other
Members have done. It certainly give us some consolation. Some of us
felt rather perturbed over the statement of the honourable the Prime Minister
that there was no legal or moral responsibility on Government to rehabilitate
these refugees who have come to this side. Bul it does give us some
consolation when we read this statement that the Government concedes that -
it takes upon itself to provide shelter and gainfvl cecupation for every refugee
family. That is all that the refugees want The refugees insist that there
is responsibility, moral as well as legal, on the part of this Governmen®
because _as has been stressed by my -honourable friend Sardar Bhopinder
Singh Man. this refugee problem is the direct outcome of partition and -when
you +have taken the responsibility for partition, you have necessarily to take
responsibility for the refugee problem as well.

Now this statement says that it is the policy of Government to provide
shelter as well as gainful occupation for every refugee family.. TIf any state-
ment was needed, we have got it, and we have no complaint. - But such
statements have already been made before, but not much has been done up %o
this time.

I now come to the question of rehabilitation, and let me take rural
rehabilitation first. I will only make a passing reference to it. It has been
said that no agreement has been arrived at so far with Pakistan. T must say
at the outset that in all these agreements, as has already been said, the
initiative lies with the Pakistan Government. If they choose they gome to
an agreement; if they do not there it remains. And why should they choose
to come to an agreement and why should they implement it, becauss we -are
the sufferers. As far as lands are concerned, we have got here 17 lakhs acres less
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than what ve Lave left there. Therefore, it does not pay them to
come tc an agreement so soon. They would avoid it; they would
evade it. The question is whether we can force them to come to
an agreement and pay us: compensation. My humble submission is that this
Government is ia duty bound either tc force the Pakistan Government to

make up this loss of the displaced persons or to compensate them from its own
funds.  If tnis loss is not made good imagirie the extent to which the
refugees would suffer. Just imagine these refugees in -distress. 1 can only.
quote a very proverbial saying in PLlIlJabl thouoh it may look vulgar: A
buffalo fell 1nt0 a well; they thought as it was tloublesom let us emasculate
that. The refugess are in distress; now a 95 per cent. cut is being applied
on them. :

My second point is urban rehabilitation. = We have been told that it is
rather complicated.  What has been done there? We have been told that
4,000 houses have been built in East Punjab, 2,000 in Delhi, and 6,000° plots
have been allotted. I would suggest in this way it would take years to
rehabilitate these refugees.  If this continues, as it has been allowed to
continue in the past 18 months, I can assure you this problem would solve
itself in another year, and there would be no refugee problem left. The
practical step that I can suggest at this moment'is that the Government should
allot a plot to every refugee family immediately, or say up to the 15th of
August. There are enough vacant sites lying. Convince them that it
belongs to these refugees and that they have the ownership in it. It must
be given free; no cost should be charged from the refugee. Then, see what
initiative he has got. Let him make one room for himself. Half the refugee
problem will be solved if you could just give him a plot and some assistance
to build something on it.  Then, there are the loans. = Ten crores have been
intended to be advanced to the refugees.  One crore has been sanctioned;
but 40 lakhs have actually been advanced. Sixty lakhs of refugees getting
forty lakhs of rupees, that means ten annas a man to rehabilitate and to start
new industries.  You can very well judge what benefit they must have derived
and what occupation they must have taken up with this amount.  Then, we
are told that the Government has done much for the education of the children.
The number is there. If you take that into consideration, about 5,000 of
thern, certainly you would be alarmed to see how infinitesimal a figure that is.
Is it not a mockery that out of such a large number, so few have been given
assistance?.

There is another thing that T can suggest. Instead of advancing loans
like that, if the Government had taken it into its head to rehabilitate those
Banks which were working in Western Pakistan and had given advances to
them much good would have come out of it. ~ Now all these banks are under
liguidation, most of them; they have paid 40 per cent. of the money and
another 30 per cent. is to be paid over a number-of years—they would be able
to stand on their legs with some assistance. By thus being revived, ‘they
may be able to help “the relugees to start some other industries. My sub-
mission is that by reviving *these banks, the Government would be reviving
certain industries which would help in reha.bilitation of these réfugees.

Then, there is one point that T want to stress about the teachers. It was
definitely told here that the length of their service and their experience would
be taken into consideration and that the pay that they were getting in Pakistan
would be given to them. That has been agreed and even stated on the floor
of th's House i1 reply to a question; but in prac’o\ce it has not heen done.
They are getting much less.  About the orphans, minors and widows, the less
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said, the better; nothing has been done about them. I may say that the
refugees have suffered privations; but they have not debased humanity so far.
- They had not extended their begging hand towards other citizens. But,
I am afraid there is a limit to everything. Already, instances are there
where young girls are selling their bodies and their honour to get two meals. If
nothing is done for another six months, certainly, this demoralisation would
have its effectsson the whole country. I must submit that we should be
ashamed of the outcome of this catastiophe.

Now, the future policy is laid down in this statemen$. My honourable
friend Mr. Jaspat Roy XKapoor complained that there wag criticism againsb
the Minister. But, the Minister says in his own statement that there are
handicaps. What are those? He says that there are provinecial politics and
vested interests; non-cooperation of Ministers is also hinted there. Then
there is the antipathy of the provinces and the refusal of some of the States
to place houses: at the disposal of - the refugees. If everybody is mnon-
cooperating with the Minister, T do not think that the Minister can succeed
with all this policy and professions that he has laid down. He has given us
the programme that he wants to follow. But, he has not indicated what are
the fresh steps he is taking so that he could succeed where the Government
has failed in the past. There is nothing new in the statement that would help
him in removing those handicaps. :

Then, the honourable Minister has taken exception to the statement of
Acharya Kripalani that only five per cent. of the refugees had been rehabi-
lifinted’, IThis is all right. It may be wrong.  But, when we come to his
own statemeht, he says 144 lakhs have been housed. T wonder how he has
come on this figure, I must certainly tell him this. Certain instances have
been already revealed how these people have been housed, how they
are living in small rooms of eight feet by ten feet and how they fare in them.

_ I may give him one instance of which I had to take notice. = A respectable
family, I found living in a room six feet by eicht feet. = There were seven or
eight members. -What had they done there? That is most interesting.
They had one cot (palang); they had raised it on earthen pillars two or three
feet high.  They had placed all their things on this palang and they used to
lie below that on the floor. This is how they have been housed and they are
living in this hut, I should say. I must say one thing. There are some
Government servants who are having certain relations of theirs in their
quarters.  There are some other persons who are living with their relatives.
Such persons cannot be said to have been rehabilitated at all.  The figure
given by the honourable Minister is not correct, I might say.

T"must point out one thing, that is, the absence in the statement itself of
any recovery of abducted women. Certainly, T think this is a closed chapter
now. As my honourable friend the previous speaker has pointed out—that
is a matter for shume for us. Refugees whose sisters are there cannot have a
life of peace, however you may rehabilitate them. We may say that there
were at least 30,000 women that were abducted. On 6th December 1947,
at Lahore an agreement was reached for the recovery of these women and it
was said that they would 'be returned. Then, there was a joint recovery
appeal,, Restore Women and Children Week was celebrated from the 16th
to the 22nd February 1949. What was the result? Out of these 380,000
women, we have got th,648. That is the result. This report says plaintively
that the Pakistan Government’s attitude was not helpful.  Five districts,
Rawalpindi, Jhelum, etc., were declared closed and no recovery could be
undertaken. = Then there is an apology that follows that it was reported that
a large number of non-muslim women were removed to N.-W.F.P. and trans-
border area. This closes the sad chapter. Therefore, I think that it has
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not been mentioned in the present statement at : all. The Government has
no other programme to follow so far as the recovery of these abducted women
are concerned.

Shri Basagnta Kumar Das (West Bengal: General): Sir, T shall confine
my remarks to the refugees of East Bengal only. Owing to shortness of time,
I cannot do further than that. I wish only to refer to the report®that has been
circulated amongst us by the honourable Minister. It is said in the report
that conditions in East Bengal are now stabilized and the exodus from
East Bengal has stppped. It is now estimated that there are about 16 lakhs
of refugees from East Bengal. I find there is some confusion about the
figures and I wish to quote some figures from the reply given by the honourable
Minister on the 11th of February and it will be ciear to the House how the
figures regarding East Bengal refugees stand.

In his reply to a question on the 11th of February, the honourable Minister
stated ,that the number of refugees that arrived from Xast Rengal are

as follows:
Assam 2.50,000
NS West Bengal 15,60,000
C P 591
Bihar : 2,234
1P 2,000
Orissa - 542
Ajmere ; 3
Tripura 45,000
Cooch-Bihar 10,165

18.70.535.

T think these arve all guess figures and no census figures have been taken,
because in the most recent report that I have already referred to, the figure
has been quoted as 16 lakhs. But the honourable Minister gave this figure
as 18,70,535 on the 11th of February last.

I only wish to refer to a letter from the West Bengal Government, in reply
to certain queries that I made. This question of the problem of refugees of
East Bengal was never discussed in the Standing Committee, and 1 had,
therefore, mo course left, but to write to the West Bengal Government for
certain information. T shall only read, because of shortness of time, certain
of my queries and their replies thereto. Whether any estimate has been
placed before the Central Government informing them of the requirements
regarding money, materials or other things. for carrying out the relief and
rehabilitation work according to the plan of West Bengal Government? What
has been the response from the Central Government? The reply is: Estimates
of expenditure on a five year basis amounting to nearly Rs. 300 million was
sent to the Conference called by honourable Minister Finance (Central) a New
Delhi in July last.

As for the response they say: Ways and means advance of 40 lakhs kave
been made. Subsequently a loan of five crores have been advanced. Of course,
fhis fs mot mentioned in the letter. =~ We have come to know of it later on.

The next query was: Have any employments been secured for refugees

7
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in the Central Government or in the Provincial Governments through the
intervention of the Central Government or otherwise?  The reply is: The
Ministry of Relief and Rehabilitation was requested in our No. 2400 F.K.
dated the 29th May 1948 and in subsequent reminders. No favourable
response has been received.

The next query was: Is there any difficulty for finding space for refugees
in the neighbouring provinces and is the intervention of. the Central Govern-
ment necessary in the matter? The answer is: Yes, there is difficulty.
The Central Government’s' intervention is necessary in the matter of allocation

- of refugees to neighbouring provinces and allotment of funds for rehabilitation
in these provinces.

Government of India have agreed to settle 200 Bengali refugee families
in the Andaman Islands.

This is the situation about the allocation of refugees to neighbouring
provinces. My honourable friend Mr. Maitra referred to this matter this
morning very eloquently and I need hardly say that the Central Government.
should override any opposition that the Provineial Governments may offer
in order to make their allocations go on in their own way.

The next query was: What is the present situation regarding the influx
of refugees from East Bengal? = What number has gone back to Pakistan and
is there a tendency of further movement? The answer is:  Fresh arrival
during the week under 5th February, 1949—900: 4

The exodus is still going on, I ‘think,‘ because the figure that was given
was for the week under the 5th February, 1949.

Some people (number not definitely known) have gone back. Many
refugees have maintained contact with East Bengal and visit their homes
periodically.  Some have gone for . collection of dues and crop during
harvesting. No steady homeward flow noticeable.

I wanted to know about their requirements for building materials and other
things. They have appended a report to this. They wanted cement, steel,
C.I. sheets; ete.; Tubewell pipes, A.C. sheets, tents, tarpaulins, blankets,
Mazri- Garments, tailoring materials, shirtings; ete., milk powder, sewing
machines, asbestos Cement Ridging, C.T. Ridgings. The materials that have
been supplied to them are: Cement-up to week under the 5th February, 1949
was nil. This letter is dated the 12th March. Subsequently cement has beemn-
given for West Bengal, but up to the 12th March, they received nothing.
Soms C.I. sheets were  granted. Tubewell pipes received is 1,34,190 rft.
As regards blankets they got 1,00,000 pieces. They got nothing regarding milk

~aspowder, sewing machines, asbestos cement ridging and C.I.  Ridgings.

I think these figures will give an indication of the situation about the
rehabilitation of refugees. It has to be noted, Sir, that only the money that
is going to be advanced as loan will not be enough. Without the building
materials, those refugees cannot be rehabilitated. @ The question of rehahi-
litation should be dealt with in a manner in which the West Bengal Govern-
ment can find themselves in a ready way to fulfil their promises and the Central
Government should fulfil their promises to the refugees also.

There are other things to which I might have referred, but I would only
point out that the speed and the manner in which the work has so far been
carried is clear from the-answers to my queries that I have received from the
West Bengal Government. T would submit, Sir, that she Central Govern-
ment should take up this matter more urgently and with greater vigour;
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othierwise, this problem cannot be solved by the efforts of the West Bengal

Government alone and after so many months if this is the situation there and

only this amount has been advanced recently, I think, the speed has been

extremely slow and therefore it is that the situation there in West Bengal has

been so bad.

Sardar Bhopinder Singh Man: Sir, in the course of my speech this morn-
ing I forgot to refer to two points. Since the honourable Minister is geing to
reply, with your permission I will state those two points so that he can give

information ir regard to them also. The first point is thal the principles gcvern-

ing the transfer, ete. of evacuee property may be extended so as to cover all
parts of India. The second point is that the vast property of Musliras who have
migrated to Pakistan from any part of India such as Choudhari Khaliquzaman,
Liaquat Ali and the late Mr. Jinnah himself have not been declared evacuee
property. I want to know why.

The Honourable Shri Mohan Lal Saksena: I am sure many Members who
desived t» speak at length have been disappointed by the comparatively short
time allowed to them. But I hope the points they wanted to make have been
adequately stressed. T will try to reply to them one by one, leaving the general
points to be dealt with at the end, if time permits.

Mr. Sidhva, in' the course® of his 85 minutes’ speech raised cerlain points
which T will dispese of in 5 minutes. The most important.point made by him
was that we have to do a lot of rehabilitation work. Nobody disputes it. It
is common ground between us. He then made reference to a co-operative
society. The cther day he complained that I had not granted an.interview to
a certain individual in this connection. When he came to see me, I found
that he was a person who had seen me five or six times. In regard to this man,
Mr. Sidhva told the House that he wants nothing but land. That is not the
case. This person wants 2,000 acres of land, 75 per cent. of which is agricul-
tural land, to be acquired by Government at the rate of Rs. 1,00 per acre.
If this agricultural land is now - placed at the disposal of this person, Mr.
‘Sidhva himself will rise in this House and ask: ‘“Why, when there ig shortage
of food, this agricultural land has been given for non-agricultural purposes?’
My honourable iriend then said that there is any-amount of land available in
Delh1. He forgot the fact that Delhi is the capital city and that there is a
plan about i's future development. Certain areas are reserved for certain Minis-
tries such as Health and Education for the expansion of the Medical College,
for the construction of a College for Nurses and so on and certain areas have
been earmarked for the Foreign Enclave and similar purposes. Therefore,
the Ministry for Relief and Rehabilitation has no easy task in finding lands
suitable for the purpose in view. It is not as if any land that can be seen cai be
occupied and given over to displaced persons.

In regard to the Housing Society I may also raention that ‘hey wanted the
Government to provide water-supply and las-out roads.

Dr. Bakhshi Tek Chand: No. Only road development they wanted.

The Honourable Shri Mohan ILal Saksena: They want the Government to
acquire lands at Rs. 1,000 per acre and...
Dr. Bakhshi Tek Chand: May T just point out............

The Honourable Shri Mohan Lal Saksena: I have only been given half an
bour for the reply.

gt
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Dr. Bakhshi Tek Chand: They have agreed to pay for the water-works and
other things themselves.

The Honourable Shri Mohan Lal Saksena: I do not know what the honour-
able Member is referring to. My information is that they want everything to
be done by the Government. (Interruption)

Mr. Speaker: Let the honourable Minister proceed.

The Honourable Shri Mohan Lal Saksena: This money is to be given to them»
by way of loan. They want bungalow-plots of the size of half an acre while
we are not able to give house-plots one-eighth of an acre in extent to others.
They are most cf them retired persons. If they want big plots they can have:
as much as they want 20 miles outside Delhi.

~ There is* another reason why the request of these people should not be
granted. The East Punjab Government has been telling us that if we granted
such facilities to displaced persons here in Delhi, they would not go to Punjab-
and settle there. We have to take that point of view also into consideration.
Delhi can at best provide for 24 lakhs of displaced persons. But there are four
lakhs of them. Some of them have, therefore, to go out. We shall have done:
a great job if we are able to find land for 2} lakhs of them. Therefore it is not
possible for us to give lands to the Co-operative Society en bloc. We are pre-
pared to give loans to members of the co-operative Societies individually..
{(Interruption) 1t is not as if this Ministry has got special powers and can carry
ou independently of other Ministries. It has to function through the other Min-
istries. If sny matter concerning Health has to be disposed of, we have {o con-
sult the Health Ministry and if any matter relating to construction of build-
ings, ete. has to be finalised, the C.P.W.D. has to be consulted. Then, as.
every step taken involves the expenditure of money, the Finance Ministry has.
in all cases to be consulted. So if there is any delay in expediting matters
the reasons are these and not want of earnestness on the part of tlle Ministry
of Rehabilitation.

My honourable friend Mr. Achint Ram suggested that if the work of this
Ministry could be taken over by the Honourable -Sardar Vallabhbkai Patel,
things could be done quickly. That is so. As a matter of fact, before this
Ministry was created, this work was being done by the Home Ministry. This
Ministry was created only when it was found' that this involved too much work
on the Home Ministry

-

Shri R. K. Sidhva: That was only for service.

The Honourable Shri Mohan Lal Saksena: Mr. Sidhva was saying that he-
would be able to influence the Pakistan officials to do things in a more helpful
way.

Shri R. K. Sidhva: I never said ‘influence the Pakistan Officials’.

The Honourable Shri Mohan Lal Saksena: I understood it like that.

Mr. Sidhva wanted that they should be helpful in seeing that ownership:
of municipal plots left behind by evacuees should not be disturbed. That was.
the chief object of the agreement.

Shri R. K. Sidhva: That is what I wanted.

The Honourable Shri Mohan Lal Saksena: What about requisitioned plots?’
If any of these plots are requisitioned, there is provision for deterinination of
compensation by a Board in which our representatives have a voice. It was un-
fortunate that LIr. Sidhva could not be invited to it. One of the Members is a
displaced person, Mr. Bhimsen Sachar. At the next Conference there may
be other representatives.
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Then, Mr. Sidhva said that there was a sign board in the Karachi Registrar’s
office that no regisiration of Hindu or Sikh properties will be made. Perhaps,
he is aware thot urder the Evacuee Property Act no such property con be
recognised without being confirmed by the Custodian. It appears that in Pakis-
tan the Custodian for Karachi was appointed only lately and he was not func-
tioning, and therefore pending that, I do not know whether there is still the
sign board or not, but this had been brought tc our notice and we took up the
matter and arrangeinents have been made. A Deputy Custcdian will be appoint-
ed by the Pakistan Government who will look into those cases and registration
will be made.

Mr. Lakshmi Kanta Maitra referred to the slight difference in treatment in
regard to displaced persons from Kast Pakistan and West Pakistan. I have
said in my statement that there has to be made some difference. Just now
Mr. Das pointed cui that there are displaced persons in West Bengal who are
coming and going, who are still managing their property. 1t is not like West
- Pakistan where the management of those properties of dispiaced persons who
have come this side has ceased and it is vested in the Custodian.

Pandit Lakshmi Kanta Maitra: There are some people like that. ' They are
not all.

The Honourable Shri Mohan ILal Saksena: Never mind. Therefore, they
can, if they want to go. Just now, in the recent agreement hetween the two
Dorminions, Minority Prcperty Management Boards have been established
both in West Tiengael and jn East Bengal. Therefore, we have to make so:e
difference. Tt is not as if any displaced person has come away from East Bengal
and we 'cgnnot‘ tuke the responsibility of rehabilitating him.

As regards Andemans, I may point out that the Andamans are not what
they were reprisinted to us.  As a matter of fact, we have had two or three
reports about the possibilities of Andamans. We are having our timber supply
from the Andamans and he may remember that a deputation consisting of repre-
‘sentatives from d'ffarent provinces, led by the Minister of Relief and Rehubilita-
tion, West Bengal, visited Andamans and their report was that to begin with we
can rehabilitate at lezst two hundred families straightawav, and bs wanted that
they should be sent imamediately. ‘

Pandit Lakshmi Kanta Maitra: You could not catch the spirit of my obser-
vation. I'did not say it in that spirit.

The Honourable Shri Mohan Lal Saksena: After all, the Andamans is a good
colonisation project and if' we can rebabilitate them by seinding them there, I do
not think it should be treated in the way or referred to in the way that has been
referred to by my friend.

Pandit Lakshmi Kanta Maitra: You can find out other islands inbthe
Indian Ocean to rehabilitate them. )

. The Honourable Shri Mohan Lal Saksena: There is no question of finding.
The' possibilities ¢! Avndarnans as a colonisation project arc great and we have
received applicaticns 1ot only from representatives of West Bengal for sending
their displaced pevsons, but there are other persons wh are not displaced per-
sons, who have also applied for being sent there. Therefore, we are examinine the
possitilities of the development of the Andamans and we have vet to decide
whether it has to be aeveloped on an agricultural basis or industriai basis, and
we hope that full advantage ot.the possibilities of Andamans would be taken.
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Then, he said that there was a contradiction for arrangements being for pri-
mary and secondaly education only in camps and not in other places. s a
matter of fact, wherever displaced persons have settled down in towns and other

. places, they vre s=ppused to be reading in the local municipal or district board
sehools and we help the muricipality or district boards. In regard to these
camps it is not proposed to liquidate themn altogether.  They will be converted
into work centres or self-supporting colonies and as such there will be schools
and even after these persons are removed from one place to another for rehabilita-
tion, these schools will be re-started there and arrangements will be made for
primary and seecndary education.

°
As regards secondary education, we were just considering this question. He
must be aware thai we arc already giving help to students reading in 9th and
10th classes. - We are also giving help to college students, but thers is no provi-
“sion for students fivm the 5p to the 8th.. We have examined what will e the
cost. Tt comes to about Rs. 66 lakhs a year. Then there was difficulty about find-
ing buildings, ete. ~ Therefore, the idea was that even if we could not male
arrangements for rcgular schools, we might make provision in''the camips them-
selves, where there wre teachers and we can make arrangements for ‘mparting
education for these four or five classes. He must be aware that twenty or twenby
~ five years ago we were advocating night schools, when we used to impurt trainirg
to those persons who could not afford to go into regular seliools.  1f that could
be done there, why mot do ii in the case of these young men, if we .are nof
able to make arra.gemenrts for reason of finance or paucity of bui'dings.

As regards Assain and Bihar, I am sorry that I have to confess that there
is some difficulty. I propuse to go there and settle things, but I am told on
the one hand that this question should be treated on a national basis. At the
same time the' question is raised about provincial basis on ground of language.
I know that there s o feeling in Assam that if a large number of Bergalis
come there, Assam will cease to be an Assamese province and will become
- a Bengali province. Similar fears there may be in the minds of Biharis. We
~have t. overcome thein and persuade them. All the same, I woull beg of my
Bengali friends not to raise any econtroversy about Bengali and Bengaii speak-
ing areas. It is not 1s Mr. Kohini Kumar Chaudhuri has said that the Govern-
ment of India has been reluctant to provide funds. Wge have offered the funds.
‘We have asked them to start camps and they have refused = to do so. They
8ay, ‘‘In other places you have started camps and have wasted so mueh money.

- .We have not started camps and they have been rehabilitated on their cwn’’.
‘We. are not sure of the exact position there, and therefore, very soon my officers
and I will b2 going ‘there to see as-to what schemes of rehabilitation sre there
for displaced persons from East Bengal and how they are implemented. Mcuey
will b2 made available for:that purpose as has been done in other cases.

Then there has been some controversy raised about the number of displaced
" persons from East Bengal. The fact is, as I stated .in.my question, that in
“West Bengal there are about 16 lakhs and therefore, this figure has been given
- as the number of displaced persons from East Bengal who have come to-West
"' Bengal. There is a slight mistake, I admit, because you know there are displaced
persons from East Bengal who are in U.P., C.P. and other places; so while pre-
paring this scheme account was taken only of those persons who were in West
"Bengal and I think that will satisfy my friend.

Pandit Lakshmi Kanta ‘Maitra: We do not quarrel about that.

The Honourable Shri Mohan Lal Saksena: Mr. Achint Ram  pointed out
certain difficultics about ‘the loans. ~He said that the policy was changed from
time -to time. [ may make it clear once again that loans by themselves can-
not rehabilitate people. After all, it is not every man who gets a loan will be
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rehabilitated. Cases are brought to my notices every day where people }ﬁa}ve
received money and they are utilising it otherwise. Therefore, by simply giving
loans, you do not rehabilit=te people. So we decided at. first that we.sl.loul.d
give loans or a co-operative or collective basis, that is, msi';ead of providing a
shop for eacli person and leaving him to decide as to what kind of trade or pro-
fession he has to carry on, we thought that this may be done on a collective or
co-operative basis. - Even so provision was made in this scheme for granting
loans to individuals for the purchase of machinery, tools and equipment. There
was also a provision that_co-operative credit societies should be started and
persons engaged in different professions could take money from these sccieties.
But it was brought to our notice that in certain Provinces and' States there was
no co-operative societies’ law, or there were other difficulties. It was a}so
brought to our notice that there were certain professions, the members of whieh
could not work on a co-operative basis. Therefore, in their cases, we have re-
laxed the original directive. Still the idea is that loans should be given io
rehabilitate people where it is found that people are being rehabilitated in this
way. '

Then Bakhshi Tek Chand pointed out that we lacked a plan. I do not know
what he means by a plan. He knows there is a plan for, rural rehabilitation.
The West Punjab Government has prepared such a plan and they are proceeding
on that basis™®

Dr. Bakhshi Tek Chand: West Punjab Government?

The Honourable Shri Mohan Lal Saksena: I am sorry. I mean the Fast
Punjab (Government.

My friend, Sardar Hukam Singh pointed out that they were going 10 get
only 5 per cent of the land that they had in West Punjab. He must bear in
mind that we have to divide the land that we have got and a formula has been:
worked out:-if however the land were to be given to big landlords, say 50 per
cent of what they had, then there would be no land left for the smaller people,
-who constitute 76 per cent of the people affected; and if these 76 per ceut of
the people can be satisfied it would be a great achievement. It is not that we
want to deprive people of their land; but it is not possible to give them more
land. - This basis is being examined by a Committee as permanent settlement
is to be made in a few weeks time. I hope that whatever objections have been
made against that scheme will be considered and disposed of.

Sardar Hukam Singh: Why not extend that basis to the whole of India?

The Honourable Shri Mohan ILal Saksena: Bakshiji again referred to the
census of Delhi. In Delhi our difficulty is that we have about 8,70,000 refugees
-according to the census. This is no doubt an under-count and allowing for thig
I agree that we must take the number of refugees to be four lakhs. But he
knows that in all our schemes we cannot provide for more than 2,50,000. He
has also referred to the delays in the execution of different schemes, especially
about Shahdipura and other such schemes. Again, we have provided for 3,000
or more plots in Shahdipura. But now we have been informed by the Defence
Ministry that a part of the land which is adjoining the military barracks ecannot
be made available to us and therefore we have to reduce the number of plots
thgr?. On the other hand, another big plot of 800 acres under the Agriculture
Ministry has been released to us and we hope to have more plots there, and
whatever land we have lost here, we hope to make good there. o
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Bakhshiji has also spoken of those persons on the roads. Delhj js the only
province where people have been coming and there has been no check. 1 bave
ascertuined from the officers of my Ministry and they inform me that after
November or December, ot the instance of Gandhiji, a census was tuken of
those persons on the roads and efforts were made to put them into tents and other
places, and as a result of that there was no one on the road. After _th:l__l. many
more people have come. This is our difficulty. If we cater for the dupl:]%c:
persons hcre and we provide greater facilities, more people flock here. 1
we have to be more careful and we have to proceed in a special way. If people
want help we must take them out and put them somewhere where there is

plenty of land.

On ths other hand, the Ministry of Health has been complaining that the
health conditions in Delhi are getting from bad to worse and we have to take
immediate measures to do scmething to improve them. Therefore, il is nof
that we are nof desirous of helping every refugee who is here. When a person
comes to my house and raakes a complaint either about his family or some
other difficulty, I feel like making some provision somewhere. But I um help-
less. I ara not denying that there sre no cases. If honourable Members will
only go round,’ they will find that there are such cases. If you decide that you
have t) provide for all, then ar one of the previous ssea.kers said, we will have
to take the capital somewhere else. You cannot provide for the capital and four
lakhs of people at the same timme. All the same, we do assure them that we
do not want to send out people if they can be rehabilitated here by themselves,
or if they can find a house for .themselves here. But we cannot take the res-
ponsibility for rehabiiitating more than a limited number of persons in Ielhi.

I now take up the question of our unfortunate sisters, about whom a Mem-
ber said that the chapter is closed. It is not so. We have an organization
called ‘Enquiry and Search Service.’ They have been functioning for the last six
months. The recovery of abducted women is under External Affairs Ministry.
iMyIil;lif_m-nmt.ion is that even last month there were recoveries in Pakistan and
n 1lndiy. *

As regards the closed districts, honourable Members are aware that {hese
were closed because of the Kashmir operations. Now that those operutions
have ceased, we hope that these districts will also be declared open and that
we will be able to have more recoveries now than before.

Prof. Shibbar LAl Saksena (U.P.: General): What is the result?
‘The Honourable Shri Mohan Lal Baksena: Result of what? .

Prot. Shibban Lal Saksena: Of this organisation for the recovery of women.
The HonOurable 8hri Mohan Lal Saksena: We are recovering women.

Prof. Bhibban Lal Saksena: When do vou hope to recover all?

The Honourable S8hri Mohan Lal S8aksena: I have given the figures for the
l1ast month and the figures for the previous month.

Sardar Hukam Singh: There is no agency now.

.Prof. S8hibban Lal Baksena: The feeling is that the matter has been put
into the background. '

The Honourable S8hri Mohan Lal Saksena: Social workers are still working,
but we have no liaison officers and now the police of the two Dominions are
supposed to help, and if any information is supplied to Mr. Gopalaawami Ayyan-
gar, I am sure immediafe stepe will be teken to do all that can be done to help
the recovery of such women.
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My friend pointed out that practically nothing has been done in the tuatter
of unattached women and children. I am sorry to know that according to him
or someone else there are some of our sisters going about selling their bodies.
I do not know why that should be when in Delhi we have three homes, sud
every girl or woman who wants to be trained and given board and lodging can
hee sent to these homes. Mrs. Matthai and other social workers are lookinﬁ
after them. If my honourabls friend has got-any such cases in view I woul
47 beg of him to get into touch with them or at least send the names and

F.M. addresses to these sccial workers, They will go and persuade th¢m to

join these homes. (An honourable Member: ‘ls it possible?’) If it is not
possible what can we do? We cannot provide for them wherever they ure or
want to stay. .

Reference was made to-compensation for the property left on the other side.
It has been pointed out that iv is because of the Partition that they bad to leave
their properties. I do.not wart to enter into & controversy over this but the
honourable Members are swure of the facts. We were forced to sccept the
partition, because of the troutle that was there. People were already leaving
homes and hearths and coming uway. It was thought that by accepting partition
favourable conditions would be éreated to enable them to stay there with safety
snd honour. It is possible thut our caloulations have gone wrong but to say
that because wo aocepted purtition and therefore all this trouble, will not be
entirely oorrect. 8o far as the Government of India is concerned we feel that
we have a moral duly to do all that we can for those persons who have come
from Pakistan and 4o resettle them. But, it is not possible to rehabilitate themt
in the same professions or give them the standard of life that they were used
to. Sardor Man'wus tnking objection to my using the words “‘simple living
and high thinking."”" What was the context in which this expression wax used?
I was referring to the way shown by Gandhiji. Gandhjji’s way of life was
‘simple living and high thinking’. My friend will not deny.........

Sardar Bhopinder Singh Man: A person getting a salary of Re. 2,000 skould -
not quote Gandhiji in that context.

The Honourable Shri Mohan Lal Saksena: I may not be able to follow
Gandbiji but T can certainly always keep his ideal before me and try to follow
it as far as possible. T know that many of the refugees .have been used to
a higher standard of living both in Sind and in the Punjaly Our friends were
certainly used to a standard of life which was higher than that in U. P., Orissa,
Bihar or Madras, where the standard is comparatively, much lower, - I only
wanted t& say that every body desiring to be provided with service cannot be
provided with jobs, or everybody wishing to get a shop cannot get a shop.
After all if we want to distribute anything we must produce it. Even if all
the shopkeepers were to be collected in old Lahore they will not be able to
rehabilitate themselves. The problem. is not only of money but of finding
suitable occupations or vocations, The unfortunate part of it is that the
Muslims who have gone away were living a life which could not at all be
compared with the standard of life enjoyed by our friends there.

Tn the end T would like {o assure the House that I do not propose to shirk
my duty. Tt was suggested by Pandit Maitra that I was. threatening of
sneaking away or running away. I am the last man to threaten or to sneak
away. During the last thirty years I have learnt one thing, stick to my job
and hold on to it. 'What I said was that I would approach the task in all
humnility, earnestness, devotion and determination. I will be very glad and
gratified if by the grace of God it is granted to me to see the early fruition of
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my labours and see the liquidation of thig problem. But I should be happier
to be relieved earlier, if by some arrangement the speedier rehabilitation of
the displaced pe:sons could be assured. This is what I have said and I will
continue to discharge the duties which I have undertaken with all the earnest-
ness I can command,

Sardar Bhopinder Singh Man: The honourable Minister huas forgotten to
reply to the point relating to the extension to the whole of India of the
Evacuee Property Act and why it has not been extended.

Lala Achint Ram: The honourable Minister has not also mentioned the
sondition of the refugee camps.

The Honourable Shri Mohan Lal Sakeena: That wus because of lack of
time. As regards the extension of the Evacuee Property Act we have becen
gdvised that so far as the QGovermmment of India is concerned we could extend
it only to the aress included in the Inter-Dominion Agreement. As regard3

the provinces we have already written to them to extend it. As rega'ds
CUMpR............ '

, Pandit Thakur Das Bhargava: The honoursble Minister told o8 that his®
Ministry wants (o provide a plot o a house to every displaced family. The
lund is not to be created in the coming months or year. Will he assure us
that before the 15th August every family will get either a house, a plot or a
rented house in Delhi and clsewhere?

The Honourable Shri Mohan Lal Saksena: All I can say is that I will mauke
an earnest effort. =~ The honourable Member is our Regional Adviser for Faust
Punjab and if he can assure me that he will be able to- -persunde the East
Punjab Government to allot plots of land there even by September next I can
assure him that before August next I will be able to persuade other Goveru-
ments to make arrangements for providing the plots,

[At this stage Mr. Speaker vacated the Chair, which was then occupied by
Mr. Deputy Speaker (Shri M. Ananthesayanam Ayyangary]

"MOTION RE INFORMATION AND BROADCASTING

Shri Mahavir Tyafl (U. -P.: General): Till what time will the House sil,
Sir. : ' '

Mr. Deputy-Spesker: The House will sit till 5-30 P.M. but sincé the time
allotted for the Relief and Rehabilitation Ministry has been exceeded by =
few minutes, the Houge might sit till 5-40 P.M,

Shri Mahavir Tyagi: How do you propose to distribute the time betweun
the speakers, Sir?

Mr. Deputy-Speaker: The honourable Minister will take half an hour to
reply and Members will take ten minutes and in extraordinary cases 15
minutes. ’

The Homourable Shri Satyanarayan Sinha (Ministgr of State): Till 5-30
P.M. let the spenkers go on, Sir, and then the Ministry may be calfed upon to
reply. :

Mr. Deputy-Speaker: If the House agrees I have no objection,

The Honourable Shri R. R. Diwakar (Minister of State for Information
and Broadeasting): Bir, as we are sitting late today, I know that I should take
as little time as possible. I propose that in the beginming I will take about
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seven minutes and in tho end if it is possible for me to finish in 15 minutes,
I shall try my best to do so.

Sir, I move:
~  That the working of Information and Broadcasting be taken into considration.”

_ Bir, though the House has been generous in granting the Demands of this
Ministry even without a debute and has thus evinced complete confidence, 1
thought it necessary that the working of this Ministry should be reviewed by the
honourable Members before this Bession ends. That is the reason for my mak-
ing this Motion. I look upon this occasion as a co-operative attempt on the
part of the Ministry and the honourable Members together, to find out as to
how we can progress all along the line in the light of the scrutiny made and the
criticism offered here. It 18 no doubt difficult for a developing Ministry of
this kind to expand its activities without more money. For instance it may

_ be eusy to say that much cannot be done without better finances. But after

“o8ll we have to work under conditions and limitations, and I think, where fo:
want of funds, we cannot increase the quantity, we should address oursclvn\s
to improving the quality of our work, *

I am equally conscious, Sir, that we have very little time on hand today.
I, therefore, propose to take as little time as possible in order to give the mos\
of it to honourable Members who, I am sure, will approach the subject in the
same spirit in which I have proposed to do.

Sir, a fairly exhaustive note has already been circulated to the honour-
able Members a few days ago explaining the functions and organisation of this
Ministry. .

T now take *his opportunity to make only a few points. I am fortunate
that T had as my predecessor in office our distinguished Deputy Prime Minister
Sardar Vallabhbhai Patel. Out of his experience as a great administrator he
had already laid down sound and healthy traditions. Thus the path has been
eagy for me. One of the first steps that I took on assuming charge a few
months ago was to examine the various publicity problems and arrange for
conference with Ministers of Information from the Prgvinees and States, ir
discuss matters of common interest, with a view to better co-ordination as
between the Centre and the Provinces and between the Provinces themselvus.
There are various subjects in which not only the Centre but also the Provinces
are equally interested, subjects such as nation-building, all-round develop-
ment and re-construction.

One of the important things that we did in the Conference was fo decide
upon a common approach to this subject and the objectives of planned publi-
city. With the attainment of independence, India has been set on the rcad
to peace, progress and prosperity. But these things can follow only if the
people as a8 whole address themselves to the tasks ahead with intelligence
and with due diligence. In this context, it is the primary duty of Govern-
ment to help develop enlightened opinion on &ll matters of public interest.
The fundamental principles which must inspire all publicity on behalf of a
free, demooratic country like India are a profound regard for truth and ut-
most respect for the opinions of its people. From this nlone can arise that
public opinion and that public support without which no democratic Govern-
ment can function properly and efficiently. It is in this order of ideas that
we have to think cf publicity and the main objectives that must inspire it.
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For the proper and efficient functioning of a progressive democracy, wide
and planned publicity which would educate the people and make them con-
scious of their responsibilities as citizens, is absolutely necessary.  Every
popular Government must keep in touch with its masters, the people. 1t is

y & function of Governmeny to see that thé people at large bave the widest
possible opportunity to form their own opinions based upon a fair and accurate
presentation of facte. The work of this Ministry, therefore, is concerned with
the presentation to the people of our country, of facte and informatiou about
the policies and activities of (overnment and to focus attention on what the
Governuent is trying to do in the interests of the people nnd what it expects
the people to do on their part and in their own interests. =~ While I do not
wish to repeat the contente of the note referred to. I should in this connection
like to draw the attention of honourable Members here to some of the services
vendered by the different media units of this Ministry.

The Broadcasting orgenisation today has 14 A.I.LR. Stations and twe
services, Home ind Externsl, The Home Services are broadcast in 15
languages and there are 200 programme hours per day including 40 news
bulletins. The External Services use eight more languages and broadcast 13
hours 20 minutes including 25 news bulletins.  Today, according to licence
figures, there are 2 81,0486 domestic receivers, 21,679 commercial receivers,
1,870 community receivers and 505 school receivers, a total of 8,05,100. But
as compared- with other countries, we are rather low in listening sets.  There
are, however, encouraging signs of growth of listening interest.  During tiee
last 15 months the number of receiver sets has increased by a lakh. Whereas
previously the nverage rate of incrense in new licenses was only about 2,000
per month, it is now 9,000) per month.

Since the Radio is potentially a mighty” medium for information, education
as well as entertainment, efforts are being made not only to improve our
services but also to increase the use of receivers both in the urban as well as
in rural areas in the country

Another importany organisation is the Press Tnformation Bureau which
supplies news and other inaterial to the Press and all other media of publicity.
Though it is responsible for the publicity of all departments of (Government,
it is itself the most unnssuming and the least publicised. It supplies material
to 105 Indian and foreign correspondents., 1,100 newspapers get material
direct from it. “There are in all 2,500 recipients.

There is also the analysis section in this Department. It scrutinises about
100 important newspapers and supplies relevant cuttings to the respective
Ministries.

There is then the Photographic Section. which distributes about 6.000
prints & month to different journals.  Progress is being made in planning
better services to our langnage papers and also in the matter of supplying
ahonoids to newspapers,

There are today four R:gihnal Offices of the Bureau working in Calcutta,
Bombay, Madras and Luckncw with Headquarters at Delhi.

The Films Division has been resuscitated recently and iseuiming a ' pro-

dueing 52 newsrecls and 36 documentaries during the year. Distribution
arrungements are being perfected and by May 1949 it is hoped to ocover aM
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cinemas numbering about 2,200, in India, Today, films are réleased only
in English and Hindustani. But the plan is to dub them in Bengali, Tamil
and Telugu as well. There would be further extensfon in dubbing in vther
languages later. ‘ o Co

As regards the film industry as a whole, a thorough eunquiry in this country
is over-due—the last enquiry being held in 1928. _A committee would be set

up early to go into all the various aspects of the  question.

Regarding censorship on account of an amendment of the Government  of
India Act in_ the last session of the Constituent Assembly, the way is now
clear for legislation in this Parliament to establish central censorship of films.

As an immediate and important reform, a Bill is already pending in Parlia-
ment to enable censors to issue. restricted Certificates so that certain films may
not be open for children helow 18.

There is a proposal to restrict the length of feature films to a maximum
of 11,000 feet and also a proposal that all cinemas ought to_show compulsorily
some documentaries as & part of the country’s programme to educate the
people. These proposals are being examined and finalised in consultation with
the industry as well as the Provineial Governments. - '

The Publications Division also has a record of service which is very useful
tiwugh improvement is necessary and possible and is already being planned.
Here too, this Bection produces publications both for external circulation”and
internal consumption. )

There are journals. one in Englislt, three in Hindi and three in Urdu.

For external distribution, there dre two magazines one in English and cne
in Arabie. :

In addition to journals, 84 books, booklets and pamphlets were issued
during 1948 and six are in the press, while 15 more are under preparation.
Most of our publications are priced and those who have seen them have
appreciated them. '

One of our many difficulties today is the want of a quality printing press.
Negotiations are afoot to_secure such a good press for use. If they are suc-
cessful, this Department will be capable not only of printing all its own publica-
tions. but would also be able to help other Ministries in bringing out quality
publications in time-and in addition save several lakhs in printing charges
alone.

The Advertising Congultant’s Branch deals only with display advertisements
of different Ministries through Press, posters, folders, calendars, etc. Tt g
the Advertising Consultant for other Ministries.  Planning, preparing esti-
mates, designing and production of plates are some of the funetions of this
Bection. During 1048, 7,840 insertions covering 1,78,861 column inches
were given to the Press. 89 posters were designed and 6,87,000 copies of the
game were issued. ' 1,080 slides were prepared and shown. The print order
of folders, brochures, etc. was to the tune of over five crores,

There are certnin smaller sections, such as, the Reference and Research
Bection, the A Publicity Bection, etc., which have definite assignments
of their own. The former of these shall have to . develop early enough if
more efficient service is our aim.
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Now I may refer in a few words to our relations with the Press in this
country. I am gratified to say that, with the steadily expanding press of this
country, especially the language press which is fast progressing in stature and
influence, our relations have been very cordijal and close. I should like to.
take this opportunity of thanking the All-India Newspaper Editors’ Conference, .
whose advice we have frequently sought and whose response has been generous
in all problems connected with Government's relations with the Press. 1In
addition, at the Headquorters, we have endeavoured {o ascertain and to meet
ihe requirements of the numerous accredited correspondents of both the Indian
and the world Press.  Similarly, the assistance of the various Advisory Com-
mittees that ‘are there to assist the various stations of All-India Radio have
been most helpful. The task of a new Government which has only recently
come into its own, and had had to pass through numerous ordeals, and has
yet to face many more, is not easy. The task of interpreting its policies and
of carrying ite message to the masses is not less difficult. But there.is no
doubt that with the support and assistance of the Press in the country, the
task has been easier and was made lighter.

I shall be failing in my duty if I elose without a word ef appreciation for
the band of workers in thir Ministry whose loyalty and devotion has been ins-
trumental in earrying out successfully its plans and programmes. It is my
ccnstant hope that, armed with the sympathy and support of this House,
, ussured of the hearty co-operation of the Press and helped by the loyal workers
in this Ministry, we shall be able to succeed in our primary duty of providing
basic ar_'nd f.actual information, of stimulating thought and of promoting unity
-and solidarity among our people with a view to build up the strong democratic
secular State for whizh we all stand.

With these few words, Sir, I commend the Motion to the House,
Mr. Deputy-8peaker: Motion moved:

“That the working of Information and Broadcasting be taken into consideration.”

Pandit Balkristma Sharma (U.P.: General): Sir, T have head the opening
remarks of the honourable Minister for Information and Broadeasting with
rapt attention, and T wish to congratulate him on the future programme which
he has set before him for comnpletion, and on possible developments that he
wants to effect in the various branches of this Ministry.

Today, with paucity of time, it is not possible for me to do justice tp mor:
than one or twa of the departments of which the honourable, Minister for
Information and i3rondcasting is in charge. I would first like to take up the
Department of Broadcasting, and would like to offer certain criticisms and
certain suggestions for the consideration of the honourable Minister. When
we take an overall picture of what is known as the All-India Radio, we have
to take into consideration its chequered career. ~We must not forget that
the All.India Radio was once a private concern subsidized by the then Govern-
ment of India. Slowly it developed into a ful-fledged Government Department.
Now, the very history of it, the very process of development of the Depart-
ment, is enongh to convince us that the sort of men, whose services were
required to further the task tc which either the Director of the private concern
or the Government which took it over, set themselves, were men of a special,
peculiar type. The cnly consideration before them, when broadcasting was
a private concern, was nothing except to amuse the people and thereby create
in them a desire for possessing radio sets and make the concern a success in
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a commercial way. When it was taken over by the Government of India,
they were not veory greatly concerned with anything as to how this Depart-
.ment affected the people of thie country culturally, educationally, ethically
or spiritually. They were not concerned with that. The only consideration
before them was to have, here and outside, propaganda about India which
would paint John Bull in ths best possible colours, and therefore that pecu'iar
type of cadre wus recrvited for that Department. That is the history of it.

8ir, if today the Honourable Mr. Diwakar feels any .difficulty in carrying
out his ideas into practice, then it is not he who is responsible for it—it is
unfortunately the history of the Department. One may say it is true- of
every Department. It is true of the Home Department, of the Foreign
Department, of the Education Department, of every Depurtment because
after all we have taken over the adininistration of the country in all its details
as it was left by the British, and therefore it can also be said that it js no use
falling foul of one particular department. But to me it appears that there
is & great deal of ‘differcnce between what we may call the Broadeasting
Department and other Departments. The Broadcasting Department directly
comes in touch with the people and if that Department is not working efficient-
ly and with those ends in view which such a Department should have before
it, and if we find Cdifficulties in working it on proper lines, then the very faot-
that it is a historical mistake cannot absolve us from the responsibility of cor-
recting that mistake. Somchow it has been a conviction with me that the
men who organised this Department, men like Fielden, for instance, had
very little of Indian naticnal feeling in them, They were anti-national and
nagturally théy used the Information and Broadcasting Department for the
purpose of carrying on anti-Indian and imperialist propaganda. That tradi-
tion, T beg to say, still persists. There was that tendency at that time to
exclude every young man who had the least possible nationalistic feelings in
him, however capavle he might be. I know of so many cases where mucn
who were approved by the Public Bervice Commission were chucked off by
the Department because the police 1eported that they were, men who had
nationalistic leanings; thus they were not considered desirable at that time
and were chucked off. The tendency of excluding from the services capable
young men who were in the least suspected of nationalistic feelings continued
till very late in the day and, in a way, continues even till toduy. You will he
surprised to Know this; this continues even till today. The pcwers that were
holding sway over the department at that time have so created the situation
that even if we want to get away from the tentacles that they have spread,
we will find it difficult. T think my honourable friend the Minister in charge
of this department will have to do that work. Tt is a herculean task; but
that task he will have to do, I have often dinned into his ears,—I have been
in correspondence with him on these matters,—I have told him, that nothing
short of cleaning the Augean stables will meet the situation. I hope he will
rise to the occasion and clear this Augean stable. The disease from which
this department of Broadeasting has heen suffering in the past can be called
the disease of denatioualitis. There was denalionalising influence all round;
every one of the officers and men of the Department suffered from that, so
that, the men in charge of that department had nothiug absolutely in common
with the man in the street_or with the sentiments of the people in this country.

Now, the question is, should we permit such a condition to continue. T
think if we permit this to conitnue, we will do 8o .at our own peril. Because,
after all, this Tuformation and Broadcasting. Department can, and should,
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be a very great instrument or lpropuganda of all that is good, of all that is truo,
of all that is of permanent value. If we really wish to give to this country
and to the world that which i8 best in our Indian thought, in our Indian culture,
in our Indiap tradition, in our Indian philosophy, if we really want that we
should use this department for the moral regeneration of this country, then,
I say, we will have to bring about a change in the personnel of the department
without which you cannot do that. Today. 8ir, you as a Cougress leader,
and through you [ cun say, the honourable Minister for Information and
Broadcasting gs a Congress leader, could appreciate that our country is passing
actually through a moral and spiritual crisis, This filthy lucre has made
men's minds absolutely corrupt. Mammon has corrupted our souls. One
great danger which is as pernicious and as ferocious as this, is what I may
call the so-called scientific socialism which is stalking in the land. That with
all its materialistic philosophy is also eating into our very vitals in the nume
of bringing about the regeneration_of the under-dog, and giving him economia
emancipation.  Now, are you going to make the All-India Radio an instru-
ment in fighting this disease, which has spread its tentacles in our country?
You may say that you as a political party cannot permit your department of
bronficaating to be used for the purpose of currying on propaganda against one
particular political party in the country. But, I say, Sir, it is not against
any one particular political party that I ask you to carry on propaganda. I
want that we must carry on gropsgandn of the right type of fundamentals and
principles in our people and therefore if I ask you to muke use of this Informa-
tion and Broadcasting Department for the purpose of setting the whole country
ablaze witlt Gandhi, with his spiritual glory and with his moral loftiness, I
am sure, I am not asking you to do anything which is against the principles
on which the foundatiors of a democratic secular state have been laid here.

Bir, I crave your indulgence for giving me a few minutes mere, Because,
as 1 said, the subject is vast and the honourable Minister while reading his
statement todk about more than 20 minutes and with my halting speed,.
cammot be expected to cover even half the ground that the honourable Miuister
has covePed, within the short time of ten minutes allotted to me.

Mr. Deputy-8peaker: Iifteen minutes have already been taken by the
honourable Member from 4.20 to 4.85. ' .

Pandit Balkrishna Sharma: When I say that the honourable Minister has
to seo to it that this Department is put to its proper use, then, it also means
that in the future, in the matter of recruitment, in the matter of promotions,
in the mstter of appointment of the high officinls of the depurtment he has.
to adopt a different comrse from the one which has been followed so far. Be-
cause, 1 think that is the sort of thing that would help. If I begin here
giving some instances as to how this blessed department is being worked, the
honourable Minister will be curprised.  All sorts and manner of bastard
music is given by this All-Tndia Radio.  Times without number we in the
Advisorv Committees have said and passed resolutions that this sort of
monstrosity should not be inflicted upon our people and that in its stead, there
should be something by way of giving to the people some ethical, 1noral,
philosophical instructions. They would not hear it. I said, have something
of the Gita, have something of the Upanishads, have something of
Koran, if you like. But, they said, no; ours is a secular state. I was
informed that, when the resolutions passed by our éommittee were sent round’
for-opinion to the Station Direclors, one very great Station Director wrote
back: this is a secular state, we can have nothing to do with the Gita. For-
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in the life of me, I cannot understand the meaning of secularism. E\*ezl'y pro-
posal which the Committes makes is turned down by the upholders of the
secular state over there. We are the people who did something for the
establishment of the secular state in this blessed land; but now there ure
those people who pose themselves to be the sole guardians of this new meculur
state. Now, g8 I anid, look at your music that you are giving. Look at the
way you are training your artistes and the way you are treating them. From
top to bottom,-8ir, everything is rotten and you have to change it. Look at
sour External Services? What are they after all? You give in your External
Bervices those third-rate musical records whiech you borrow from the B.B.C.
Indian External Services giving the rccords borrowed from the B.B.C. o
English music—where is the fun, T say? Are we projecting Indian culture?
What is this? Do we want India's soul, India’s traditions India’s “culture,
to be reflected in our External programmes™and if we want it,” then certainly
we connot have ansbody in charge of that programme which is neither Indien
nor Pakistani nor anything.  That individual, who was prepared to go o
Pakistan. is now the Director of our External Services. One another
gentleman recently recruited—I think my honourable friend did not know him
while recruiting,—was used by the former British Governmeut as its stooge
and he has been made a very high official in the Department. 1 am not go-
ing to nake him. S8ir, but the fact remains, Then there are people who have
been promoted because the Advisory Committee:.....

Mr. Deputy-Speaker: May I suggest to the honourable Member that ah
these facts regarding individual appointments can be brought to the notice of
the Minister and discussed with him before they are raised in this House. A
number of such matters cun be raised, but it is impossible for the honourable
Minister to answer or do justice to them. Further, it would not be ;':[ght to

discuss individual cases before they are brought to the honourable Minister,
if possible. '

Pandit Balkrishna Sharma: -1 thank you very much, 8ir, for just’mming
me in regard to this and I accept your warning. I am not going to place any
instances of individual nature before the House. What I wanted to impress
upon the honourable Minister is: that now has come the time when we shall
have to bring about u change in the policy of the governance of this Department
and that policy cannot be changed unless we learn the habit of jusf jumping
the hedges, the departiiental hedges, for instance. “*We cannot simply do
anything and the Secretary writes likes ¢his and therefore the thing has to be
sanctioned.””  That sort of thing has to go. I consider that on this Depart-
ment depends the muking or marring of the future of this country and of this
Government and therefore, I think that we must be very careful in running
this Department and all sorts of departmental hedges have to be either finished
or have to be jumped over. That is what T wanted to impress on the honour-
able Minister. ) :

As T said, there is this question of language and we hcve & civcular so far
in vogue in various stations. ~We have got the percentage of language pro-
grammes fixed in Hindi, Urdu ard Hindustani and Lucknow, Delhi, Bombay
and 1 think even Caleutta, all these stations have got & fixed programme and
that language circular is there.  For instance in Delhi the proportion of the
languaze is 40 Hindi, 40 Urdu and 20 Hindustani.  (4n Honourable Member:
*‘SVhat is this Hindustani, Hindi, Urdu?"’) Well, T myself have not ‘been able
to understand it. The difficulty before me has been all along as to what this
Hindustani is; I am not going to enter into this bigger question as to whether
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Hindustani is & language or, not. I will refer the honourable Minister to look
to the meaning of the word Hindustani in the Oxford Dictionary. Hindusiani
is defined as a language which our masters created with a sprinkling of Persian
and Arabic words and which is nothing but Persianized Hindi. That is what
the Oxford Dictionary gives as the meaning of Hindustani, It is thus that
the Hindustani language is defined over there, so that Hindustani is nothing
but Urdu. Now this ('ircular has become absolutely outmoded and absolutely
useless. I would beg of you to do away with that circular and to do away
also with this name. It is absolutely no language. Of course I can accept
that Urdu is a great language and Hindi is a language, but Hindustani is no
language. At that time Hindustani was devised to be that thin end of the
wedge through which Urdu-e-Mualla will get on and that is what Hindustani
is to us bodacf and therefore, I request you to get this circular changed. It is
no use our department working under this handicap and the name also must
go. There is no reason why when Pakistan has adopted Urdu as its national
language we should fight shy of the word Hindi. Though formally we have
not adopted Hindi es our National language, yet with the help of our Bouth
Andian friends, with the help of our Bengalee friends and with the help of our
Punjabee friends, we will have Hindi adopted in our Constitution and, there-
fore, we will only thank you if you adopt the name a little before the Constituent
Assembly adopts it. These are some of the suggestions which T wanted to
place before you and I thank you very much, Bir, that you'have been so indul-
i}i{;r}t to me for allowing me so much time for placing my views: before the
ouse,

Shrimati G. Durgabai (Madrag: General): Bir, this Ministry of Information
and educated people. Bir, in the new set up of things, we are supposed to
this is a Department which was very much exploited in the regime of the
British and it was~mostly used for the recreational activities of the wealthy
and educated people. S8ir, in the new set up of things, we are supposed to
have made a radical change in the policy of this Ministrv. This department
is charged with a very heavy responsibility that responsibility being the liquida-
tion of illiteracy and also to prepare the common man to be a better type of
citizen.

Now, as T have already said, it has got a duty to instruct, educate and guide
the people.  Therefore, naturally, it has got aldo a duty of being advised and
also guided by the people in the country. Firstly, I suggest, that the Standing
Committee which is associated with the working of this Ministry should be
made a real committee and ailso we chould give it & few mo-e powers, not onlv
to advise, but also to see that the recommendations and the proposals made
by the Standing Committee are implemented. Of course, though the honour- =
able Minigfer in his first introductory remarks has not sought the co-opeiation
of the 8tanding Committee, the members of the Standing Committee, T am
sure, are quite anxious to extend their hélp and also guidance to the working
of his Ministry.

Sir, T wish to deal with one of the Division's work under this
Ministry, that is the Films Division. B8ir, this Division was revised
with great hopes during the vear 1947-48 with an annual budget grant of Rs. 84
lakhs. Month after month advertisements appeared calling for applications
for teshnicians, controllers, distributors, directors, depuiy directors and what
not. " A host of people were recruited. Technical staff was recruited and
accommodation was found for them at & cost of nearly Rs. 74.000 per annum.
Equipment worth four to five lakhs.was purchased.: We do not mind spending

-
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money on objects that give good results. I am sure this House would never
grudge similar appropriations this year also if it is assured of success in ite
efforts. Now what hove we got in return for this huge expenditurs? Only &
few documentary films and news-reels have been produced by this Division to
justify this enormous expenditure, In spife of the great facilities and the
privileges which this Division enjoys the success that it has achieved compared
to what has been sjpent on it is practically nil. I am of opinion that this huge
paraphernalia has not produced any satisfuctory results.

Now may I ask what is the policy of the Government with regard to this
Division? I it intended that this Division should devote itself exclusively to
(Government’s publicity? Or is it intended that it should produce educational
and cultura] filing? To a question which, you Mr. Deputy-Speaker, put to
the Education Minister last year, as to whether this Division was producing
educational and cultural films...... :

Mr. Deputy-Speaker: I do not remember to have put that question. \

Bhrimati G. Durgabai: I am sorry it was a question put by the present
Minister himself. This morning I read a repont of a speech delivered by the
Health Minister complaining that the activities of her Ministry were neglected.
She wanted to giva publicity to health activities, but no films were supplied to
her and she was foroed to get nine films from foreign countries and some were
also lent to her. Therefore it is a matter for shame that, having our own
Film Division, we were not able to supply the required films to the Ministy of
Health. I have heard that the Education Minister also to extend the activi-
ties of his Ministry by providing visual edueation. T do not know whather
any such films are available with this Film Division. T suggest that an Advi-
sory Committee should be associated with this Division to constantly advise
it on the subjects it has to deal with and also to supervise the work of this
Division in the matter of the release of films in the quickest possible time und
also to keep the Brauch in touch with the public reactions with regard to the
particular films ¢xhibited. T hope the Government would constitute such a
committee and give it adequate powers to deal with the subject. As I said,
we are poor people and cannot waste a single rupee. We want to realise full
value of every rupee that we spend. Tf this Division is a failure I do not know
whether T should attribute it to natural causes and if so T should be sympathe-
tic. But if ite failure is due to inefficiency, indecision and clvmsy manage-
ment T should ask the honourable Minister to set right matters and not give
room for complaints of this kind,

T am glad that the provincial Governments are restricting the length of
films. Tt is good, but the Governnfent should impose on the _exhibitors a

condition that they should exhibit also the sha*s prcduced by the TFilm
Division. (Interruption).

Mr. Deputy-Speaker, T would request vou to see that T am not interrpted.

Next, Sir, T want to suggest that the setting up of a Central Board of Film
Censors and a Committee to enquire into the film industry are very welcome.

I find that for the News Service Section there is a proposal that news cor-
respondents should be sent to foreign countries in order to have a better and
wider coverage of news. This proposal is made in the interests of improving
our external publivity. In the beginning there was a proposal to have a few
correspondents in particular countries to publicise our national activities in the

s
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oapitals of Europe and America. 1 do not think that that expenditure is a
fruitful ona.  We have got the Press Trust of India now in partnership with
Reuters. Wby not we utilise this organisation for our purpose?  The

Ministry may devise ways nnd means of controlling and also nationalising it
if necessary.

In this connection may I remind the House of what 1 said last year on this
matter? ‘‘With the insuguration of Regional Stations at Vijayawada and
other places, the need for catering local newdMs all the more great.”” Without
perfecting the internal news organisation there is no good in our aiming at
external publicity, though 1 realise that there is necessity to simultaneously
improve our external publicity also. But, as | have already said, this. is
alrendy under the general management of the Press Trust of India und also
with the Reuters, We are extending rural broadcasting, but we have not
devised ways and means of gathering news of local importance. The news of
a co-operative started in a village OF the anniversary of an educational institu-
tion in a taluk centre will be of greater educational value than any number of
radio talks. The provincial papers do not carry these news because of its
restrictive nature. The All India Radio should step in here and come forward
with broadcast and coverage news. Very little time is allowed for local or
provincial news. The greater part of the time allowed is taken for broadcastiny
verbatim the speeches of Ministers. Not even mention is made of either the
work done by any particular institution®r group of workers. I feel that the
All India Radio should become the instrument for popularising constructive
work done by institutions and groups of workers. Its policy has to be changed
in this regard. We are having more regional stations, but correspondingly
there is no increase in the community radio-sets. 1 agree with the proposa!
of the Economy Committce ghat before starting & medium wave station the
Government should take an assurance from the province concerned that it
would be responsible to instal the full quota of community sets in that area.
The Economy Committee has complained

The Homourable Shri R. R. Diwakar: We are not supposed to have seen
the report of the Economy Committee us yat.

Shrimati G. Durgabai: I have got only one point to refer to. There is a
good deal of criticism with the way in which patronage is distributed through
appointments.  This is & very serious matter. [ wish that all T have heurd
in regard to this is not true. But really, if it is true, it is high time that the
Government realised its vesponsibility and tried to take every step necessary
to dispel that kind of criticism which is widespread. 1t is gaid that provin-
cialism, nepotism and cther ‘isms’ come into play in the matter of there
appointments and that the appointments ave not properly made at all.  There-

fore, I urge upon the Minister that he should unequivocally declare
B M. ihat the appointments for the gazetted posts would be made only on
the recommendations of the F.P.8.C. In this connection, the Standing Com-
mittee has made certain proposals with regard to the other appointments and
those proposals also should be adhered to.  The Standing Committee has
made a proposal that these Selection Boards which are hitherto associated
only with the official element should hereafter be made more representative
and also include non-official elements, preferably with a non-official as its
Chairman, Thes2 proposals should be adhcred to by the honourable Minister.

Bhri Ramnsth Goenka (Madras: General): Sir. before I deal with the suby
jeet T would like to clear one doubt in the mind of my sister who has just

-
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spoken.  She said that P.T.I. was an organisation in partnership with Reufers.
Far from it. She said, if necessary, Government will control it. She
further added, if necessary, it will be nationalised. It is a hundred per cent.
rational institution owned by the newspapers of this country. It is hundred
per cent. controlled by Indians and the Press of Tndia.

Shri R. K, Sidhva (C. P. and Berar: General): Where dwves Reuters come
in? -

Shri Ramnath Goenka: I will come to lleuters very soon. It is control-
led by the Préss of India.

The Homourable Shri R. R. Diwakar: But that is not u‘u,t-ioualigation.

Shri Ramnath Goenka: There is no question of the Press of India or any
of its news ngencies being controlled by any Government, whatever the (iov-
ernment of the day may be. The Press will keep their independence in spiter
of the Government. 1t has kept so in the past and it will try its bhest to do
g0 in the future.

Now, sn fur as the Press Trust of India is concerned, Mr. Sidhva asked,
“Where does.Reuters come in?'’ Reuters come in only to the extent to
which we get their news in London. We have our own desk—our own office
-—in London and it is that office whish control the import and export of news
in and out of Tndia. It is the news which we gather from Reuters und cther
sources such as our own Special Correspondents in the various parts of the
world, and when such news is got in TLondon, it is we who send out news to
lidia and see that it is what is required for Trdin und what is suitable to be
exported out of India. That is the function of the Press Trust of India. Reuters
only come into the picture to the extent fo which we get their news in
bulk in our London office for our use. We use such.news us we want and we
reject such as we do not want, and we use the Reuters organisation in all parts
of the world for the dessimination of Tndian news in the various parts of the
world. This P. T. I. organisation, although it has formally come into existence,
it has not yet established its various correspondents in the various parts of
the world. They have not yet established correspondents in the India erone.
In fact, they have not yet opened their London desk.

Shri B. L. Sondhi (East Punjab: General): Are we discussmg P.T.I.?

ghri Ramnath Goenka: The P.T.l. is a very important subject for Infornmu-
tion ard Broadcasting Ministry and therefore, you better know something

about it.
Shri B, L. Sondhi: 1 am trying to learn.

Shri Ramnath Goenka: Having said that, I must pay iny humble tribute
to Sardar Vallabhbhai Patel, whose guidance and assistance has brought
about the establishment of this Press Trust of India. Two and o half or three
years ng>, when the Indian Press wanted to negotiate with Reuters in regard to
the internal service only—because there is no part of the world where the in-
ternal news service of any country is managed by a foreign news agency; it
was onlv this unfortunate country in which the internai service in the country
wns managed by & foreign agency—when at that time, we wanted to negotiute
with Reuters for the internal service only, it was Sardar Vallabhbhui Patel—he
was pob then a Minister—it was his advice which stopped us from encumbering
our future for several years to come. It is his advice which has brought about
the cxistence of the Press Trust of India and I may say that this country is
very proud to have their own news agency, not only for this eountry but for
all parts of the world.
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Now, I will first take Broadcasting. I entirely agree with what all Las been
said by my friend Mr. Sharma. May I cite a simple example to corroborate
what Mr. Bharma said? In 1946 November—I want you to mark the date—
in 1946 November, a Selection- Board was established.

Shri B, L. Sondhi: Is it a capitalist venture?

Shri Ramnath Goenka: You wait. You are an agent of the capitalists and
you know better.

Mr. Deputy Speaker: I would not like this interruption at all. I would
ask the honourable Member to be a little more patient.

Shri B, L. Sondhi: But I only wanted to know whether it is a capitalist
venture.

Shri Ramnath Goenka: What do you mean by ‘‘capitalist’’? You know
more aboub capitalism than anybody else in this House.

Mr. Deputy Speaker: Order, order.
Shri Ramnath Goenka: Excuse me.
Mr. Deputy Speaker: There is no need for heat. This is & very interesting

subject—Information and Broadcasting. It mwst be full of information and
interest.  There is no need to lose temper.

Shri B. L. Bondhi: I only want information, whe

ther it is a capitalist
venture or not. He is losing his temper. . - -
Mr. Deputy Bpeaker: The honourable Member is provoking the honourable:
Memnber. :

Shri Ramnath Goenka: Sir, I do not want to go into that aspect. I will
just refer to the Selection Board. In November 1048 a Bclection Board was
appointed by the Government of India in which one of the members was my
friend Mr. Deshbandhu Gupta. In June 1947 a meeting of this Board was
called for the selection of the candidates for posts in the All India Radio. When
they came to the meeting, thev were told that no meeting is going to be held.
During the whole of the year 1947 no meeting was held, In 1948 July, twenty
months after the Board was constituted, they got a letter that their services.
were no longer required. Without having a single meeting of the BSelection
Board the Selection Board ended. And what happened in the meantime?
Several persons—very high appointments—were made by the officers in chaige
of the All-India Radio or by the Ministry, I cannot say who. Now, when we
took up this matter in the Standing Committee, after it was brought to our
notice- that there was so much of favouritism, nepotiem and the like, we begged
of our honourable Minister and we unanimously decided. that a Selection Board
should be appointed and in that Seleetion Board three should be non-officials
and two should be officials, If there were thrce officisls, and two non-officials.
one of the non-officials should be the Chairnan. But if it was two officials
and three non-officials, then an official may be Chairman. (A4n. Honourable
Momber: *So it was a bargain'’). Tt is not question of bargain. It is the balance
of power between each one of them. The result was that no such Board has heen
appointed so far, It has been referred to the Home Department. 1 (o not
I'mow how that Board was constituted in 1948 and why it was dissolved and
why this Board cannat be reconstituted. Are we to take the permission of the
Home Department at every step?  Unfortunately there is a lacuna and that
lacuna ‘is fully taken advantage of by this Ministry. The lacuna ig this, that
coniract appointments can be made by the Ministry without going before the
Public Service Commission.  Although in the normal course -of * things they
are supposed to go before the Public Service Commission, it they appoint any-
body on contract basis, they can do so with impunity.  Then, S'r, temiporary
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apnointments can be filled in by this Ministry or any other Ministry without
consulting anybody.  Hence what they do is this.  They go on filling up
teinporary appointments and go on extending it yewr afta u i alter one
and n half years or two years of service, for which LEeriOd they extend unneces-
sarily, they put in an advertiscment and when that advertisement appears,
hundreds of people from all over Indin apply for the job and this gentleman
who is a temporary employee in the All Indin Radio also applies for the same
job. - The representative of the All India Radio is before the Bervice Com-
mission at the time of the selection of this candidate. He naturally says
that this man has been working forgthe last two yeurs. He is an angel on
earth and they would like this man to be selected. I am not suggesting that
the Public Services Commission do not use their discretion in the matter. 1
am not casting a reflection on them. But if I were a member of the Com-
mission, and if first-hand information is given to me by the Department that
requires that person and it is said that the man is completely 0.K., it will be
something very foreign to expect from that Public Services Commission that
they should select someone else rather than this person who has been recom-
mended by All India Radio.

./ Dr. P. 8. Deshmukh (C. P. and Berar: General): Is that not a well-estab-
lithed method of recruitment in almost every department and Ministry? =

Shri Ramnath Goenka: I cannot speak with any authority in regard *to any
othier department of this Government. But so far as this Department is con-
cerned, T have made enquiries and I stand by every word of what I have said.

Shri Mahavir Tyagi: We also stand by you.

The Honourable 8hri R. R. Diwakar: I stand by you!

-Shri Ramnath Goenka: Thank you. I would not have referred to this
matter in the Housé because we had taken up this matter in the Standing
Committee of Infornation and Broadcasting but for the fact that the Minister
bimeelf did not agree to our proposal though it was a# uvanimous one. He
said he would have to refer this matter to the Home Department, But if
we were prepared to agree to there being three officinls, including the Chairman,
then there would have been no difficulty.

We have come to a point of time when this officinldomn should not haunt
us all the time. This bureaucracy must not dictate to us all the time. It is
unfortunate that we are carried away by the dictates of this bureaucracy.
This is not a subject in which one would like to say very much except that I
would expect the honourable Minister to make a statement here and now, that
this selection system will be arranged for and no further appointmente in In-
formation and Broadcasting will be made unless the names of the candidates
are first submitted to the proposed Selection Board.

One thing more T would like to say about Broadeusting. Tt is in connection
with the central news organization. This collects news for the dissemination
to the public in the four broadcusts which they give during the day and night
time—one at 8 A.M,, one at 1 p.M., another at 6 p.M. and the fourth at 9 p.m.
for ten to fifteen  minutes each time. You will have noticed yourself, Sir,
that a lot of this time is spent upon disseminating the speeches of the Minis-
ters. I have personal knowledge of, the fact that even the sub-editors and
editors in the All-India Radio are afraid to cut down the speeches of Ministers
because usually the Secretary to the Minister telephones and says, ‘Look, the
Minister has spoken. Give full publicity.” So a lot of time is taken over
by these speeches. '
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But the point is: How many people do they employ for this news collec-
tion?  Forty-three persons! Who are they? They are a Director, an As-.
sistant Senior Director, a Chief News Editor, eight News Editors, twenty-five
Assistant News Editors and seven Sub-Editors: this is apart from the vernacu-
lar translators for the vernacular broadcasts: forty-three in alll Newspapers.
which give more than 100,000 words of fresh news day in and day out—and
as a matter of fact even the best newspaper office—have not more than 20 to
25 newsmen. 8o, just for 40 to 45 minutes broadcasts the All Indin Radio
have as many as forty-three persons.

So far as foreign news is concerned, the All India Radio takes no initiative
becuuse they relay what is given to them or doled out to them by the B.B.C.,
and whether it is national or not, whether it injures the interest of my country
or not, the All India Radio does not seem to wory.

During the Hyderabad agitation the B.B.C. were doling out some- of the
anti-National news aud that news All India Radio used to broadeast. It is af
the most concerned with internal news, most of which is taken up with the
specches of Ministers and for that they have 43 persons employed.

Mr. Deputy 8peaker: Is not the speech also news?

Shri Ramnath Goenka: It is very imuch of news, but............
Mr. Deputy Speaker: The honourable.Member’s time is up.
The Honourable Shri R. R. Diwakar: That is news!

Shri Ramnath Goenks: That is news inside the House!

I want to say something else in regard to broadcasting. Powerful stations
are being established by the U.5.A. in Manila and by the British in Singapore.
Those powerful stations are going to broadcast all over the Middle East, the
Far East and the Near East and once those stations are established and if we
do not change our policy in regard to the dissemination of news and give alt
types of news through the All India Radio, you can take it from meo that wo
will 11? squeezed out of existence so far as the All India Radio and the nearer
K;_myt.ges are concemmed. This is a warning which I would like to give to the

1:118Ler.

I must say a few words in regard to the Press. ~The Press has always
been co-operating with the Government, and particularly with our National
(lovernment. But there are certain grievances of the Press which I wot}ld
"like to express on this occasion.”. Ministers make speeches on matters of polioy
‘bug copies of those speeches are not given in time to Press correspondents.
Hence what actually happens is that some scrappy report is sent out and when
that is published the whole effect of the total speech delivered on a matter of
policy is lost. I would like to see that the honourable Minister does every-
thing in his power to put this right. He should either see that the Minister
concerned hands out an advance copy of his speech on matters of policy, or
if there is no advance copy steps should be taken to see timt immediately the
full text of the speech iz made available to the Press; for once a scrappy re-
port is published, people do not take any interest in the long and full record
of the same.

Shri K. M. Munshi (Bombay: General): Sir, T do not want to compare my
triend, the honourable Minister, with the devil, but even he must, like the devil,
have his due paid, and if not he, his department. T completely disagree with
my honourable friend who spoke last that the All India Radio, particularly
the Delhi Stafion, did not render sufficient service in the cause of Hyderabad;
I tuke this opportunity to place on record my deep appreciation of the great
gervices which the  Delhi Radio did"in respect of the Hyderabad affair. “And
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if it was true of ancient Greek heroes that their battle cry was sufficient to
bring down the battlement of Troy, I can equally say with truth that the
voice of the Delhi radio did more than bring down the battlements of Hyderabad
long before the police action.

1 confess, Sir, I am not a radio fan. I have little time and no inclination
to sit down before a machine and let it talk to me. But during those days it
was my ouly compunion in the solitary grandeur in which I lived in the Agent
-General's house at Bolarum snd therefore I know the Delhi radio fairly well.

There is another due which I think ought to be paid to the department. On
the 15th August the man who for several years was the dictator of the Broad-
custing Department walked away.to Pakistan with many of his artists in_his
pocket. I know, hecuuse I was in contact with this Department since the days
of 8ir Akbar Hydari, the whole B:oadcasting Department was if I may say so,
in & mess., The experts had gone, the Director was gone and there were only
a few experts left.  This dislocated the service and it was then that the present
department, as we know it today, was built up. I know it was a task, a very
difficult task and they have done it well.

The only question on which I would like to make u couple of suggestions
is with regard to the language problem. I am closely associated with thig pro-
blemn since the  duys of Sir Akbar Hydari, when as President of the Hindi
Sahitys Sammelan I wus in constant contact with him. T have been on the
Hindustani Comumittee too. I share the views of my honourable friend Pandib
Dalkrishna 8harma that the old ratio of 40 per cent Hindi, 40 per cent Urdu and
20 per cent Hindustani requires to be revised. In what manner or what shape
that is for the Ministry with its experts to decide. It is an anti-deluvian ratio
and the sooner it disappears the better. No doubt the language of the news
has considerably improved during the last two yeurs. There was a time two
years ago when the news relay was entirely foreign to the bulk of India. On
our side few people ever turned on the radio to hear the news in what was then
culled Hindustani. Today it is in a language which can be understood largely.
But happening to be a literdry man, I do humbly protest against the jolting,
martistic and what I may call un-literary shape in which the news is broudcast.
It seems to be thought by the persons concerned that if you put a Persian word
and paraphrase it by a Sunskrit word, or if you just jumble up one line which
is Hindi-ised with anothes line which is Urdu-ised they have done their duty.
News is not merely news but it is also psopaganda; it is very subtle in dts
psychological influence on the man who hears it; and it is essential that the
news should be redrafted or re-written by somebody who has the touch of s
creative literary artist to make it un appealing thing. Lt ghould not appeal
merely to your curiosity but also to your sub-conscious self. In that respect I
should therefore request my honourable friend to give directions or take steps
to see that the news is purveyed in a much more artistic fashion than is done
at the present moment.

There is one thing to which I should like to draw the attention of my honour-
able friend. I am always sorry when I have to differ from my honocurable
friend Pandit Balkrishna Sharma, who I find is not-here. That is regarding
what he said about the Bhagvat- Gita and the Bhajans. Now as a solitary man
living under the strain of Hyderabad I had occasion to hear the radio more often
than I normally would. I want to tell the honourable Minister that if a man
listens to the radio he listens not merely for things that would save his soul or
enable him to go to heaven through constant repetition of devotional songs sung
in 8 highly acrobatic voice. He also wants to be entertained, and I do hape
and trush thap the radio will be made the instrument noh merely of carrying us
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to heaven but also molung & hegven in this life by making it attractive. There-
fore I do ask him to consider this point of view. Let ug have somie more of lite,
it you like in the music that.is broadcast. The overloading of the musical pro-
‘gramme with classical music may appeal to the experts, but I do wish that it
is more human, because I look upon broadcasting as a nation-making agency.
The songs which it sends out would go round like some of the popular songs
of the cinema, to all people of all classes of society and in all pluces. Take som

<f the popular cinema songs. They have gone round the whole country. i
have heard some of the songs of the cinema in Kashmir as well as in Madras.
Similarly the songs broadeast should be such as to cupture the imagination and
the sub-conscious self of the whole ndtion, so that they co-ordinate the national-
istic impulses of the whole country. Therefore I think they ought to be
broadeast by persons who are human and whose desire t6 go to the other world
is less emphatic. Let us have s little more earthly musie, musiec with a'zip,
music with a lilt.

There is one thing which I want to say and if the honourable Minister
has got the information he may give us.  When 1 last presided over the Guj-
erati Parishad last December there was in my part of the country considerable
agitation why the Ahmedabad radio station had not been set up. I should like
to point out that there is considerable amount of agitation over this, :

uestion of publication I have only one remark to make. 1 have
beegnseg;zgqs;‘xeoof thg publications. Two of them are u‘bsoluitf.--.l‘}f first rate.
One is the March of India. 1t is wrong to believe that it is only intended for
.cunsumption in foreign countries. 1 would suggest that there should be‘-ln
Indian edition, may be on cheaper paper. It.' 18 one of the f'_iuest muagazines
that the Department has produced and there is no reason why it should not be
circulated in India also, if the subseription is lower. 1 am sure n large num-
ber of people will be able %o take it: there will be much advertising ahd possibly

" it will pay for itself.

' . is the other Hindi aper, Aj Kal. 1t is conducted l!xtr1|ot:d1-
nnrijliw\:elbIh::d i: Itmg got a very Iarréc circulnt.ilom .Thf-re in only one suggestion
I want to make. It is conducted no doubt in Hindi and Urdu. T am oo!:lli
cerned more with the Hindi edition. Perl};}ps the honoumbl‘e Minister Wi
remember that with the blessings of Gandhiji the latg Prem Chand, ;};gdgr@t
novelist of U. P. and myself started a paper, a monthiy, in which in ﬁn lt:ie

ve the current literature of all the provinces in India—from Gujarati, n.!t'a d'(i

amil. Telugu, Cunarese, etc. That magazine had A short career but it di
@xtroordinarily well.  Aj Kal has tremendous possibilities and if its size 1:
enlarged and if it publishes in Hindi the latest literature current in the differen
provinces, it will become a forum and a pool pf all-Indid lltorat.ureq l}nd thus
pave the way for a national institution. Luckily the honourahle Minister hﬁs

t & well known folk lorg expert, a Punjabi by birth, whom I know very well.

nder the inspiration of Gandhiji he went on foot to almost all the provinces
and collected folk songs of practically all the Ianguages in India. He kr!o;q,
T think, many languages too and it would not be difficult to convert the 4j Kal
into 8 national institution, where the very best in ocurrent literajure of the
country, not merely in Hindi, is reflected. In this way we would be creating

a great institution for nation-making.

Bir, these are the only suggestions I have to make.

Mr, Deputy Speaker: If the House is agreeable I will extend the time till
6-30 r.u.
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8hri Mahavir Tyagi: Sir, the importance of the Departrient of Information
and Broadcasting is analogous to the importance of the tongue in the human-
body. Just as a man speaks through the tongue so also the nation speaks
through this Information and Broadcasting department.

Mr. Deputy Speaker: I may emind honourable Members that the rule
» definitely says that as soon as quorum is wanting the House shall adjourn.

Shri K. M. Munshi: We should really adjourn at half past five and {ake
this up on another day. .

Mr. Deputy Speaker: There is no other day fixed. I would request honr-
ourable Members to be in their seats, '

Shri Mahavir Tyagl: I was saying that just as in the physical plane the
Lody requires violet rays to grow, in the same manner in the intellectual plane
the mind also wants some rays of good thinking and some healthy idens to grow,
And ib has to get these rays from those persons who are better developed. So
the Information and I3roadcasting Department is not to brondcast things objec-
tively alone; it has some subjectiveness in it. _Without that the Department
to me would lose all its charm. It has to lead and it is through the micro-
phane that it has to lead the nation one way or the other. I want to know
whether in this Department of Broadcasting there has been any healthy lead
and if so what it has been.. What are the objectives for which the Department
stands? That has never been clarified. Are we only to provide the nation
with o source of recreation or are we to lead them and if so whereto? What
are the principles, economic or social, to which we are leading our nation?
"What is our goal? That has to be clarified.

[At this stage Mr. Deputy Speaker vacated the Chair, which was then
occupied by Shrimati G, Durgabai (one of the Panel of Chairmen).]

I will take these questions one by one and as the time is short I will only
narrate my points.  The first point is about Information. There are, as
you will see, about 62 Hindi dailies in India and 28 English dailies; and Hindu-
stuni paepers in all are about 1,100 and English about 180, But the Informa-
tion Department has got a personnel in which there are 95 English knowing
officers and only just a few about nine Hindi knowing officers. It was the
.high policy of the British Empire to demoralise and Anglicise us, so to say,
and to ruin our culture «in Asia and foist their's on us. After Swaraj it is for
us now to develop our own culture, but what we see is that we are followi
the same old process of emphasising the foreign values of morals and culture,
and we are being fast Anglicised. What is there of our culture that is preach:
ed through the radio or the Information department? I am afraid on this poip$
we are failing. I am not surprised over my honourable friend Mr. Munshi—
_he. is coming from Hyderabad and it seems that despite his advanced age he
bas become more codourful angd now wants that life must have some colour and
. aot be confined and to going to heaven: he now wants heaven to come to him.
8hall T tell him the kinds of song that are relayed? I am sure the honourable
. Minister will deliver the goods within one year as he is brave enough and will
be able to tackle the Department properly. But will the House have the in-
dulgence in knowing in what manner tgg:y 1@ singing to us? The men in charge
are in fact spoiling our songs. If a nation loses its standard of music if we
loge ours—Eastern and Indian music—what is to happen? We have preserved
1t from times of yore and even during the time of the Muhammadan rule in this
country we had great court singers. But now the artist has gone under. It
is the clerk who hng gone up and the artist has been laid low. There is 1o
ertist in the whole Department. Wil you be surprised, Madam. to know that
there is mo{ s single artist in the whele Radio Department? Artists are not
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government servants. They are borrowed and hired on daily or monthly wages,
and it ig the hired music which we are giving to the nation. How can art
thrive? I am opposed to the whole get up of the Radio Depariment and iie
organisation.- Because even in a dmﬁv paper or other press agencies it is the
editorial staff which is supreme in the matter of policy. But here it is nod
so .In the Broadcasting it is the clerk who is supreme. It is the man, who
manages the secretariat who is supreme, and art has no place. ~Who gives
the ideas is the under-dog. You want artists to be paid Rs. 50 or Rs. 60 a
month on acontract basis from year to year. In artists I include all journal-
ists, story writers, singers, dancers, actors, etc. But a clerk "who goes therc
raw from the college, because he ig a first divisioner in. something which the
British thought proper for him to be trained in, gets the job of a Programme
Asristant or something like that. And he calls the tune to be sung and dic-
tates how it is to be sung, though he has never sung a song in his life.  This
is the music that comes from the radio. His taste is gandy and vulgar. How
can one who does not know music know what is the high standard of music? 1t
is these clerks who direct our artistse. And they are also pail higher pays.
Art will go down in Swaraj if”it is not revived and encouraged. Surely thir
is not the way to encourage art.  Artists have no place here; even journalists
are not there in control. They are also under-dogs. Look at the contend of and
the manner in which the songs are sung over the radio. I have taken one in-
atance. This is what my honourable friend Mr. Munshi will be pleased to hear
in thig old age—it is colourful.
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Bhri K, M. Munshl: What is wrong with it? It is quite all right.

Bhri Mahavir Tyagl: It may be a) right for my friend (his cheeks are red;)
mine are brown; I resent colour. Tt is obcene. You will find hundreds of
letters being received in the Radio Office from parents of small children who
have protested against the sort of songs which they could not tolerate in the

company of their daughters and sisters.  The artisls mnst be put together ana
they must have the upper hand and not the clerks. Tt them be frec to vx-
press and  develop  their genious. Creative nrt requires froedom.  IFrom the
Director General down to the lowest clerk it is the clerk who is having the upper
hand. There is not one among the bogses”who is n dancer or o singer or who
knows music.  There is none even a journalist.

Shri K. M. Munshi: Whai about the Minister?

Shri Mahavir Tyagi: The Minister is a Minister and he ministers. I am
surc he knows more about dancing than his Director-General.

A regards expenditure, the capital outlay sanctioned at present is 06 lakhs.
T oppose this expenditure. I think no more expansion of the Department is
necessary now, The  present size iz enough for us. On account of the

_ﬁnnncinl stringency I am opposed to any further expansion. It is enough
if we improve our quality.
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The total expenditure of Broadessting ig 1,82,82,000 out of which only 82
lakhs is spent on artists; the rest goes to clerks and other managerial hands.
There is one staff training unit which spends Rs. 1,70,000 per year. This
has been newly opened. It is used for these first-divisioners who do not know
the ABC of programmes. They will now be taught the tastes. T do not
want to name, but the principtl of this Staff Training Unit is one who knows
some theory of Western Musie, but he does not know Hindi, neither does he
knew Indinn eulture, nor Shastras, nor our musie, nor our .journalism; all the
same he is a principle of the training unit. Then there are instructors in this
unit. Theré is one—I do not want to name him—but he is the son of a Mem-
ber of the Federal Public Service Commission, who was engaged previously on
Rs. 50 but is now one of the Tnstructors. : :

Shri Ramnath Goenks: Madam, is be right in referring to individual
Cases \

Shri Mahavir Tyagl: No, Madam, T am only saying that the staff is not up
to the requirements.
. 8hri Ramnath Goenka: But his reference to ‘‘the son of a Member of the
Federal Public Service Commission’’ is hardly fair.

' Shri Mahavir Tyagi: Do you mean to say I shall be bound by ecourtesies?
You must face facts. The nation wants you to face the, facts.and fage them
squarely.  Tf you can face them properly thev must be expressed. ~ Where

1 ne .. N . .
exe shall 1 go and exprass mysel*®  This is the place where I can have my
gay and 1 must have my say. ’

{Hr. Chairman: The _honourahle-Membe; is requested not to refer to indi-
vidaals, o ST

SHN Mahavir Tyagl: Thank vou, M#dum, T will not refer to individuals and
T withdiaw that reference. '

T must submit’ that the staff of the training unit has no talent of the nature
of which you want them: to have; therefore this unit muet be serapped; it “is-
only newly created just to preserve and wminintain a few friends who have been
tokeh in without the eonsent of the Federal Public Serviee Cominission. About
200 of them were tuken in that manner and afterwards consent wns sanvassed.
This is the manner in which the administration is being run.

Madam, in the days of Bokhari, in 1942, we had one Station Director, now
there are two Station Directors. Then there was one Assistunt Station Di-
rector, now we have three. I am speaking of Delhi alone. Then there was
one Programme Executive, now we have five. There: were four Programme
Assistants now there are 16 cach getting Rs. 400, Transmission Assistants
we had none, now we have six. Programme Secretaries there were none, now
there are eight. The artists who give performances are about, 200. The
biggest pay which is given to your arch-arlist—I must name him. Thakur the
remark  being—complimentary. An ‘arist who had given an exhibition to
all artists who come here from abroad, he was enrolled with Mr. Bokhari at
Rs. 50 o month! Mr. Bokhari is now the Director General of Radio Pakistan
but the biggest artist, whom you have, is being contrelled by clerks and he
gets only Rs. 870 a month on contract basis! Tn this way the other artists
generally get hardly Rs. 50, 80 or 70 a month. They are not Government ser-
vants.. They are engaged on contract basis, they are hired: it is all hired art.
‘I‘hia‘ is the position in which the artists work, then how can they give their best?
If you want me to laugh, you pay me four annas and ask me to laugh. How
esn I? Laughing is no such an easy thing. If T laugh it all artificial.
8 nlso these hired artists’ music is all artificial. Emotionsalso must go in
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waves with your broadcaste and these wooden people cannot do it unless they
have the power to invent quality. The men responsible for the department

have no creative genious,

Now sbout language; six Information Officers have been sent to U.P. ’I‘h?
editor of a Hindi paper The Bharat wanted some information and addressed
a letter to the Information Officer Lucknow. That letter was sent to Dell.H
to be transhted because none of the men sent to U.P. could reply. That is
the position. = There is also a radio station in Lucknow. May I know how
many of vour staff' people know Hindi? Men who do not know the local
languages arc posted to various provinces, In how many stations are there
Directors who do not know the language of the Province? There are so many
instances, but I will not burden the henourable Minister with all of them. I
will give one instance of the ignorance of Hindustani. Lndy Mountbatten wase
itere—a respectable dadv——and when she left India she broadeast a message, a
very good message. She was very good to us all.  She broadcast 'a message
and it was translated into Hindi as follows:—

“Men apna adha badan yahin chore jati hun’’.

1t means I an leaving half of my body behind. She must have said T am
loaving half hearted or something like that, but in Hindi it was translated as
T stuted.  This is the manner in which things gre being translated. T sub-
mit_an overhaul from top to bottom is the urgent necessity of this Department.

= One complaint which is a standing complaint is 'that in the matier of giv-
ing advertisements, three-fourths of the paper-reading public in India, that is
the Hindustani-knowing people, do not get these advertisements. They are
mostly giveh in Fnglish papers and among them also in selected ones.  The
advertisements are from the Public Bervice Commission but people knowing
Hindi have. it seems, no place there.  Villagers are never informed that there
is Any post for a candidate. It is only a few people in towns who get informa-
tion about advertisements. People and press are very much dissatisfied on
this account. -

Maduwn, I know the honourable Minister is not fully aware of what is
really happening.  This is the occasion when we will bring to his notice how.
we feel. I am sure he wil) do the needful. T congratulate him for the first
part. of his speech, but I am rather disappointed nt the latter part in which he
:Iui‘d he was grateful to his staff—he did not know what actually they wera
oing.

Shri Eusum Kant Jain (Madhyas Bharat): I wish lo draw the attention of
the House, first of all, to the poliey of the All-India Radio in establishing new
broadeasting stations.  From this report, I find that at present 14 stations are
working in India and the Government of India intend to establish a few more
pilot stations' in India. I come from a States Union and I am disappointed
to find that none of the pilot stations are going to be established in any of the
States or.States Unions, ~The House knows very well that after the indepen-
dence of India, the differences of ‘Indian India’ and ‘British India’gre no more
and graduslly the word ‘State’ is, I think, going to be removed from the his-
tory of India. So, I would like to draw the attention of the honourable Mini-
ster for Information and Broadcasting to this fact: when he plans any scheme
for establishihg new radio stations, the Indian States and States Unions should
in the future be treated in the same way as Provinces and they must be given

reference. The Government perhaps is aware that so many States Uﬁlions

ve already requested the Ministry of Information and Broadcasting that u
broadcasting station must be opened in their regions. I would cite the case
of Madhya Bharat. Our Prime Minister, Pandit Liladhar Joshi, the other
day requested the bonourable Minister for Information and Broadeasting to open
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even & pilot station in Madhya Bharat. I do not want to go into the details
of the geographical position of Madhya Bharat. I would simply request tho
honourable Minister to see that Madhya Bharat is o place where a Broadcasting
station must be egtablished as early as possible. In the meanwhile, T would
request the honourable Minister that during thig interim period till a new
breadeasting station is established, opportunities must be given to the people
from such areas where there are no radio stations, to speak from the Delhi
Radio statioh or somewhere near about. I am glad to know that last month,
the honourable Prime Minister of Madhya Bharat was given a chance to speak
on the All-India Radio at Delhi and I know that his talk was liked very much
by those people who are interested in the recent constitutional developments
in the Indian States, and specially in Madhya Bharat,

Then, I would like to draw the attention of this House and specially of the
lionourable Minister for Information and Broadcasting to the treatment which
is being meted out to language journalists. During the British regime, the
language journalists were always treated very badly; but when we are now
living in an independent India, I do not see any reason why the language
journalists BhDI.Ed"bB given step motherly treatment. I have been told relia-
ably that in th" mitter of ‘accredition, language journaliste have to suffer much
and that their casés'are kept pending for a very long time. I would reéquest
the honourable Minister to see that during his regime no language journalist
suffers like that, '

1 would like to give one more instance regarding the treatment that is given
to the language journalists in respect of translations which are being sent to
language newspapers daily. They are always out of date, because, I learn
that there is not adequate staff in the Minirtry of Information and Broadcast-
ing to atrange simuitaneously the release of English as well as language mat-
ters and when it reaches the correspondents of the papers concerned, it is al-
ways out of date. I would urge upon the Minister to make proper arrange-
ments in that respect. As regards the photo publicity section, I do not know
much, but I have a complaint about a paper Nai Duniya which ie being pub-
lished from Madhya Bharat Union. It is an accredited paper now. Since
very long, the application of Nai Duniya is pending before the department
up till now, it has not been taken on the mailing list.

As regards the Press Information Bureau, of which I have personal ex-
perience, that Bureau is not well equipped. T would like to draw the atten-
tion of the honourable Minister that the Buregu of the United States here
at Quecnsway, or in Bombay are rather much better than the Prese Room of
the Tuformation Department. Looking to the stature of our Gcwun.m:\nfz, and
lanking to the dignity of our Government, the Presg Room must be quite up
10 date.

-

In respect of the advertisemerits also the language journalists suffer.  Just
now, our honourable Minister has given us some idea of advertisements releas-
ed last vear.~But I 1cliably know that Indian language papers are®not ireated on
a pur with English papers in respect of advertisements and I am sorry to say
that the agenoies through which the Government of India relense their adver.
tisemeats, give s rough treatment to the language papers’ representatives. T
would therefore submit that the lion's share of the advertisements should be
given to the language papers and specially Hindi papers should be given pri-
ority.



INFORMATION AND BROADCABTING 1983

Yn respect of accommodation, I have been told that journalists have to
suffer much in Delhi. When we think of building a diplomatic colony in
Delhi, when we think of building so many other colonies, why not cur Mini-
stries think of building a Fleet Street in Delhi where our fellow journalists may
five comfortably and do justice to their profession. It is not necessary to go
lto details, because our honourable Minister who is in charge of this depart-
ment was once a journalist himself and I hope he will give priority to such
schemes,

One other example of the treatment meted out to language journalists.
Recently the Government of India sent an Inter-Dominion delegation to Kara-
chi wherein only two representatives were selected, one from the Hindustan
Times and the other from Amnt Basar Patrika. Why was not a language
journalist chosen to go to Karachi? The honoursble Minister might say that
it was the All-India Newspaper Editors Conference which selected the repres-
entatives, But, the honourable Minister might very well instruct the All-India
Newspapor Editors' Conference that out of the two at least one must be a
Hindi journalkist or a Hindi editor. These are a few of the examples which
I wanted to enumerate. I hope the honourable Minister will look into it so
¢hat next year, we need not complain about the difficulties of the language
journalists.

”

1 shall say one thing more regarding the Central News Organisation of the
All India Radio. Just nowy there was the Hyderabad question, We were
all very anxious to know the result of the application of Hyderabad to the
UNO, . It was the BBC that gave us the news first; the All-India Redio
then followed the suit. These are some of the points that I wanted to bring
to the notice of the House.

ﬂﬁiﬁﬁﬁomoﬂfom:ﬁ‘wwammw
W& v o gy F e & qoAr e § 1 e 7 fggt
§ AT M A TW gIOW A W GRRT EWT | 0 fAAE aw
A A IEw N F el F oA www ? @ A 3@
frlldga 1 adm #difs & ot aw D aff @ wwar £

4 aafes dva) #) gegarg &7 Srgar g v A Afw feafke
g ga.aml &1 fear § AR &g & I feafrr & gl Y z9 @x
arat &t fear g1 SR S gIAwr & A ad Fger FAA
ST 8T aegl g @ A7 fear ) swawrd g ¥ oar A
feqrzaz & avaw & sAd mEFIX § & fagar swrET a4 § a0
¥ F1q 533 N TElR T@mar g qar § wwifte dw oar agan
TMEAT § IN q@ & ® aw faww-mat & o =wgar § 1 zafed
war & AT faw sfto wglx @l 7 w87 § 9@ gz & & I
g Ff7 A FT @@ g | 95 @ U Tqiq g | F wAAr g
AGEHT AT FBT AG AT A § TEHT THE AG wH@T | A
ggaTd @iy Aw@Er g % fedr wr oYer qwr A =ww@gar
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A faal & ga e R WA A faare @ 379 N M aOF TS
THAGIHT FT I8 § Fal T # IT A QA AR NTFF A
TIFA g sgARATE | dgi fqaN qgF g ST @ AT A
TgE S FT aFATE AA\F ¥ quHarg (& fCoR § aared ol
g IO Targw AG g | aved gfee & F fowdawd sy gFgF AW
FFT Al A Al 7 #% & 39F A A AAND NF FFHd A
FAfTT FEAT | To Ao ATTo F AL H & 1A &TF FATL TIAA ATE
AT IWAS & GR H FE AL | I@AT ® A1 A 3% wgraar g fw
g-aepaar e fr gfeum-gegfa #gq € 9@ Fa@ifenea g &
T@ 9 FI7 A= qIE § WO IFAT & ! SfFT gH ag @A g f
tfegr-gegfa Nt oF o Ny & foes fod gas amew =fgd
wgt o d srAar g oxfemw @l s fame §, ad faege ek
T A 9v @ g g fF ag f&d A amgTAd war awa
€& | g ag gaar, 2 T drmr & B gard f aifedt g, gmror @Y
ST 92 3F v § gH T a% 3T FF € AT AW | HAGI
g AFAE A AF A M AN IAT FT FIT g IAR FH I A
wgwT A @ § . g@ feEY 1 dewfs F1 wAe SFT 99 FUA
ag 9gq *fed aid € | TEFT a¥ 3z A fr @Y g efem %"‘, =Y
qad® & 97 % fod qizwree A € 741, & A ga@ar g fr fegeam waT
& fraY o femiidz § 97 fo3 sz Foar & a4 w@raan
1A Iy QATEERE F A § AEN § | TNFEAZT &I FT
@ qAFT & ag JAFT 7 feqd & faxr npar & & F
adl gumar f& @ w7 zg feqiddz atv se.gfiear WD §
1 @ AT aimr § 1 gq feqEE & #  fam adE
aTgede FF FT §, AE.H AG WA § | @A @) 9%ar §
fr Fi-w SRS aw d gf & f5oww HF oaww @
W oAw W g 1 ¥ H9 N x§ gd@ # fewaw
feorr § 6 & @@t o § @k W AR femddAe & FHq adTg
2 9% I8 o wE § A8 e w97 fF &f ot wvi s
gam &, A am wrerdw difer § A wf f, A daffew
frat mar @ ar fedl swe W AW fear T @ Y gER
R FR ® fod, 399 gTR # foF § gugar § @@ & AQ
g s W I ¢ fed R g7 fremw §

-
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e a3 s w fF N AR Svfasr @ S ww
g 9T gARX 4G v | 9yt % g% wre § M &1 aga
9 q13 wWodr § | g7, & gFar ¢ 5 ag QwadAg gar &
offT =9 IR T gwag W Muar wfgq fr o@F aF § ag TF
Fg Wewrcz Afa M gfe & "fa @ gfe & & @ AR
39 ¥ uF fefoqsgsexs 7 a1 sy 1| ffosw w97 o @ Q
737 3 faawa dar @1 s | fifews & X fFT oF g
g AT @1 I § ST 3w A fRT oerew 39 O IFANE
gt § 1 o foR vl aw @) @war § g dwfd Aghe @
AN dfas gfic & N %8 F7r o wFar § @ wiwE g @
M T8, X guedr § g FeA ¥ feq w=@ @ § Ffaw
g oawmt § 1w AT Ao Ao & oA gFH g
feama a8 2 @wdt 1wl W S § 7@ A Fw BF & "W
a’rwmgiﬁzﬁgﬂa&mqwmmﬁma az“rgl_
gk FEn 5 swd wfqm-wfsrm A& & fet wE f5oasm
T WOT T FB § AU 2gq v A § 1 §@ avg A
Aer-feoqent & — g1 BT g aram =fgd f& e @
t‘r@rcﬂavoazarmangarglﬂm q7 ¥ ga fad go w1
TR @ W A 1F ¢ g e yo % g7 ) 21T TEY T {A
§ 1 3g aw aqr A% :rg'?gwa"f:rqwarnﬁrm:rwmaﬁgqﬁr
qadt & fod v oAt § aga & Smw 97§ 4wy foR
sfrra T gar ar 3 v foR ag r“{sa?‘%#fr-"—.': ZY A%ar g |
ATT A1 FWN FITH I A § At ¥v@ § ofkT g
a9l A g1 # w7 av@i AT Av At qW & wgr qar 6 oew
W fegear@t & a7 3 &9 § 1 ag fege § 4@ Wy
afed 1 @1 &3 w5 e g4 R @ g @
fegeardt fas feqenfral & fod § ol et & &Y 32
g w 5 a9l & fod § Y wWaw § W it AW & I
aa g |

AT F ST wAIS § a8 FW Afew § | Ag ug ® AwWAT

a@mﬁméleﬁgﬂwwwmmﬁﬁwzﬂ
E I N fesd arah &g fo T ¥ & § Tez Amer
§ fewt g T W sy &% sk AR agt @ W s
A qEg AR T § I g el ot @ a o @
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e gy amw wmer g, ww & N gw e i & awd
-qgar“rt?qamfw%ahwmmg-aﬂfﬁwm
AT FT g 1 ST oo @ war & fF sdzyse saad
A g FiefTTET TR AN At F o 9w Tl T3
freag ag frar 1 ag freaa adf @ @ war gar & ? ame sfem
Wt star oF ez feuriz § gew fod w@ fawa % x5 g
-mmﬁmﬂmwﬁfatw%m#’mmgaga 3F T
@H%mngi,@wm%%awﬁﬁﬁaﬁﬁaﬁsw’f
Aq N AT 3 W oam W E o e e Fer @ @
ARFTT R gewrciam feqeaz Q) a ded & a0 gE W
MR I R AW @ A oA, w7 o
q3 e I T B e tARWER | aw  wAwITE
ﬁﬁmmwﬁﬁmmaauﬁwﬁ,w
L 9T I AR BT WY SN A T AR
ﬁﬁﬁﬁmlu’rtam@méﬁﬂ’rquﬂﬁwsﬁmt
imﬁﬁrwmm&&“:aﬁtaﬂﬁﬁrﬁ@m&
W N IR Qv a7 aTa wER G sk yrewhe
VY awlt ¢ 3fe7 AT 3 At AR fgwad @
R AN g =P N A T FAE R swR R § A
BT O wfsTE N aw g
gﬁmaﬁqﬂaﬁﬁbﬁwﬁm%aﬁﬁméélﬁﬂﬁr
g F e ad 3y sm el Igh fod dewa gd, Sfew Qar
?ﬁwmraﬁ&f*agwmqwerm@ﬂﬁaﬂtm
A FB AL gar 1 @ ard A & ) @@ FE g FH %<
F ATEL F gE AT a8 ¥ 9gS Al A9 g Taw fod %
SIS AgH FAW AW IEIE g § | 3g usfafrerfzy aig g, sk
@AETA THET § 3@ AR F %@ @R aEdd @) and g
sfFq qqeav § =g TE AT R #a9 v o/ &q4T &9
§91 & 1 97N QI TAARTT A A A & ag @7 gfaz zwaz
FE A @ ATEW &) gT Q@1 Af wg wad § 59X
¥ fFem a9 ok gFaw wT w7 3 & AR 3T X @
Wl T | #aw feww a9 W4 & Q@r A@ @ awar, feww 2
mﬁt@ﬁﬁﬁwﬂﬂeﬁi.lmﬁmﬂﬂqﬁﬂ
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form & W1 ag7 gz DT F QN afgd | qq ag 7w
WS AN § aw Iwd s frvear g1 @ femdde & foas
W FA IS GFEA § A8 @ I A Afaw X @ § ek
AR AT § & g s S s Afgd 1 SfFT F®
fefemedtd T4 § a8 19 YT ©F 47 97 |

gq fosqE & Rk A @ A AT T d § s foi A7
afgs & aar frar & atc ag fans & o s wqr § 1 Ag AF §
feq geel &1 TFAEA, dzo gafuT s WeEs sgdaa 047
A A 4 oqFeHs feEw &0 adl A shgAedr e
dad § ag Q a ww faz 9T fed & uw ma feww ek
a0 RagEecd fewa ) gt @ famfaa fafafegar § ag &y
FIT FATL 979 AAT & a8 W g9 33 § AR FT TIST & 1
Jq | O RIS fhew X %9 ewfew § g agw
wfe7 § wifs gk 1@ N @ gfvee § 9 faww gfeq & &
A FTH IAT q¥AT § AV ag IW B IT & fomr omar §
%3 ffre urmerTm afefedl # aR & s F@ § ak o
P RA & a8 N Tzg Aoy fafafegat § st sw s &
#3 g AT 9 FAE FHN @ar § 9 feem R Ay F s
IHEFFT ® AT W | A [ JIE 9. 99 FH F@T T § | S
afs wysa ffaey @ 5+ 3 @ g Fafred W wp ww
g A ag W IET NI WH WA T G §

v IgF  fectaqmy 1t M aw N § N e o
S qg § g3 T 41 wife feseges R fediglen
29 gAR a7 A& g4 @ ) 9T A W qU PN a« H gEear
Efmfﬁﬁmﬁa’rmqq“ fodar faqzd & v &=
faied & gard foew w@M | w9 g RwT feded &Y qage
< fF qu Shga=Q foew fear @ oY =g wgt @ & wwar &0
wifs gaR o SegATd foew xa A & | IT N g 7 ST
gfers & | gW I AW A wwd 0 N fow g A g W
qgum%*ﬁwﬁwﬁwtﬂ ilaﬂwzgém.ﬁm
AWM A RN EF IR A AT @ &1 78 wamer
Y@ AT @A F @ A aNt A & 1 @ amag & f 9w
gatt gt finee drer gt q@ gw @@l ® woqT FX @l § e
s fod $9 @, oW ag §¥ a9 N NEfme  adEt

-
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[s} Mo o faamry)
R g T L F T NI F@R IT FA QAT E
MWTR I IAIE IR & araar § & ad a7 FT 38 o=
JE & 93M | oY TR TTATIIA FWET &1 T qI@ ATy | gEA
feaz frard frag o #8 ag ¢, a8 @ I g & 3T &
gy frem faadt AFSM 398 aX & o 730 IR I0S
fox srad afer N Fo DA AT IF TAW F AR A N N
AT AFT ITH AAF ® AL A (IAT 7S T G6d § IaAT IAS
79 feqész & g, dar § aAqar g ,

To-ATEo HATo YT FIAYEZY & Az q A F3 FaT T ITH 1L
H FIH AT AT UEAIEA FHA § g €\ agt qg ar famm mam
gmagiaFNofloawmfo & F17 & &F7 § A FT T F&q G
& f& q@d it S gm denge X & | *fFa 9fF @ g9 Faaade
g AT ag fFaTzE T T 7@ QA a7 gEd g FEr g )
FT gy & yifae fafqezd o1 ofreg aga § 9T € ag W g9
HTT A IAAT | TZ g FFA €| IfFT wa fod daw W @w 7
FEFMTAAC R AT FAZ A fAHAIE 0N a7 agf g | § 7 @
IRAFT NAT§ AR TS AAT M fFar g | ag 7z £ v ool gardd
TRz &1 N BEET gz fF s F smar § & qgt ga A
FAITT ATS A15 TF AT @A | A4 AT qZ A & fr N 7@ g@L
TS 39 ATZHY @A & 78 WY a@y w17 Fq § | 7@ wrsw fafqeE @
ar AT frdt fafrex &1 1% GRY 87 § a1 97 ITE B AR
&q*’r‘mmg#ﬁwﬁfwﬁrm # ®lel § g gfer & qa'r
'qAEd § 98 4T F g

Fa% qavde F1 Az 7 g A1 foar @ ag a9 &, qar A a’r
AT | N 3 A §o4 AT @Y FoA= Y §, q@T A @ gAL AR
§, qAYqT a3, ag N B W FQ § g fow gfee | @ §
FRrfie Fgardqfre 3 o @ Q@ e o amw €, qEr qwEAr
HF 7@ T g gAR Fw I &1 ag w7y @ fF fafwed
HFATIE F4, AT qg W gFATE |

Pandit Balkrishna Sharma: Even the newspapers are partial. I do nof

‘think they will publish my or Shri Bidhva's speech but they will eerlmnly
.publish Bhri Diwakarji's speech.

FAAHaT o Ao Ao fEATHE!  Bocause the readers waif fb
Wtimately we are the sinners. -
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qq A ATfefs A AR fareAe @ AR & Ty wg @
g A% agamaﬁ@ﬁaﬁmrﬂfmg AT gEaETd @E &
qq TS & ) A gEd AR § Al g @ A it @
aR # F-faarg w7 agt A IS AG AT | HI@ gafow
gfaq e AT A% Qearedeg F X F & gwmw § f5 9@
W g a79 FIAT TF A% G & AT qT Ew o Ag § A Ed
T FEI AN A M | W A, e § fF osEd AR § gwrd
2fren graread FEY 9§, agi & IqF AT F AT L <

s G St s oY @Y W a1 w6 § IR SW A fawdew av
T fod @g), Sfrmag fawada TR § 1 F a8 s
k¥ % g g faw zafed fF SR 83 ardw #Y §, oFY ag Agr
21 afw s Gsdifgame ol Fzva feeld arfew @7 & 4@
JAT T FIF! AgeT @A & | 9T IR Fgr 5 gw e * qw
Ay 97 d@d AT qrewr F 2ifg [ F aver A oy A
N ATITF E | TG EATINATFICH AT & 1 Tg qET 7 |

i spweIaA @aa d fed F awmar § 5 oo F NI T aga
T TAAIH &I 140 | @17 T F feFwa A A1, ag agi #v fafeew
# foa @t sk g & fedeg % a} & 7af 9T w@rA FA AN

HraTaTar T8 & |

Yy cart T 7 sprfewew Al gAF usEqg w7 a@ FE AT A
A arT e a8 AT F gy FG | I fawI F@T § ) I@A
FISHTEE TFESAA & A H AT FgT § A qg M AR eq= & @AY
€ 1'g9 9N 93T &, AT Faw T WIET yEEIfET £adl § w19
T TS | afx g & g ot wuAr wAW agWT § @ wrewfeEw
# Iufa & faar frey & & Y g ot aff a7 @& | A Afew
AT FoE FT HERE IgiA gaerdr § A sffee F ogAgeE W
TEE@ AN goaragr g1 JFT foedtQ &7 Qv g AT 9 & 9
# ara Favw & faar ama, 9@ N gw oqee fkar € o3 g@
T aF g, S ag e A § 5 giwr 2o Tt uw
aifere Y | g wafFa & fe w1 oew anfee 7 @9 g o 3w
atg & oAy ST % | F g7 aider A g 3w s fiw
¥q1 § X IW FY 9 AT A@T § A ST ¥ /9 IJAow  fgr avar
g Aafee Aghgr A e aga 7w @R § X T AR
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§ g 1T ) FIT AN enfere AT TW ogew § oANE &,
IAF A gk & wfie A F@r, 3T arew § e w1 §, A
AT AT SrAar § AR TAR F A q dEAET s gHar g1 &
Fg &AE qFq 3 £ wor 7 0 & a9 e 2w F o At § A s
AT A E, W FI@H A AYT € | €T F w7 AV Tg @) |FAT
g fr srfete § srfargaT S0 &1 | g9 F WAFT TEA & H=ST
AW SH FTFN JU FEATI =T ag waT war fw fEr ed
wad & frewrd & feq 77 faodht o aar, 9w F 7 @ awa g fF ag
& FEHT IqFT feeers 39 F1 AT AG | ¥

wgi aF fgRT v A N § # wwwarg f& R wwr 7 q=
gafq 1 FT AT 3587 W@ § T H 99 gD A g w WL w@w
wifgd N fe afgdr S Qe § 1 sz Tar A @ A fgdr sewr
@ T8 T3M | QAT HEA F F19 AL 9@ Fwar fE oag @ R N
g TH aART #W & fou afe< et wY ow@ar W E 0 W
gz fedt a=8t ag &, amFwr F sqER gy fod, a@ & g
Fregen | ot ed § N AL Qs wFan, IfFT S 7 2§D
e THAT § AT IS GHAT | I@AT qg g w5 ag FTATEE smA  AE,
FLHFAT 3 A1 AR 7 fF uH agener G § ar A 1 ag J@ew
o AR |

FN T aEga A Bza ® a1 # I I aF wg) | @¥ew fafaedr
FMES TN NTITNF QI ET T 9 X 989 § ) g agi
Fgt NET GreT ate FT A T ATGT | FF QI @A AT

IR B qafefed), Ao | f B amt # AR
Aeg,dffT qF aNqa AT ST & AR F Fg | Jar 5 7 F
ATH AN § FETE, F3F NG H €9, IOH FHeQUW, I ET &

- AT AT e @ agar & fe sen fEfafedz fear oo ) g &Y wad
us foeget wtq@gar § | “They were foreigners in their own
' courtry, but fortuna.tely now I thirk the time tor complete
rehabilitat’on has come.” g ffewdt & ag M § W g X
ST BT WA N AT @G )

|
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/
Mr. Ohairman: There is no quorum in the House, the bell will be rung.
. The Honourable Shri R. R. Diwakar: 8o, ghall I sit down?

Mr, Chairman: Just for a few minutes.
(The bell was rung and quorum obtained)

[ AfEs At Ao Ao Fram @ AW T WRT ¥EAT G

R FRar N gD frwgr o fr 7 B § Ao o A R 3@
ST WG &7 AT | A X FE @ 9T R T, PRY S g
TEAHT WA K AR § A 9 ARG G 37 §W N qragwar
¢ N Igdr Hfaw qwT N arad dqr § g A £ awar g

Tg A1 Fg FT, A1q 7 N Qa7 feqforat & s A gwar g F
for fETuF AT wiqqrE AFT § ATAT W FZT FQT § |
(English translation of the above speech.)
\

The Honourable Shri R. R. Diwakar (Minister of State for Information and
Brondcusting): I will speuk in Hindustani as [ have been asked to deliver my
speech in Hindustani. If I would deliver my speech in Hindustani then the
Flouse also will be benefited. It would not be necessury te sit for 20 min-
utes eved. As I am delivering my speech in Hindustani there would be some

= limitations because I cannot speak Hindi fluently.

\

I wish to thank the honourable Members that they have also tuken these
things in the same spirit in which I have taken them and made references to
them. T have heard very carefully whatever information they have given and
the suggestions they have made. So long as I am here I with the co- opera-
tion of the workers of my department hope to do a« much work as I can possi-
As I desire to have the co-operation of the honourable Members of
R the House in the same way 1 seek the co-operation of the wggkers of
6 r.u. my department. Therefore, T cannot treat them in the manner ns has
been angpested by my honourable friend 8hri Mahavir Tyagi. That treatment is

[ think that the non-co-operative attitude is not a proper one and
I do not want to send

ll'}‘ do.

w bad one,
I do not like it. T want the spirit of co-operation.

back anyone.

The views that the honourable Members have put before the House cor
tain rome statements that have been made out of some nisunderstunding.
Mainly concentrating my observations only to those items that have been mis-
understood [ wish to say a few things here. 1 cannot discuss here ali the
points on which discussions have already taken plice becnuse 1 thipk there
is not much seope for arguments in reply to these allegations. With this
point of view I will try to give out the salient points taking into account one
by one those departmental matters that have been referred to by my honour-
able friends. About the A.L.R. some two or three things came before us
and they pertain to certain personnel of the department. About the personnel
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it has been rightly said that by preseribing a qualification of a good cultural
background that is to say of Indian culture the work there can be carried on
quite satisfactorily. But we have to think that even the Indian culture is.
such a thing for which we retwire a measuring rod. As far as I know the
Indian culture is so vast and has been developed on such an extensive and
deep foundation that it cannot drive out any body from its folds. We have

“to think and see that we can properly work out and can be successful in bring-
ing into effect our-policy and our programme only so long as we are getting in
our work the co-operation of the people working in the department. It would
be very difficult for us to judge anybody with the measuring rod of cultural
achievement. It does not mean that such people who are ansi-Indian have
any place in the department of Broadcasting, or, I think, in any other depart-
ment of the Government of India. I do not think so.

The second thing that arises is wbout the appointments. The method
of making appointments is similar for all the departments. 1 do not think
‘there is some other special method particularly for this department and the
All-India Radio. 1 do not nccept that for these departments there is somas
different method of making appointments. But it is just possible that ever
and anon some such things may have happened that may not be working pro-
perly today. I assure you that T am there and I think the Secreteries and
other persons of my department will surely help me to remove any injustice
thal might have been done in an underhand manmner, and eliminate any case
of favouritism or nepotism. T am fully confident of this thing.

The third point that has been put forth is that texts from Gita, Upanishads
and other religious books are not broadcast. As far as 1 remember ‘ some
broadeasts from Gita are made. But it is possible that this may not be done
evervday. But in this connection we have to consider this point also that the
brondeasts must be suitable from the cultural as well as political view-poiné
fo that they may not get any religious colour. If religious colour ~-were {o
come in the broadcasts then many difficulties would crop up. As a result a
sort of competition among the religions is set agoing and then arises the diffi-
eulty in apportioning time for them. Therefore, all that is possible from the
cultural gnd moral point of view, be it from the religious books, can be broad-
cast. think efforts can be made to broadcast that in a better manner. If
every one were to accept this policy then there can be no diffioulty. Tha
programmes can be set after ascertaining the taste of the people.~ Bome say -
that the programmes lack euntertainment, some would say that they are want-
ing in classical music while some would say thut voice and language are quite
all right but the tune is not what it ought to have been. Such comments
can be made. But this should be kept in mind that radio works from eight
to ten hours per day. It is not proper for us to wish that for eight to ten hours
per day we may go on hearing aucgething as we like simply by paying rupees
ten per vear as licence fee. I think that vou should acknowledge the fact
that radio also caters for other people’s tastes as well. A programme may
not appegl to us but for others it can be & piece of entertainment. If you
like to hear it with pleasure, so far so good, else there is no compulsion. When
I bed gone to Bombay there the people told me that the news are still relayed
in Hindustani; they ought not to be relayed in Hindustani. There I asked
them to hear Hindi and not Hindustani. The Hindustani music is meant for
the Hindustani speaking people and whatever is broadcast in Hindi is for the
Hindi speaking people.  And so now we come to the question of language.
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The question of language is an intricate one. The honournble Members
bere very well know this fact. Henoce it is not necessary for me to discuss
the question here. In my heart of hearts I desire that there should be only
one national language in India, a language which we may call our national
lnnguage, which may be in harmony to the numerous languages that are found
in this country and for which we may be able to get some inspiration from
Sanskrit as well, which is our parental fa.nguage_ As a loyal citizen I not only
accepf this view but fully support it. But what the position today is that
our Constitution making {;ody i.e. our Constituent Assembly has uot yet
arrived at any definite decision. What is the result of this indecision? 1
think it would not be proper for the All-India Radio, which is a Government
Department, to take upon iteelf the responsibility of defining the policy., But
no doubt this can be asked as to why the All-India Radio has not taken auny
initiative and lead in this matter. It is not a question of taking any lead or
jnitiative. The All-India Radio or the Infromation and Broadcasting Depart-
ments cannot become leaders. The lead is to be given by others. When a proper
lead will be given, when good works will be undertaken, when good events will
come to pass, only then the question of giving information or broadoasting them
arises. I do not think it proper to lay the burden of giving a lead upon the
ghoulders of this department and this will not appear good to the (overnment
also. Therefore, only so much can be done that the policy that has already
been laid down should be fpllowed. - Any deviation that might occur here
and there in the polioy can of course be checked through the departinents of
Information and Broadcasting. But the question of giving a lead is a matter
of great responsibility, and it is partioularly veryv difficult to give a lead in such
a matter that might be very controversial.

. .

The other thing bas been said about the Doszumeuntary Film Scetion. It
is a fact that 84 lakhs of rupees were sanctioned for this thing last year. But
it must not be taken for granted that all those 84 lakhs of rupees have been
spent and no work has been done. The things are not so. The work was actual-
Ir begun in Novemnber 1948. Tt is not necessary to give here reasong hs to
why the work was not begun earlier. This i an administrative uffair and this
matter can be discussed in detail in the Advisory Committee. The work was
begun in November and only seven lakhs of rupees have so far been spent. As
far as the question of personnel and accommodation goes a grouping of all the
units for this purpose ie felt necessary. You cannot expect your meals to be
served on the table at your order by simply constructing a kitchen, This thing
cannot be achieved only by making a kitchen, Besides the kitchen several
other things have got to be constructed. In the same way for these document-
ary films a number of things have to be collected. When all these things are
gothered together only then the purpose can be served.  All the personnel
that are working in this department are trying for this and they know that
they should do this work in the quickest possible manner. But due to the
cropping up of some difficulties the work was somewhat impeded.

1 bave already explained the few other points that have been raised about
Films, and the reply has also been included in the report. These points related
to the enquiry of the film industry, the question of Central Censorship, rcs-
tricted licences and Eduocational Films. e present Documentary Film Bec-
tion has to bear two responsibilities, one of news films and the other of Docu-
mentary Films. We undertake and do all that work which is sent to us by
the different Ministries. 8o it is quite difficult for us to give more emphasis
on educational films only, because we have to take work from all those aix
unitg that we have. They are made to work on eertain lines.  One unit does
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the external publicity work and the rest cater to the needs of the 15-18 Mini-
stries of the Government.  Darticularly some cultura}] work concerning tem.
ples and sculpture is also undertaken. 8o in this maénner the work is o be
done,  But if the, Education Ministry or the Health Ministry were to give
some work then, I have not the least doubt, that also will be performed.

Now comes the question regarding the distribution of these Films. The
distribution work did not proceed satisfactorily in the beginning because our
distributors and the distributing centres had not been settled. When this
will be decided then I think our films will be exhibited in all the 2200 cinema
theatres that are in our country. If today we were to force the cinema thea-
tres to exhibit our films then how can the scheme work because we have uot
got so many documentary filme with us. It is difficult to send filins to all
of them. We eannot send films to them, Whatever films we have we are
sending, We are sending some films to the foreign countries as well.  These
films. have been sent to $ome 10-15 or more foreign countries and we are send-
ing more also. They have not been made in order to keep them here like
pickles, Now the thing is that when we will have more films we can get them
exhibited in Cinemas. The rates, time and other things have to be settled
with the provincial Governments and the people in the film industry after
lengthy discussions. In this way the work has been started and in future it
will proceed satisfactorily. The name of the advisory committee hag also been
mentioned here. Wd have decided to act upon its suggestions, The sug-
gestions will no doubt be followed. But as regards those documentary films
that will be made not only its proposals will be invited but whatever sugges-
tions will come forward about the futyre programme, I think we will try to
give those suggestions, as far as it would be possible for this department, u
practical shape. :

The advifory committee has discussed in details all that has been said about
the A.L.R. correspondents. [t has been told there that for as much work we
pun take from the P.T.I. it is not even obligatory for us to appoint some other
person. But as there are some particular requirements and when they are
not met with then we will have to resort to other means. Some friends sug-
gested that at present in the news broadcasts_an undue bias is given to speech-
es delivered by the honourable Ministers. Tt may be so. ut ib is not atb
all proper to think that only the personnel of the Government News Depart-
ment alone are responsible for this. I have thought over this problem n great
.donl and have made certain observations as well. T have observed at present
if the photographic. unit of our Government goes to some function then eight
Yo ten photographers of the other news-papers also are found there. Now tho
thing is that those eight to ten persons also do the same work, If they take
a photo of the honourable the Prime Minister or any other Ministers, then they
do «o for its news-value only and not merely with the view-point that it is a
photo of some Minister. If somebody thinks so then he is mistakan, 1 only the
Government unit takes that photograph then it is a sin. It cannot be so.
Tt will not be proper to think that it is well nigh a sin it owr unit also were to
form judgment on the news-value of any thing as the news paper people do,
or else our unit aleo were to see all those things from the view pomt of the
newspaper men. .. Bul‘of course if all of us hold the opinion that n black cub
of -the Ministers should be done then this can also be done.

Pandit Bma Shl.:ma' (U.DP.: (feneral): Even the newspapers m_Partial
T do not think they will publish my or Shri Sidhva’s speech but they wilk cer-
tainly .publish Shri Diwakar-Ji's speech.

,o
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The Honourable Shri R. R. Diwakar: Because the qu_%%@vpp%jﬁ.fl Ulti«
mately we are the sinners. Now much has heen sgid about  non-officlal -
boards and appointments. Much of it I have accepted and ds the matter hes
now come before the Advisory Board, so it does not look n *for 1ie to dlbm:.tu
this point here or to raise a debate on the administration issue. '1°d6 not think:
1t proper to discuss here at this stage the question of the Fédéral Public Befvice
Commission and the appointments made by it. There is also no - fime ' and
the discussion will be of no use. I think this matter may be discussed in our
Btanding Advisory Committee. . o

My honoursble friend, Shri Munshi, has said & few things. Along with
nurnerous brick-bats he has given me bouquets as well. It is not oarrect %o
tnink that I am devoting more attention to.his speech because he has praised
nie.  But being an experlenced and veteran literary artist his opinion carries
much weight. As he has said we do not hear radio simply o learn something
about Dharma or to give peace and tranquility to our soul. It is also import-
anit %o have some entertainment as well. It is true that entertainment is an
important part of our life. ’

As regards the Ahmedabad station I think some arrangements would be
made by the middle of Aprit. The main difficulty there was thal
of some guitable building and so it is not necessary, to give mote
details here.  Just now Shri Tyagi ji made a mention about the artists and
their rights. On a few points he laid an extra emphasis. @ We have to consi«
der over those points. He has said something about the extension of broads
casting and we have to keep that also in our minds. We have to progress and
only so many broadcasting stations will not keep the work going. If we have
to make progress in this world then without developing our broadcasting system
we will not be able to make any progress in any sphere of action. He has
arawn & contrast between an artist and & clerk and has said that the artistg re«
guue some brain—trust. He has said that as the artists have literary’ brains,
therefore, he hus suggested that the management also be placed in their
nands.  This is correct to some extent but it is not essential that always an
artist be appointed as Station Director. It is possible that some one withou#
being an artist may be able to organise the department properly. I am ng#
an artist, but without being an artist I, to some extent, can understand what
art 18, how it is promoted, and how it is stimulated. I do not lay & claim in "
this respect and I do not compete with the artist members of this House. But
etill 1, to some extent, know what art is and can organise it properly. I can
understand that a certain thing is bad as it does not contain any art and that
thing is good because it is artistic. The best would be if the artists possessed
the qualities of a good organiser as well. The milk will of course be sweetened
by mixing sugar with it. Who would speak ill of it? It has been said thaf
a letter was sent from some Radio station to Delhi station for a reply. Possl-
bly the officers there were not competent to give a reply. '

As far as the question of Hindi language goes I think tha3 they, who desire
on all round development of the Hindi language, must be prepared to hear
that Hindi which the non-Hindi speaking people speak. If it would not be
so_then Hindi will not spread far and wide, Buch allegations that this being
a Hindi programme, why a non-Hindi knowing man has been appointed to or-
ganise it, will not work. He would not be able to speak good di or gram.
matically correct Hindi as my honourable friend Pandit Balkrishne Sharma
spesks, but he will be able to speak dis-connected Hindi as T can. We have
te see whether he can orgonise the department efficiently or not. It is nof’
proper to see whether his mother tongue is Hindi or not.

_Just now Shri Jain said a few things about the States. When the States
Ministry would come to any definite decision only then we can do some work.
We do not waut to do piece menl work here and there. We will have to waif.
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‘He made a mention of small thmgs like photo.pubhcltv accommodation
and other things, but he said some important things about the language press.
'As T have made a mention in my speech the stature and the influence of the
Ianguage press is increasing and I s.lso wish that it may be rehabilitated. But
thig problem itsulf is a refugee one. “‘They were foreigners in their own coun-
try, but fortunately now I think the time for complete rehabilitation has come.”
Rather fortunately thig also is being done and their place is also being made.

Mr. Ohairman: There is no quorum in the House; the bell will be rung.
?‘l’ha Honourable Shri R. R. Diwakar: So shall I sit down?
Mr. Ohairman: Just for a few minutes.

(The bell was rung and quorum obtairicd)

The Honourable Shri R. R. Diwakar: T have not to say much. T had told
=ou in the begining that when T would begin to speak in Hindi then it would
take more time, As I was just saying that it is also necessary to do whatever
ia proper and legitimate as regards photo. news and advertfaement and _efforts

surely be ma.de I can assure you on this pmnt

Amr saving 8o much and thankirg you once more for the information given
'by you and for your critivism I beg to resume my seat.
L

ELECTION TO BTAE{DT\(.. 'OMMITTEE FOR "\II’\'I‘%TBY OF
AGRICULTURE

Mr. Chairman: I have 1o inform the Assembly that upto 12 Noon on Thury-
day, the 24th March, 1949 the time fived ‘for roceiving  rominations for the
Standing Committee for the Ministry of Agriculture, 11 nominations were
received. Subsequently one member withdrew his candiditure.  As the ey
of remammg candidates is thue equal to the pumber of vacancies. T declare the
following ‘members to be duly” elected: Shri Kishorimohan Tripathi, ['-uhrl
Upendranath Barman, -Babt Rimnavayan Sngh, “Ch. Ranbir Singh, Shri” A,
K. Menon, Dr. P. 8. Doshmnukh, Shri H. Siddaveerappa, Shri Satis Chauulu
Samanta, Mr. Mohd. Tahir, Shri C. Subramaniam.

The Assembly then adjourned Ll a Quarter to Eleven of the Clock on Mou-
day, the 28th March, 194‘.1
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